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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 25, 1964/Agra-
hayana 4, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Fire in L.I.C. Building in Delhi

+
( Shri Surendra Pal Singh:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Rameshwar Tantia:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri Daljit Singh:
Shri Bishwanath Roy:
Shri Brajeshwar Prasad:
Shri Kajrolkar:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri Gulshan:
| Shri Karni Singhji:

Will the Minister of Home Affairs
be pleased to state:

*186.7

(a) whether the enquiry instituted
to probe into the causes of the recent
fire in the L.I.C. building on Asaf Ali
Road. Delhi has been completed; and

(b) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, the police enquiry
has been completed.

(b) The fire appears to have been
caused by human negligence presum-
ably by dropped cigarette or bidi ends

578 (Ai) LSD—1.
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Shri Surendra Pal Singh: There is
an apprehension in the minds of the
public that in addition to some damage
to furniture and stationery, etc., some
very important files and records have
also been damaged by this fire. May
we know if this enquiry has revealed
or thrown some light on this aspect
of the matter?

Shri L. N. Mishra: Except the
damage to stationery, etc. referred to
by the hon. Member, no important
document has been destroyed.

Shri Surendra Pal Singh: Some-
time before this incident, there was
another fire in the LIC buildings in
Parliament Street the details of which
are known to the Government. May
we know if there is any similarity
between these two cases or the cir-
cumstances under which these two
fires started?

Shri L. N, Mishra: I do not think so.

Shrimati Savitri Nigam: May we
know what precautions have been
taken to see that such occurrences
are not repeated again, because this is
the second time that a fire has occur-
red in the LIC?

Mr. Speaker: She may suggest to
the Minister to preach against smok-
ing!

Shri Basumatari: May I know if
there is any indication of sabotage in
this incident?

Mr. Speaker: The answer has been
given; where do we get sabotage?

“tﬂjm:r 7 &R 3 faar
FT @ & fF qwad & fawrie a9 &y
tmg’?ar{ I Fife T F FRO
T AT I T T ¥ WA oA
St & 7
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oft qo Ao fam: : 7y Hyfww
qEa

oY AwA: S AT w9 o}

9 qfew T & 7
Shrt Kapur Singh: It is a very
important question that my hon.

friend has asked. Let us have a
serious answer to that, Sir.

T AR T TGS &
T ¥ fag ag o qfew €

Shri Kapur Singh: What is the
difficulty about it?

Mr. Speaker: I cannot argue with
him. The answer has been given. I
cannot go further. I suggested to
Shrimati Savitri Nigam also that they
may preach against smoking!

st anms feg: =T IXFT TaA
N 70 G 7 w5 wfawe §
tw et T s g g ?

oY o ﬂfeﬁ?(:\‘!ﬂﬂﬁl

=t gwq Wt wHNT: F ST
A g & oag S oam wh ff AR
W X Ry W R G @ N
Fr gerar # frw § samat gwar goT ?
AT w9 N o F oER wE S
qrat v ?

st Ho Ao fosy: wawerAd
ot F g€ ok dnft oft FF &% ag
T, AfET T T gET T A g
A aw T

=t gen w= wgy : fraw W
g g ?

oft Ho 1o fy : T W F AR
T e s ;g QY ar
fee 7 gu ¥ @i mmr | oY
AT F a1 X T A 99 A8 Y )
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W e oA 0§ @
q SR g fF ot e @
FHL ¥ 97 §|T I F F1E qfeearr Wy
fe & T Y oiw A @ ?

=t Fo o fem : I A G 2
e & am = R

= AR AT T@T : AN FiF
& T A, O 6T g w0 § FwAr
g
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oo WA o O R A

A g & I FE TR qIT T Q@

T TF T A I I FEAT gEA
w e

Shri Nambiar: May T know whether

any fifes involving enquiries about the

conduct of certain high officials were
burnt out in this fire?

Shri L. N. Mishra: I do not think
so, Sir.

Shri Jaipal Singh: In the earlier
answer, the Minister said that it was
caused by a cigarette. Later on in
reply to a supplementary he said it
was a biri. I submit there is a very
big difference between the two.

Shri Narendra Singh Mahida: Is the
Minister aware that the fire has been
caused by an electric short-circuit?

Shri L. N. Mishra: No, Sir.

Shri Kapur Singh: May I know
what is the precise nature of the diffi-
culty or difficulties which the Gov-
ernment have in mind when they say
that prohibition of smoking in public
buildings to protect costly public pro-
perties is difficult or impossible?

Shri L. N. Mishra: I never said it
is impossible. I said, it is difficult. It
is a suggestion for action.

Shri Kapur Singh: What is the
precise nature of the difficulties? Are

they psychological? Are you a smoker
yourself?

Shri L. N. Mishra: I am not a
smoker.
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Mr. Speaker: This would imply
whether the Speaker is a smoker him-
self.

Shri Kapur Singh: No, Sir; I was
addressing the Minister direct.

Mr. Speaker: What would the record
show? After three years at least we
should develop this attitude that we
should address the Chair. The Minis-
ter should be addressed in the third
person.

Shri Kapur Singh: A direction may
be given to scribes to indicate that I
was addressing the Minister direct.

Shri Oza: If a biri or cigarette can
set fire to the LIC building, then the
whole Secretariat in these 17 years
would have been on fire at sometime
or other. Therefore, is he consider-
ing having a further probe into the
matter?

Shri L. N. Mishra: There is ample
proof that this fire was caused by a
biri or cigarette end.

Migration from East Pakistan

( Shri -!'!-ibhuti Mishra:
Shri K. N. Tiwary:
Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Jagdev Singh

Siddhanti:
Shri P. R. Chakraverti:
Shri S. M. Banerjee:
Shri Onkar Lal Berwa:
Shri Gulshan:
Shri Yashpal Singh:
Dr. Ranen Sen:
Dr. Saradish Roy:
Shri Dinen Bhattacharya:
Shri Umanath:
Shri M. N. Swamy:
Shri A. K. Gopalan:
Shri Sivamurthi Swamy:
Shri Gokulananda Mohanty:
Shri Rama Chandra MaHick:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
| Shri D. C. Sharma:

Will the Minister of Rehabilitation
be pleased to state:

(a) the total number of East Pakis-
tan refugees who have migrated to

*187.
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India since January this year;

(b) how many of them have so far
been rehabilitated and in which States
or Union territories;

(c) how many of them are still in
the camps awaiting rehabilitation and
how they are encamped in various
States; and

(d) the steps taken or proposed to
be taken to check their influx into
India? :

The Deputy Minister in the Minis-
try of Rehabilitation (Dr. M. M. Das):
(a) 7,94,312 persons as reported upto
21st November, 1964.

(b) The information is being col-
lected from the various State Govern-
ments and will be laid on the Table
of the Sabha.

(c) 2,79,886 persons. There is pro-
vision generally for tents and/or basha
type of hutment accommodation.

(d) It is proposed to take up with
the Pakistan Government, at the next
conference of the Home Ministers’
of the two countries, the question of
the continuing influx and to stress en
them the need for taking immediate
and effective steps to create conditions
which will put an end to this continu-
ed influx.

=t feifa P gEatw weRr oY
T IR I W @A ¢ 5 & afs-
W Y TR AN AR @ § 1§ smEr
agw § v g fafred smww
F wEE aER A A AR afe
weq JomT ¢ fF mifeeam ¥ @t &
T AAT & 7

Dr. M. M. DPas: We have taken
steps in other directions also. Now
the Government of India has decided
that no migrant who comes to this
country without a migration certifi-
cate will be entitled to rehabilitation
benefits. In this connection, discretion
is given to the Chief Ministers of West
Bengal, Tripura and Assam, in hard
cases to make them entitled to reha-
bilitation benefits.
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it Py forer - Forafemr fergeama
AR ifheqA &9T 9§ 99T a8 &
¥ & AT a1 W 7g fagra wmy

Dr. M, M. Das: The first step was
the Home Ministers conference.
Secondly, the steps we have taken
have already been mentioned.

st ®o Ao frAlt : W &
faay f& smer ¥ woondf oy § SW
¥ ¥ firad fagre & s fordr & X9
™ § A 39 ¥ fewdE, w@o o
do WR wiTwaafcew fear & 7
T § feaw 9 ¥ ¥ o fray Tw
g

oqw wERm o ag aww fedww
A IR G AT

Shri D. N. Tiwary: May I know

whether the Government has thought
over the necessity and desirability of
making a claim on Pakistan for extra

lands so that these refugees could be
rehabilitated?

Dr. M. M. Das: I think we should
wait for the conference of the Home
Ministers of these two countries.

st o ATo famdy : & 7 ger
qr f& .

sy wEE ST fAe ¥
i AF T § I A et qae & Aw
R g few It A @we w
I8 § a9 T8 a9 A gHY Fifw
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At WERT g g9 AR G
T 1

Shri P. C. Borooah: May I know
whether it has come to the notice of
the Government that unofficial volun-
tary exchange of properties are taking
place between the minorities of East
Pakistan on the one hand and Assam
on the other in a very successful way;
if so, whether the Government has
any proposal to take up the matter
with the Pakistan Government to give
sanction to these transfers for the
benefit of the minorities in both the
countries?

Dr. M. M. Das: Yes, Sir; we will
consider that question.

e AgE st wie fag
fagmr

=t we fag fagwr e ww
9T & I ¥ i

o wgEg : &  F1E qmRT @
R fF R i IR G
A AT WIS T |

=t smaa fag fagmal : A7 wiww
g & 917 €T qH T T |

wew WERT . T 9 AW

qE WX FE T A TSAT AR
gA T I IA

Shri S. M. Banerjee: I would Tike
to know what is the total number of
those displaced persons who have
crossed over to India from East Pak-
istan without migration certificates,
and what is going to be the ultimate
fate of those refugees?

DPr. M. M. Das: Sir, out of the
774,715 migrants who have crossed
over to this country till 31st October,
1964, the total number of thuse who
came with migration certificates is
only 2,21,426.

Shri S. M. Benerjee: Sir, my ques-
tion has not been answered.
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Mr. Speaker: The answer to the
first part of his question can be got
by substracting one from the other.

Shri S. M. Banerjee: I want to know
what is going to be the fate of those
who have come without migration
certificates because their number is
more—about 4 lakhs.

The Minister of Rehabilitation (Shri
Tyagi): Out of those who entered
India up to 31st October, all who
wanted relief and rehabilitation bene-
fits have been given such benefits.
This restriction only comes into effect
from 1st of November, and during this
period hardly there were any families
which entered India without migra-
tion certificates and wanted relief and
rehabilitaion benefits. Therefore, that
question does not arise. The Chief
Ministers of the three States will
exercise their discretion in deserving
cases if there are any.

=Y e Arq AT 12 gHRgEs
1 ORI F WE & A TgW §4T
St F1 @ frar #R 9ux & afs-
@ § fggel F1 qaaH™ ST @,
;T gg A gEAT aFR A A @,
afg g, @ 3@ F fag @ ;=
fem g ?

st el TE FE gE @R
g faer &

st ae  FaT § ag 9\ qwqT §
fF q@f arfeeam & o a9 ot
¥ degrE T AR dFeS FRW
& W afeq & ?

Dr. M. M, Das: Certainly there may
be some number of migrants belong-
ing to these castes, but we have not
got separate figures.

st gqare fag : W7 @R F O™
7@ ad% w1 #1% fgama & s fraw @wr
Ay § AT o7 T F e T A §
R W aE TR F a7 fufax §
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IT ¥ TEET I FT BT TN oW
g7

=t it : oo A9 § W9 F
¥ gETd e & A A § afw
mg @ § 9 Ao foed & ar
A QAT AEIEE W W T
T I § WEY ST F I AW B
TTaT GF F q9 FE ZfaeT ag) §
AfFT Y Hel A § 99 A TrET @R
Faw ofaeT § | TTH dEE ¥ Q@@
ww oW @ & fF @@ & w8
T @A T s fevmt &1 I
T E,

Shri Sivamurthi Swamy: May I
know whether the central Ministry has
consulted the State Governments to
settle these refugees who are coming
from Pakistan on the ayacut areas of
the irrigation projects in the States
because they require the population to
be increased to utilise the irrigation

facilities from the reservoirs under
these schemes?

Dr. M. M. Das: The camps for the
new migrants have been in different
States and their number is more than
100. With regard to the camps that
have been set up under the State Gov-
ernments consultation has taken place
between the Centre and the State
Governments about rehabilitation.

Shri Sivamurthi Swamy: That was
not my question.

Mr. Speaker: He was asking about
settling those refugees in irrigated
areas,

Dr. M. M. Das: It depends upon the
State Governments. They have got
their own proposals.

st WHEE AT WEng . "TEA
Al & IO F WAER 7 W& AR
FB g WA g Jfwaat ¥ 2 @@
79 EIX AT aF vt & § ;¥
S @Far g i wea sa Y aeen
17 faeofeal & grate & 1 &



1589 Oral Answers
AR ¥Z F AF AGT: THA g1 THaT
g7

= RN W F agT T A|
T | AEq § fagdr g 37 S
NENfFa@dad § saaa
FER ¥ faopfrg @9 1 7T g
FTE WK I T ANET F 96,
I @ € AfFT w e Tt g,
g & w9 08 § % o) fiv fe A
AT A § WX AAAAT THFT TO FT
Freyer 7@ #1181 39% 9T "o
AT TS FTEAN TR AT ARR
2 1 e foae e agaar a=d & WK
9% fag st ¥ fww 1 F9
AAT FT IZI HeX ITH! FATT 1 HAA
Y iRy

oft Borx o wE AR o A
a5 1 5 Y A wad S §
g A §, e I &, T Sert 8 S
Y FT G T Fav oA fear @
=Y o P Y Fredart §, §ge e
FX foregrQr & ar @< a5 -
aray?

=y @y . ¥ qg AT W6 FI A
AR £ 5 mR FR afeEe fygear
¥ ol & arg feTaw et T
o ufeeaTT ¥ ST oA AT §
& i I @ & F@TE AR
AT TR 9y warfyw & R R
ag {19 gy 9 5 forae ot T awt
A § ST AW wr fHT T ST
qiffeae & fawr adr o T@ wwe
F g A @ w # e 9 ad
qT TEY A=W F1E @A A AR G
EAL L

=it ‘Tara avevaer ;- s, OF A9
oY fir faar oefie & oz o & SRS
AT AT TR EITH X §
AT FET T EA MR E ?
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Shri S. N. Chaturvedi: May I know
whether Government have assured
themselves that the people who are
migrating from Pakistan are not
doing so because of harassment there
or because the conditions there are
not still secure for their stay? If not,
why have the rehabilitation benefits
been withdrawn from these people?

Dr. M. M. Pas: We cannot deny the
the fact that the migrants from East
Pakistan are coming to this country
because of want of security to their
life, their property, the honour of
their womenfolk and so on.

Shri S. N. Chaturvedi: The latter
part of my question has not been
answered. Why were the rehabilita-
tion benefits withdrawn from them?

Shri Tyagi: It was replied the other
day.

Shri Hem Barua: May I know if it
is not a fact that this continued exodus
of minorities from East Pakistan, as
the Minister has revealed only indi-
cates continued insecurity to property
and life of the minorities in Pakistan?
If so, without trying to make the
conditions safe for them, according to
the Nehru-Liaquat Pact, why is it that
Government have adopted such strin-
gent measures as not to recognise the
refugees as refugees if they come
without any migration certificates?

Shri Tyagi: As I had explained
the other day, the process of issuing
migration -certificates has been libe-
ralised and more than half of the
people are now getting their migra-
tion certificates without undergoing a
lot of red tape. It is easily given.
Therefore, we have decided that only
those people will be given relief and
rehabilitation benefits as bring migra-
tion certificates. Otherwise, there is
the risk of many other people trying
to infiltrate into the camps and create
trouble.

‘Shri Basumatari: May I know whe-
ther it is a fact that when our hon.
Minister visited Assam, looking to the
willing work of the refugees in Assam,
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he promised that they would be pro-
vided with lands and implements for
cottage industries for the development
of those people; if so, how far has he
implemented his promises?

Dr. M. M. Das: The Assam Govern-
ment has taken up this question in
right earnest. Only the other day
we sanctioned, if I remember aright,
Rs. 84 lakhs and odd for the estab-
lishment of industries and re-
clamation of land, contour bunding
in the Garo Hills and other things,
and the process is continuing.

‘Peportation of Pakistani Infiltrants

+
( Shri P.-C. Boreeah:
+188 J Shri Hem Barua:
"] Shri Prakash Vir Shastri:
Shri Jagdev Bingh Siddhanti:

Will the Minister of dHome Affairs
be pleased to state:

(a) whether it is a fact that depor-
tation of Pakistani infiltrants from
Assam had been suspended on the 30th
September, 1964;

(b) the circumstances necessitating
such suspension; and

‘() how many cases of deportation
were at that time pending before the
tribunals?

The Minister of Staie in the Minis-
try of Homé Affairs (Shri Hathi):
(a) and (b). During the period from
the 29th September to the 9th Octo-
ber, 1964, when the procedures under
the Fareigners (Tribunals) Order,
1964, which was promulgated on the
23rd September, 1964 were being fina-
lised, the issue of quit notices had to
be suspended.

(c) 616.

Shri P. C. Borooah: May I know
whether it is a fact that to avold
false propaganda by the Pakistan
press and Government on the eve of
the Indo-Pak Home Ministers’ Con-
ference the Government issued a
direction to the Government of
Assam to slow down the pace of depor-
tation; if not, why has the rate of
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deportation abruptly fallen and slow-
ed down to such an extent?

shri Hathi: No instructions were
issued to the Assam Government to
siow down the rate of deportation as
siated by the hon. Member. What
happened was that we were revising
the procedure for issue of quit notices,
Uriginally, as the procedure stood, the
compe.ent authority, that is, the
Superintendent of Police or the Police
Ccmmissioner, issued quit notices and
the persons left or did not leave; but
in order to introduce an element of
judicial scrutiny also and to give them
a chance if they wanted to be heard
before a tribunal, this procedure was
revised. However, deportation has
not been slowed down; quit notices
were suspended.

Shri P. C. Borooah: May I know
whether the Government is aware of
the fact that the slowing down of
deportation from Assam together with
the increasing number of infiltrants
into Assam has created a serious law
and order situation; if so, what steps
1s Government going to take to quicken
the pace of deportation?

Shri Hathi: We have not received
any information from the Assam
Government to the effect that there
has been slow progress in deportation
which has resulted in the law and
order situation getting deteriorated.

Shri Hem Barua: May I know if
the attention of Government is drawn
to a report submitted by General
Cariappa, who visited East Pakistan
some time back, to the effect that
Muslims who were deported were
served peremptory orders to quit
without their papers and ‘documents
being properly verified or verified at
all and certain instances of this nature
are already braught by General
Cariappa to the natice of the Home
Minister; .if sg, what is the actual
position?

‘Shri ‘Hathi: 1 have not read this
report which the hon. Member refers
to, ‘but at the conference of the Home
Ministers, the Pakistani Delegation did
suggest that some of the Muslims who
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had been deported were Indian
nationals and that their cases have not
been examined. We denied these
charges and to make sure that there
is a judicial scrutiny also we have
revised this.

=Y SETEER wet o & ag s
argar § f5 799 &9 ¥ WC gU 9
qfeearfaat & frseem & fag o
faiiy =g qOQC M@ ¥, 9T F
fraaffes g o 97 & & feaw
Ffaw ¥ frolw fe¥ o, foas =ram
= I AR FY arfeeE ST T
T TR F A fgemr |t FqAT E,
IqFT GIAT FA F7 fawr F F7@r gafa
gifg?

=t gy : fes@w & 9 31,756
Fag A ¥ 9K 79 9 F fagra<
& 31,110 AW &1 e frarmar &

31,756 cases went before the tribunal;
out of that 31,110 were held to be
Pakistanis. The number of cases
pending is 616.

=t T [Tt 0 A A
T AW g ar fF €T ;N grer
I #w fewr & Fz7 wfa gE & 0

= gt WA TERAE A 39
@A HE FA R AU oF S
e £ frafaa Y § fe agr o< fraw
Gl #1 HAI®E FIAT TVT § |
AT A3 AR Biwehw 1w
T 1w A g W R

Dr. Sarojini Mahishi: Is it a fact
that infiltrants entering India from
East Pakistan are settling on the
border and trying to rename the
colony in which they are living after
the name of the village which they
left in East Pakistan and, if so, may
I know the action taken by the Gov-
ernment in this regard?

Shri Hathi: 1 have no information.
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=it wag fag fagwat - oifFear
T T Riwafa & afeeam) smam
¥ wu @ & fF oF e fauy #
sAge & fg 31 9@, W @}
gfee ¥ w@ FT 7l T T @A
¥ IF! A e STy ?

oft grat : FTH JIAT_T I
TR faFa T E AR 99 & T
¥ T wefaat a fead w3 faan
™R

Shri Basumatari: May I know
whether it is a fact that our Home
Minister, when he was in Assam, was
convinced that the number of tribu-
nals was inadequate, ineffective and,
if so, what action has been taken in
this regard uptill now?

Shri Hathi: We have increased the
number of tribunals.

Shri Nath Pai: Has the Minister's
attention been drawn to Pakistan’s
mischievous, sinister propaganda that
Indian Muslims are turned out from
India because they are Muslims and
Hindus from Pakistan are welcomed
by the Government because they are
Hindus and that this Pakistanj propa-
ganda is to a certain extent, to a
limited extent, successful and it finds
a place in the columns of very reput-
able foreign papers? If the Govern-
ment is aware of this kind of propa-
ganda, may 1 know what steps are
being taken to counteract it?

Shri Hathi: This argument, or this
information, namely, that Indian Mus-
lims are deported or sent out of India
was mentioned by the Pakistan dele-
gation at the conference of the Home
Ministers. We denied that, We said
that it is only Pakistani nationals
that are being sent......

Shri Nath Pai: There is the propa-
ganda in a foreign paper like the
New York Times.

Shri Hathi: We have announced
that no Indian Muslim is being
deported and that it is only the Pakis-
tani Muslims who are being deported.
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We have also told them so often and
have informeq the general public
also. So, there is no truth in this
propaganda that Indian Muslims are
being evacuated.

Mr. Speaker: What he meant to
convey was whether they have con-
fined the denunciation or repudiation
only in the conferences or whether
they have counteracted the propa-
ganda also that is being carried on?

Shri Nath Pai:
foreign countries.

Shri Hem Barua: Ap Indian like
Gen, Cariappa has also said to that
effect.

Shri Hathi: We have made the
statements in this regard publicly.

Shri Tridib Kumar Chaudhuri: May
I know what has happened to the
Pakistan Muslim deportees who were
taken to Punjab border “and the
Punjab Government refused to take
them? May I know whether they are
still being madintained in those camps
at Government expense or some nego-
tiations are under way . with the
Pakistan Government about that?

. Shri Hathi: This, of course, does
not relate to the Assam border. About
those Muslims who were deported and
to which Pakistan objected, the
representatives of the Pakistan Gov-
ernment had come there and, I think,
almost all except about 30 families
or 130 nos. have been accepted,

Shri D. N, Tiwary: May I know
whether it has come to the notice of
the Government that some of those
Pakistanis who were deported have
come back again in India?

Shri Hathi: We also feel that it
may be that the people who were
deported may ~come back. For that
purpose, we are thinking of introduc-
ing either identity cards or thumb
impressions so that if they come back,
they will be identified,

Shri Kapur Singh: Have we sus-
pended these deportations because of
some outside pressure or persuasion

Particularly in
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or have we discovered some adminis-

trative lacunae in our own proce-
dures?

Shri Hathi: We have not suspended
the actual deportation. What we have
suspended was, as I mentioned
earlier, the issuing of quit notices.

Mr, Speaker: - Is that suspension
under some pressure from outside on
account of certain lacunae here?

Shri Hathi: There js no suspension
of deportation at all.

Shri Kapur Singh: Was the sus-
pension under outside pressure, or
were there some defects in our own
administrative procedure which we
wanted to rectify?

Shri Hathi: There has been no
suspension of deportation at all, but
suspension of quit notices.

Shri S, N. Chaturvedi: May I know
how often this process of deportation
is being suspended in order to make
changes in the procedure for deter-
mining who the actual infiltrants are
and who are not?

Shri Hathi: As I have said, there
has been no question of suspension of
the act of actual deportation., What
was suspended was the issuing of
quit notices, and that was done once
only; not even in the past had it
happened.

Shri Kapur Singh: What is the
difference between Tweedledum and
Tweedledee?

Mr. Speaker:
Azad.

Shri Kapur Singh: You might ask
the hon, Minister to answer this queés-
tion., What is the difference between
Tweedledum and Tweedledee?

Mr. Speaker: That supplementary
question is not relevarnt here.

= W A\ weng . 4fE -
AR N A AAE I A
o Sfawa g ¥ i 51 qfeeary
amfe wae faar @ § Ak §fs

Shri Bhagwat Jha
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ot % s § aga wiew e W
¥ & ufera & 59 aTe) IR St
¥ It favmre ¥ fag a3 fesger
FY gear ¥ g7 T/ T F1E T FIA
FsA o w=mig 3 wfa WS
FT ¥ fawwr o ww 7

Shri Hathi: We have sanctioned an
increase in the number of the tribu-

nals so that the work can be expedit-
ed.

sRnYt EEd § e
+

(=t SETaER e

Y o To JI:

st gy fag -

=Y g gt Yo

=Y |

l"ﬁﬁ&m JaTs :

| o HiwTT W F7&T

L E

=t s Tog :

=t wrtee

* 189

w1 -qate Wel o FATH F1 FA
EXUME I

(%) 71 q&f oifeea & o1-
sawwl ¥ fafww womdt Fafed &
& # g §O I U &

(@) =fz &, a1 FaT TWE w0
AN FT gTT fwAT TWET & ; AR

() wfesr ¥ s weA wY
gaafa 7.8 59% fad Far @€ Fw
I F7 faae g 7

gaEta AR | JIHAT (Fo Ho
Yo mr@):  (F) ST &1 wEY
s g% 41 fF wen, gEge
ey & fafast ¥ @ ar woonfaat
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FA s SOEN #7797 | qx fafax
gfasifal & Sfaa FE IR s T ok 5=
fuefary & amfer &

(@) = (7) uF faazor qur-
= W | faar mr g )

Forawr

(@) omatT & 75 war =@ & 5
‘g Fretfeg woq w1 7 faeafog aan
FL T FERAT TAT gAAE ghagy
ST FW F Iieg § a1 fufel § wfas
§T SR SFATET A & A S 30
I 7 faemfudl &1 weaTy ¥ v
¥ ;2 w2 fFy 5 7 9 Ffeafa
faar &1 wmr 993 FeEmA & afg F@r
i | 7o wEEi & 37 ¥ ST uw
Taegifral ¥ g7 gafag Q@ & ar
AT | FHE A fHT T AE W A
F ggAd ¥ IeEIN AAMeG IO FT &Y
qrfe STRT AT F EAM G AW | 3T TR
3 qfewq TaTe A TH FTAT FT ITq WY
s#Tw ¥ wvar frasr siw g v f@
Aar & e @ W faeanfoai 1 7
faeaifaa aar #< ATATAE I H AF
;N T A7 THEFT F AT /T g
Freaffaai =1 fafaT Biew F fad Trear-
foa T fafa<t § a7 faeafaa w0
T T -Fae | e AT | "y
SR & g 97 ¥ ¥ wfrsa< anfsr qan
FTAA HT AT FA§ |

() = faearfaa fafa & ogo
¥ &t afase § I3FT qreafaFar & graey
# Ifaa ot #1371 Gy g 1 fafasi
F FEE & T F S ¥ A%
sizw o < fey % § 1 3k e
Farfar & AR F1 W FQIR AT I
gdgaw fa@ T IgEAT < AR,
ufg o5 g7 TIAm HAT § T IR
g wvg X Teor war § ; Ak A
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et ax fafax & oo & W
FaT § a1 gEdl & Qa1 F F oA
IFAIET & qr 34T AT § I¥ afEs
afeq fafax & fasrer 91 %1 § |
| L § ST GERT F1 A AAGF
Ry Ty #3274 § fF o =i
AT IQT FQ § I8 AT FIAT
FIATE FT A |

o\ T Al ¥ 1 I9ET
T st fufa<i & g & #&v
NS §3 TWHATF AT F ACRKET FT
W g AT ATy ?

Mr, Speaker: He wants to know
whether any political parties were
behind this,

Dr. M. M. Das: No; we think that
it is-the old migrants who managed
1p epper into these rwmps who are
responsible for this.

Shri Nath Pai: May I point out that
the other day Shri Tyigi, the Senior
colleague of the Deputy Minister very
emphatically stated in this House
that the reason why permission to
‘hold meetings was refused was—I
“hink Dr., Ranen Sen was on his feet

t that time—that men of Dr. Ranen
sen’s political persuasion......

An Hon: Member: No.

Shri Nath Pai: 1 am only guoting
him....used the opportunities to mis-
lead the refugees? How do we re-
concile the two statements?

The Minister of Rehabilitation (Shri,
Tyagi): I would refer my hon. friend
to the proceedings of the House, I
did not say that political parties were
behind it, but......

Shri Nath Pai: The hon. Minister
can rely on my memory.
Shri Tyagi: I did not say that

‘political parties were 'behind it but I
‘had said that these people were play-
ing politics there: That was my point.
AT SETANIR et . W@ H wT
A AN ey B eTifaw T ¥
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meafee safe T g1 wfeT i womwdf
q&t wifseam ¥ o § T 99 38
T GFR F WA & & A AFEE
TR HFT WA F FATY § WA
Tg TEaE FU @ E ?

=Y P : TET FIE 9GT EAAE H
TR

st qo oo wgne : F4T T8 WA
e Y wem gt agi & AQ §, S @19
§® et st € &0 e sgdt &
FTH FT W@ § AT AT =T I 3
FifrwwT @ & ? afqsl, a1 8% IR
T FAT BRI T @Y 8, AT 38FT
TFEQ F A R, 39 AE BT A HIE
gfaeT mar @ AE & 7

Dr. M. M, Das: There have been one
or two cases where suspicion had
been roused in the mind of the camp
commandant that there might be some
agents of the other country.

oY amaT Vag « €2edT § usfaz
feat war § £ o anef 9 w=oT-
gt & o1 78 E AMCTRTR FRA AT |
T TR AT aF A GAT F1E SaFH
T frar wr ar fF g fafad A
ITFAT @ I GE G AT IF AF
TAqE T FTIE ?

Dr. M. M. Das: We have arranged
for screening these refugees, One team
is already working in the Mana camp,
and by the middle of the next month,
that is, December, the screening of
the Mana camp which ig the largest
of all our camps will be completed.

“The other camps will be taken up by

turns for screening,

=y gaerw g - fowr #8 @@ gl
CAMA? qE T A GG A AR GE
tmwm&zﬁz‘r? I N 9w ¥ #9
e 7 7 A 7 A% 7@y W
FAE ! T IT TP Fay?
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Dr. M. M. Das: What happens is that
the old migrants go to the border and
there enlist themselves in the inter-
ception camps as new migrants. There
has been no check on that up till now.

ot fasmw wate: T2ThE ¥ O faar
g d

“BATT ¥ I5 9aT 9T 2 TF
gz faeqfad sow w1 Aq faear-
o 37 FT g7 FETAAT TG0 gAFIH
gfaad arF F F i ¥ AN
fafai # sfasz gq I IFamEE
¥4 ag A€ gr € | SRWW A
freqifaat wt wsFTA ¥ 3¢v7 ¥ A3
ar frY fr 7 sasr sfe wfw.

weaw WEEA g @@ 9gq
a1 ?

st faser warg ;- & 75 ST
qrgar 3 i & guw o forst 17 3
qT 9 FI IGH LW A § 7 AT I
exfedt Wi gE &, FrEwiw adigi e ?

weet AEIT - FEY FT KA JV
IFW et fzar & fF F AT e =
HR & o gt wnforer £ o &

st ST ST q7@T AT SRS GO
& 37 It ¥ meeT faadt frwafat
g% & o 37 g g Tl ¥ 7
fray & A g i 4 7

Dr. M. M. Das: In the Mana camp,
16 migrants have been proceeded
against under different sections; in the
Rudrapur camp, 24 persons were
arrested, and later all of them were
released on bail. In the Hastinapur
camp, no arrest was made.

e wgEa - fRaT AT ¥ AR
R g & ?

Dr. M. M, Das:
old ones.

Most of them are
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o A VSIS FA ATH AL~
faat & ¥ 7 &7 weomeT 7, IR FFAT
1 wifweam # SrgEt F3ar gar
9F T g ?

=t it : arfFeaTE FY WEET FQ@
Fad afi e M afw g e &
Faqgl ¥ aFg ¢ &, I w4 Fifed fE
fadY ga-gafazy &1 A faar, a6
faeata & it a1 §8 AR @ feaeaw
FT T |

Shri Vidya Charan Shukla: Is it a
fact that there were serious distur-
bances in the refugee camp at Betul?
If so, what is the reason for Govern-
ment not mentioning Betul camp as
one of the camps where there were
disturbances?

Dr. M. M, Das: The question relat-
ed to recent times.

Mr. Speaker: Whether some dis-
turbances have ‘lately’ occurred—that
is the question.

Shri Vidya Charan Shukla: Distur-
bances have lately occurred there.
It was about a month ago when there
were very serious disturbances there.

Dr., M. M. Das, Unfortunately, the
discretion was ours.

Shri Hem Barua, Why
nately’?

Dr, M. M, Das: In our judgment—
we may be wrong—we did not in-
clude it in the reply to the question.

Mr. Speaker: The information
should be supplied because ‘lately’
should include any recent incident
occurring within one month,

Shri Surendra Pa] Singh: Ig it a
fact that soon after the disturbances
broke out in Rudrapur on 7th October,
the Chief Minister of UP wrote to
the Ceritral Government pointing out
that the root cause of the trouble was
the rules under which cash doles to
DPs could be reduced or stopped
without giving them full employment,

‘unfortu-
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and that rule being defective it should
be suitably amended? If so, what is
the reaction of the Central Govern-
ment to that suggestion?

Dr. M, M, Das: Just after the inci-
dent in the Rudrapur camp, Shrimati
Kripalani, Chief Minister of TUP,
visited the camp and succeeded in
pacifying the migrants, She made
certain recommendations to the Cen-
tral Government. We have consider-
ed those recommendations,

Shri Surendra Pal Singh: Do Gov-
ernment propose to change that defec-
tive rule regarding stcppage of cash
doles?

Dr. M, M, Das: If the hon. Member
wants details, I require notice.

Shrimati Savitri Nigam: How far
is it correct that mismanagement at
the Mana camp and the behaviour of
some officers was one of the causes of
the unrest?

Dr. M. M. Das: There is not at all
any foundation for this kind of alle-
gation,

Bomb Explosions in J, & K,
+

*190 f Shri Yashpal Singh:
‘7 Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there has been any
increase in the bomb explosions in
Jammu and Kashmir since the termi-
nation of the last session of Lok
Sabha;

(b) if so, the action being taken to
see that such incidents are stopped;
and

(c) the number of persong so far
apprehended in this respect?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
We have received information of ten
explosions in Jammu and Kashmir
State since the terminatin of the last
session of the Lok Sabha..
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(b) All possible precautions have
been taken by the State Government
to stop a recurrence of these incidents.

(e) Nil,

=t gmar fag - FOT @R § o
# a5 @ & & gfeq guarg S/ F
q7 ¥ 99 TET AT | R T a1 IqF
©F A ¢ @ 747 3990 qH & fF A
I9% fad famae &, R & 3 39
ST 8, S8A AFFEFT Hoe F W0 F7
T ATZEL AR IFF G § |

=it g : &Y I g9 faeme Taed
I ¥ 9% W U g, AT I9F AR
ST GTH FT F G |

= oo fag : 3ar F@TC T 98
qqT waraT § i a5 9w feg 3w ¥ L7
3T € 7} g7 ¥ g W gfaw 5y wid
g 1 TR i Y oo aE ¥ 9= AwT
gFaT g |

s gt : et i #1 fdE gml
SR

Y wEEw AT 46 99 g0 g %
5T AT 97 FeAR § fra-fax et
9T I9 FEA F GTAE gI EY § WX FAv
a8 UANfaF T FTFE T §

=Y Fr : T A AT FT AT FIAAT
2 399 qar gaar g % zau afsamr
TAEH FT 21T ¢ |

=Y FEW I FFAW : AAAT AT
St 3 ggemar fF @ afudw F AR ¥
o9 3% 10 a7 faewie gg a1 ;AT A®
gafedr sarT 31 3] & fF w@ wegear
T FTAH 3.9 STRT G0 &1 Wr & 5%
S ITRTAG § q& SATKT AT GF FH
F TR | FAT IEF A 75 € R oy
FE § 39 FRA J I 19 g1
@
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o guiY  TF qI F e FIEOR &
ST/ (afqee< arga 7 s uF o fLar
§ 20 FqTHC ), IgN IPA TIATAT 2
& -

“the agents were crossing over
from Pakistan and indulging in
bomb outrages in an attempt to
create scare and confusion and
disturb the peace in the State.”

Shri Ranga: Why is it and how is it
that nobody till now has been appre-
hended although ten explosions have
taken place? Is it because that the
Government is so stable that it ijs not
afraig of anybody and therefore it
doeg not want to take action against
anybody, or because they are not able
to find out anyone at all who can be
apprehended as being in any way
responsible for this Pakistani espion-
age?

Shri Hathi: Not that nobody is
arrested. So far as these ten are
concerned, nobody was arrested, but
some people have been interrogated.
In other cases some people have been
arrested

Shri Ranga: But in regard to these
ten. nothing has been done,

Mr. Speaker. Interrogation.

ot foifa fawt: ol wEYET ¥
JaATAT 6 @ waAde Ay fwE 2 fE
TN qrfEeaET AT ST e ) &t
# ot war g fr S madde AR dew
gZfasa 1 #ar fiene § #x 99 g
TAAAE § FUT FILATS F E |

=y grdY o o AT § dew (e
Ft fediE F arX ¥ 75T T© 7T ey AT
2, ofe o &1

Shri Nath Pai: The Minister said
that as many as ten explosions have
taken place since the House adjourn-
ed after the last-session, and he then
added that not a single person had so
far been arrested. Does that not dis-
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play a rather incredible laxity on the
part of the arms of security in the
State, or is it the reason, as the ex-
plosions took place deep inside Jammu
and Kashmir, that they were carried
out at the behest of Pakistan by their
local aceomplices? What is the reason
that the Government cannot track
down amy culprit?

Shri Hathi: It may be that people
crossing the border might have done it,
or it may be that somebody from
inside also might have done it. This
has to be aseertained, and I can make
a categorical statement only after I
get the informatiom or the result of
the investigation, Before that I can-
not make any categorica] statement.

o) WhEd AU W : §#49T g9
W % faemRl ¥ o9 & fogafas o
TR &7 Tg qar @9r § f& WE
TegedT, SfaaTse % A7 o
oS F 19 A graeg @ W § W}
o IFA T fawfedr qE fear @
5 qrqol Usa ¥ 4F faewie a8 §WR
o ol I %R I9 =T 3V gREw
FT GAT G |

= gt 3§ B oar R =
F E G I AT, A FS A Ty
ST AT

Shri U, M, Trivedi: Has it been
brought to the netice of the Govern-
ment that the infiltration of the Pakis-
tani agents in Jammu and Kashmir
has increased to such an extent that
it is now not possible at all to distin-
guish between the original inhabi-
tants and the infiltrators?

Shri Hathi: I have not been able
to follow the last portion of the
question.

Mr. Speaker: Whether it has reach-
ed to such an extent that it is not
possible now to distinguish between
the old@ imhabitants ard the infiltra-
tors,
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Shri Hathi: I do not think it ig not
possible to determine whether they
are infiltrators or not.

Shri Inder J, Malhotra: May I know
whether, in view of the increase in
incidents of bomb explosions, the
Central Government have given any
financial aid for investigation, to the
State Government?

Shri Hathi: When the State Gov-
ernment asks for, we do give it

Shri Narendra Singh Mahida: May
I know whether any person has been
injured during the last 10 explosions
and what is the nature of damage to
properties?

Shri Hathi: In one case, the first
one, the wall was slightly damaged;
in the second there was no damage; in
the third, slight damage was caused
to the building; in the fourth,
a portion of the roof of the
Forest Ranger’s Office was blown
off, in the fifthh, no damage;
and then, a window and
some portions were damaged. There
is no personal injury in any case.

o g 9= WA : SN )
&7 T gwr ?
Shrl Hathi: A wall, a few deors and
windows were damaged,

ot ST wed St war
T A WY TIAAT, I I Faene
¥ aw oy o ot 7 g€, ot
T ¥ T WA T oy e sy
W I FT oY gfew ¥ a7 %@
foez & srar @ s & @ @,
afe g, at = INw ww@wC dg9
foord gfew &7 w&T £t qgr w1 fa=ie
FT W

st gt : Sty & ¥ A e,
W W FEA AT SREAT qivdt & @
T Iferw sgraaT 39T & 1 S
IF FTRARSNT I @ W) FE oFwT
T AT, T = owir ¥ wé e
fasraem S &Y &
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Shri Abdui Ghanji Goni: May I
know if the State Government has
asked the Central Government for
special aid or special police aid and
investigation by the Centre?

Shri Hathi: In partieular for this
case, they have not approached, but
earlier they had, and we have sent
our officers.

= I¥ : AW FAT WEET T Far
o z@ am faeniz g, 9t Fr & faewtet
¥ TaAST § FO TAT T97 £ Tg T Fsl
Fargra’?

Mamg : faega 3F T,
A 3T F oY o g fafaer &
cEaTETE § 9§ Wi & fod o @
2

werw wgw ;IR Fa fE e
Fam e

= T : 9 9% 39 faewe gu

Y gFA W FVAW ;T WA
FHT T T A §F AT TG |

Shri Thirumala Rao: May I know
if information is at the disposal of the
Cemtral Government whether they
are in a position to confirm or deny
press reports that are frequently
appearing that Pakistani agents are
suspected to be behind these explo-
sions?

Shri Mathi: I have already said.
Mr. Speaker: Next question.

C.SIR. Enquiry Committee Report

+

( Shri R. G. Dubey:

| Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Hem Barua:
Shri R. Barua:
Shri Vishram Prasad:
Shri Warier:
Shri Dafji:

*191.
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Shri R. S. Pandey:
Shri D. D. Mantri:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Qestion No. 718 on the 16th
September, 1964 and state:

(a) whether the Mudaliar Comrmittee
has since submitted a report regard-
ing the working of the Council of
Scientific and Industrial Research;

{Shri J. B. S, Bist:

(b) if so, the main recommenda-
tions contained in the report; and

(c) the action taken by Govern-
ment on those recommendations?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir,

(b) Attention of the Hon’ble Mem-
bers is drawn to Chapter 16 of the
Report, copy of which is available in
the Library of the Parliament.

(¢) The recommendations will be
considered by the Governing Body of
the Council of Scientific & Industrial
Research in its next meeting.

Shri R. G. Dubey: May I know
whether the Government are giving
their active consideration to one of
the reconrmendations namely, that
the CSIR should primarily concern
themselves with applied research?

Shri M. C. Chagla: We are giving
active consideration to all the recom-
mendations, but before we implement
any of them, we want to place them
before the Governing Body and invite
the opinion of the Governing Body
and then decide what action should be
taken.

Shri R, G. Dubey: May I know
what specific measures are adopted
0 see that the inordinate delay which
takes place in processing and finalis-
tng the schemes of the CSIR is
avoided?

Shri M. C. Chagla: There is no
delay—hardly a month or two—but
before the report was submitted, the
report has been circulated to all the
members of the Governing Body. We
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are going to call a meeting of the
Governing Body and consider it. I
think we have been very expeditious.

ot oot fag @ FT AT AT
T T9 AR @ § 5 3w aw
F g ¥ fro IF 1 Am &Y S
T A I wifaae €Y fEar o,
ZAfAT TF A%AT F TG AFA X
19 8T 99T |

Shri M. C. Chagla: That has noth-
ing to do with the reviewing com-
mittee. I am sure my hon. friend
is referring to the question of Dr.
Kichlu's resignation. 1 am prepared
to answer that, but it does not arise
out of this.

Sl ®o Ao faardt . maiferre
FAN FT FIww & groHewT
# 30 v FT a9 ¥ Tga ¥ ansfere
fergeam & argT = ww § Ffs 9=
F1 F TGT fAer 7 o< Eh, @ 39 47
qEIE T ] AT F qgT A Y
g7

Shri M. C. Chagla: I have already
said that there has been no delay in
considering the report of the Com-
mittee. The last meeting of the Com-
mittee was held on the 21st Septem-
ber and the report was finalised.
Hardly two months have passed,
When the report comes, it has to be
cyclostyled and circulated. Opinions
have to be invited. The Governing
Body has to be called. I am surprised
my hon. friend should say that there
has been delay in considering this
report,

oW WEEG: 9% FEQ £ %

arg fege amge w1 §
Shri M. C. Chagla: It has nothing
to do with the reviewing committee.

On the contrary, we ware getting
scientists from abroad.

e Wi ;99 & FEs A aqr
A A7 ¥ wrw fea=w ¥ w7 v oawi
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¥ hd A W@ O AW

™M oI@ w oEE W |

Some scientists are going to Canada
and England and that number is very
large. He should pay some atten-
tion to that.

Shri M. C. Chagla: I shall certainly
do that.

st fufy fam : & T ST
g & wr anifefes a efgaw
fa wiofas ¥ A T e & §
fs frr 791 TR QT § Rl
TR A Sqrar gt Sty fn fadwi § g
g2

Shri M, C. Chagla: If the hon.
Member means that we should have
some research done with regard to the
production from sugarcane, I will
certainly bear that in mind.

Shri Hem Barua: May I know if it
is a fact that in pursuance of the
Mudaliar Committee report, a ques-
tionnaire has been sent to all the re-
search personnel of the CSIR, out of
60 heads of which one says: “Do
you feel a sense of belongingness to
your work community?” and if so,
may I know what reply Government
expect, except a slogan similar to that
of national integration?

Shri M. C. Chagla: I assure my
hon. friend that when we issue a
«questionmaire, we do not expect slo-
gans ag answers. We want our scien-
tists to tell us what their difficulties
are. They should have a feeling of
belonging to the laboratory. I may
also tell my hon. friend that next
month in Lucknow we are having a
conference of Directors where this
report will also be discussed.

‘Shri K, D. Malaviya: Will it be
possible for the Government to fina-
lise its examination of the report and
announce its decision to the Parlia-
ment in February, before the next
budget session starts?
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Shri M. C. Chagia: I have every
hope that I will be able to do so
either in February or March.

Shri R. Barua: May I know whe-
ther the Government will accept the
recommendations of the Governing
Body or Government reserve the
right to modify the recommendations
of the Governing Body?

Shri M. C. Chagla: The function of
the Ministry, as 1 understand, is to
lay down the policy after taking the
advice of the best authorities avail-
able in India or outside. We now
have the report of the reviewing
committee. Then we shall get the
opinion of the Governing Body. We
shall also have the opinion of the
Directors, We will take all these in-
to consideration and then decide what
our policy should be.
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Shri M. C. Chagla: I am afraid, my
hon. friend......

Mr. Speaker: He wants the main
recommendations of the report. Will
the hon. Minister be able to give them
just now?

Shri M. C. Chagla: I do not know
what report my hon. friend is refer-
ring to.

Dr. Sarojini Mahishi: May I know
the reaction of the Mudaliar Com-
mittee towards the increasing num-
ber of pool officers having the highest
research qualifications in the field of
scientific and industrial research,
and what action Government want to
take on that?

Shri M. C. Chagla: As I told the
House, we have not yet decided to
take action on any of the recommen-
dations of the Reviewing Committee
till we have given some more thought
to it. Two months are hardly suffi-
cient to decide what our policy should
be.
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Dr. Sarojini Mahishi: The first part
of my question has not been answered.

Shri M. C. Chagla: As far as scienti-
fic pool is concerned—I will just see
if I have got the recommendation
here—I think they have supported the
scheme.

Sh-i Bhagwat Jha Azad: The hon.
Minister said that the report of the
Mudaliar  Committee will be put
before the governing body. May I
know, if this report will be considered
by this body only, how do Govern-
ment propose to safeguard that on this
report, which inter alia comments on
the working of the institute and the
governing body being responsible for
the same, they will be able to take a
proper decision?

Shri M. C. Chagla: I am not aware
of any criticism on the working of
the CSIR as such. Of course, they
have made some recommendations
both in regard to CSIR and in regard
to various other laboratories. These
recommendations are in the nature of
improvements suggested, not criti-
‘cisms, and the only proper body to
consider them should be the govern-
ing body which governs the CSIR.
Which other body can consider them?
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Shrimati Savitri Nigam: May I know
whether the hon. Minister’s attention
has been drawn to item No. 2 on the
first page where it is said that the
promoters of the institutions should
deposit in approved securities a mini-
mum amount of Rs. 30 lakhs; if so,
does he not consider that this sort of
condition will be hampering the pro-
gress of such institutions?

Shri M. C. Chagla: Yes, Madam....
(Interruptions). I am sorry—TVYes, Sir,
my attention has been drawn to this.

Mr. Speaker: Chair has no sex.

Shri M. C. Chagla: Sir, 1 have
always valued and respected the
absolute impartiality of the Chair.

Well, Sir, my attention was drawn
to this proposal, and I assure the hon.
Member that this proposal has been
put forward not to hamper the cause
of technical education but to promote
it.

Shrimati Savitri Nigam: May I know
what other steps are going to be taken
so that on the one hand these institu-
tions do not charge any donation fees
or capitation fees and, on the other,
their progress is not hampered?

Shri M. C. Chagla: As far as Gov-
ernmeént is concerned we have made
it clear that unless the institutions
conform to the pattern laid down by
us we will give no assistance, and
one of the important conditions is that
no capitation fees should be charged
to students.

Shri Daji: May 1 recall the state-
ment reported to have been made by
the Minister himself that charging of
capitation fees is blackmarketing in

tCapitation fees, -



1615 Written Answers AGRAHAYANA 4, 1886 (SAKA) Written Answers 1618

education. If that is so, not only for
the future but even now if these
institutions continue taking capitation
fees, may 1 know whether the aid
that has been given or is being given
will immediately be stopped?

Shri M. C. Chagla: We are not
giving any aid to these ins‘itutions.
The difficulty is this. In the State of
Mysore where these institutions have
been set up capitation fees are being
charged. Unfortunately, the Univer-
sity  has affiliated these institutions
and the State has supported the affilia-
tion. All that they could do was to
see that some sort of standards are
maintained by these institutions. The
Central Government is not_giving any
aid to these institutions.

Shri Daji: Cannot they advise the
State Government to withdraw their
policy?

Shri M. C. Chagla: If the advice we
give to the States were to be carried
out, conditions in this country would
be much better.

_———

WRITTEN ANSWERS TO
QUESTIONS

Formation of Whitley Councils

{ Shri S. M. Banerjee:
*193.{ Shri Daji:
{_ Shri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 495 on the
30th September, 1964 and state:

(a) whether any meeting was held
with the Central Government em-
ployees’ representatives to arrive at a
final decision regarding formation of
Whitley Councils;

(b) if not, the reason for the delay;
and

(c) whether the employees’ repre-
sentatives have started countrywide
agitation against Government’s failure
to establish Joint Counsultative
machinery?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Further consultations with
individual employees’ organisations
are being held. T

(c) Government are not aware ol
any such agitation. ’

Indian School of Mines, Dhanbad

( Shri P, R. Chakraverti:
¢194.{ Shri P. C. Borooah:
Shri H. N. Mukerjee:
Will the Minister of Education be
pleased to state:

(a) when the course on petroleum
technology was introduced in the
Indian School of Mines, Dhanbad;

(b) the staff position since the in-
ception of the Department in the
School of Mines;

(c) whether representations had
been received from the students
demanding improvement, in the staff
position; and

(d) if so, the steps taken to comply.
with the same?

The Minister of Education (Shri
M. C. Chagla): (a) In 1957-58.

(b) A statement giving the infor-
mation is laid on the Table of the
House. [Placed in Library. See Nb.
LT-3445764.]

(c) Yes, Sir.

(d) All possible steps have been
taken including attempts to secure
the services of an expert under Unescd
Programme of Technical Assistance
and of qualified Indians, by personal
contact, in India and abroad.

Zoological Survey of India

( Shri R. Barua:
qssJ Shri Vishram Prasad:
*] Shri R, S. Pandey:

Shri D. D. Mantri:

Will the Minister of Education be
pleased to state:

(a) whether the Reviewing Com.
mittee appointed to review the work-
ing of the Zoological Survey of India
in 1961 has submitted its report;
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. {b) if so, the main features of the
report and decisions taken thereon;

" (c) whether the work done by the
Zoological Survey of India during
these years has contributed to the
advancement of scientific knowledge
on the subject; and

('a) if so, to what extent?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-3446(i)/64].

(c) Yes, Sir.

(d) A considerable advance has
been made in our knowledge of the
taxonomy, zoogeography and ecology
of the Fauna of India. A statement
showing some of the more important
researches made during the period
1959—64 is laid on the Table of the
House. [Placed in Library. See No.
ILT-3446 (ii)/64].

0il Exploration in Iran

*196. Shri Vidya Charan Shukla:
Will the Minister of Petreleum and
Chemicals be pleased to state:

(a) whether the proposed agree--

ment for collaborating in exploration
of off-shore areas of Iran for oil with
ENI of Italy has been finalised; and

{b) if so, the salient features of the
Agreement?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) An agreement has been concluded
with AGIP which is a subsidiary of
ENI of Italy, and Phillips Petroleum
Corporation of U.S.A. for submission
of a joint bid for a concession for oil
exploration in District I Area 2 of
dran.

(b) As the Iranian authorities are
yet to take a decision on the bids for
#his area, it is not in the public interest
to. disclose the terms of the agreement
with 'AGTP and Phillips.
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Fertilizer Corporation

{ Shri Umanath:
*198.J Shri Imbichibava:
Shri Nambiar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Government is proposing to form a
new Fertilizer Corporation in India;

(b) whether its shares will be allot-
ted to foreign industrialists; and

(c) if so, the percentage of their
participation in this venture?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). There is no
proposal at present to form a mnew
Fertilizer Corporation with foreign
participation.

Uplift of Border Areas

[’ Shri Hem Raj:
Shrimati Renuka
Barkataki: =
{ Shri P. C. Borooah:

*199.

Will the Minister of Home Affairs
be pleased to state:

(a) the various schemes sanctioned
by that Ministry for the uplift of the
border areas after the Chinese aggres-
sion; and

(b) the financial assistance render-
ed by the Government for each of
these schemes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-3448/64].

Goa

( Shri P. Venkatasubbaiah;

Shri Ravindra Varma:

Shri D. C. Sharma:

Shri Yashpal Singh:

Shri P, C. Borooah:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Kachhavaiya:

Shri S. M. Banerjee:

Shrimati Renuka
Barkataki:

Shrij Vishwa Nath Pandey:

Shri Sivamurthi Swamy:

| Shri ¥, S. Chaudhary:

299, J
*299, J

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Government have decided that
Goa should continue to remsin a
Union territory for ten years; and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Government’s
policy in the matter was stated by
the late Prime Minister while answer-
ing supplementaries to Question
No. 603 in the Lok Sabha on the 16th
March, 1964 as follows:

“The Government of India feel
that the present is not the time to do
it.  Whether it is desirable or not
desirable is another question. It is
not the time to do it, soon after the
liberation of Goa, the elections therc
etc. In any event it requires some
time to quieten down, for feelings not
to be excited there. There is a very
strong party there—may be it is not
a majority but just nearly half—which
is very much opposed to merger. So,
raising the question now creates diffi-
culties, creates trouble and diverts
people’s attention from the work of
consolidation in Goa, and it i* better
for a few years to elapse. Then the
matter may be taken up and let them
decide as they choose. The Gov-
ernment of India does not see any
need for any hurry in this matter. It
is immaterial whether it is done after
five years’ or ten years’ time.”
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The Government have not review-
ed this matter since then,

Bhaxiavatsalam Committee Report

( Shri R. S. Pandey:
°zol.< Shri R, Barua:
—hari Utiya:
Will the Minister of Education be
wlecsad {o state:

(a) whether the Bhaktavatsalam
Committee on Women’s Education has
sutimitte T its repert; -

(b) if so, the main recommenda-
tions of the Committee; and

(c) whether any decision has been
taken on those recommendations?

The Munister of Education (Shri
‘M. C. Ckngla): (a) Yes,

(p) A summary of the main recom-
mendations is laid on the Table of
the ¥iouse. [Placed in Library. See
No. LT-3449/64].

(c) The recommendations have
been forwarded for necessary action
to State Governments, State Ccuncils
for Women’s Education and Volun-
.tary Educational Organizations. The
Central Government have also initiat-
ed suitable action on the recommen-
dat’~»e concerning them,

Fx-Prime Minister of Jammu and
Kashmir
( Shri S. M. Banerjee:

Shri Vishram Prasad:
Shri Bagri:
Shri Hem Barua:
Shri Vidya Charan Shukla:
Shri Prakash Vir Shastri:
22 Shri Jagdev Singh
. Siddhanti: :

} Shri Bibhuti Mishra:

Shri K, N. Tiwary:

Shri Ram Sewak Yadav:
Shri Gulshan,
Shri Kajrolkar:
i_Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pieased to state:

(a, whether any inquiry has been
instituted against the ex-Prime Minis-

.2
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ter of Kashmir, Bakshi Ghulam
Mohammad; and

(b) if so, the agency which is en-
trusted with investigation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Bakshi Ghulam Mohammad
has been detained under the orders of
the Government of Jammu and
Kashmir in exercise of the powers
vested in them. It is, therefore, for
that Government to take further ac-
tion in his case,

Riots in Kerala

( Suri P. R. Chakraverti:
| Shri P. C. Borooah;
Sh-i Kapur Singh:
'm'J] Shri P. K. Deo:
Shri Buta Singh:
Shri Guishan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the scarcity in food-
grains in Kerala has of late given rise
to riots in that State; and

(b) if so, the steps taken by the
Government to maintain peace and
order there?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The food situation in Kerala did give
rise to certain incidents threatening
the maintenance of law and order.

(b) All possible precautions have
been taken to maintain law and order
in the State; and the situation there
is on the whole now peaceful,

Properties of Refugees in East
Pakistan

*204. Shri P. C. Borooah: Will the
Minister of Rehabilitation be pleased
to refer to the reply given ao Un-
starred Question No. 210 on the 9th
September, 1964 ang state:

(a) the extent of evacuee property
left behind by East Pakistani refugees
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who have migrated into India since
the beginning of this year; and

(b) the steps taken so far for re-
patriation of the assets and payment
of compensation for the loss of pro-
perty suffered by these refugees on
account of their eviction from Pakis-
tan?

The Minister of Rehabilitation
(Shri Tyagi): (a) The information is
not available.

(b) The question of properties left
by displaced persons in East Pakistan
is likely to be discussed at the next
meeting of the Home Ministers of
‘India and Pakistan.

Chairs of American Studies

459/ Shri A, V. Raghavan:
* \_Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

(a) the progress made towards es-
tablishing Chairs of American Stud-
jes in the universities of Bombay,
Jadavpur and Osmania;

(b) the amount of money available
from P.L. 480 funds for this purpose;
and

(c) the number of American pro-
fessors likely to be appointed to hold
the Chairs?

The Minister of Education (Shri
‘M. C. Chagla): (a) Chairs of Ameri-
can Studies have been established at
the Bombay and Jadavpur Univer-
sities; no Chair for such studies has
so fa been set up at the Osmania
University.

(b) The total amount available from
P.L. 480 funds is Rs. 8,34,437 approxi-
mately ($1,75,671).

(c) Three professors, one for each
“University.

‘Manufacture of Synthetic Detergents™

( Shri A. V. Raghavan:

457 . .
\ Shri Pottekkatt:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any application has
been received from the Government
of Kerala for securing a licence to
import a plant for the manufacture of
synthetic detergents in the Kerala
Soap Institute, Calicut under the In-
dustrial Development and Regulation
Act, 1951;

(b) if so, whether the manufactur-
ing licence has been issued; and

(c) the amount of foreign exchange
sanctioned for this purpose?

The Minister of State in the Minis-
try of Petrcleum and Chemicals (Shri
Alagesan): (a) Yes.

(b) No. Because the item is pre
sently on the banned list.

(c) Does not arise,

Quarters for Kerala Police Force

452 J Shri Pouekkatt:
"\ Shri A. V. Raghavan:
Will the Minister of Home Affafrs
be pleased to state:

(a) whether there is any scheme to
provide quarters to all officers and
men of the Kerala Police Force;

(b) the number of police officers
and men .who are without quarters in
Kerala;

(c) the steps taken to construct ad-
ditiona] quarters; and

(d) the number of quarters propos-
ed to be constructed during the re-
maining period of the Third Five Year
Plan with reference to each police
station?

The Deputy Minister in the Minis-
try of Home Affairg (Shri L. N.
Mishra): (a) Yes, Sir.

(b) 14,130,

(c) A sum of Rs."33,51,000 has been
provided in the State budget for the
current financial year for construct-
ing police quarters. In addition, a
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Yoan assistance of 12,50,000 has been
given by the Central Government for
the purpose during the current finan-
cial year.

6. quarters for gazetted officers and
1017 for non-gazetted officers are
under construction.

(d) 34 quarters for Sub-Inspectors,
111 for Head Constables and 807 for
Constables attached to various Police
Stations are proposed to be construct-
ed by the end of March 1966. Police
Housing is a non-plan scheme.
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Suicide Cases in Kerala

= J Shri A V. Raghavan:
* 7\ Shri Pottekkatt:
Wil] the Minister of Home Affairs
be pleased to state:
(a) the total number of suicide
cases in the State of Kerala during
the last four years; and

(b) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
5178.

(b) General reasons are: frustration
in life out of economic condition,
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failure in love affairs and examina-
tions; poverty, insanity, prolonged
illness, epilepsy and mental trouble.

Reservation of Posts for Refugees

455. Shri Karni Singhji: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that a cer-
tain percentage of vacancies in Class
I and Class IV posts in various De-
fence establishments have been reserv-
ed for the refugees from East Pakis-
tan;

(b) if so, whether any steps have
been taken for screening of the per-
sonnel to be so absorbed in order to
safeguard the security of the coun-
try;

(c) whether the State Governments
have also been requested to absorb
such personnel and if so, whether any
proposals have been received from the
Rajasthan Government in the matter
and details thereof; and

(d) how long these reservations are
stipulated to last?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (d). Yes, Sir. It has
been decided that in the Eastern
Region 50 per cent of all available
vacancies will be reserved for new
migrants from East Pakistan; in other
areas, of the 50 per cent vacancies re-
served for priority categories, half
(25 per cent of the total) should be
reserved for ex-servicemen and the
balance, i.e. 25 per cent of the total
vacancies, should be reserved for the
displaced persons. These special re-
servations for new migrants will be
for a period of one year in the first
instance and relate to only Class III
and Class IV posts.

(b) The procedure to be adopted is
ander consideration.

(e¢) It is proposed to address the
State Governments on the subject. No
proposals have been received from the
Rajasthan Government so far regard-
ing absorption of new migrants in the
offices under their control.
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Training of Teachers

456. Shri Hem Raj: Will the Minis-
ter of Education be pleased to refer to
the reply given to Unstarred Question
No. 694 on the 16th September, 1964
and state:

(a) whether the proposal to start
correspondence course for the train-
ing of teachers has been finalised; and

(b) if so, the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, it is proposed to
start correspondence courses to train
untrained teachers to begin with.

(b) These are contained in the state-
ment as under:

STATEMENT

The main features of the proposed
scheme are as under:—

(i) For elementary school tea-
chers, the correspondence courses
will be organised by the Education
Departments of those selected
States where the backlog of un-
trained teachers is the highest.
These may be located in the State
Institute of Education. For secon-
dary school teachers, the corres-
pondence courses are to be insti-
tuted in one or two selected uni-
wversities.

(ii) In the case of elementary
school teachers, the duration of
correspondence course would ex-
ceed the regular course by two
additional terms. The duration in
the case of secondary school tea-
chers would be 15 months instead
of one session of 9 months pres-
cribed for regular students.

(iii) The medium of instruction
and examination will be the same
as prescribed for regular students.
The syllabus, the scheme of exa-
minations and the certificate or
degree to be awarded to successful
candidates would be identical with
those prescribed for regular stu-
dents. .

(iv) The student-teachers enrol-
led in the correspondence course

would be attached to the nearest
teacher training institution which

would be a consultation centre for
them.

(v) The Department of Corres-
pondence Courses would have a
lending library of text-books and
other reference and reading mate-
rial which would be supplied by
post to the student-teachers.
Similar library facilities would be
developed in the consultation cen-
tre.

(vi) No tuition-fees would be-
charged from correspondence stu-
dents. They would, however, be
required to pay registration-fee,
enrolment fee, examination fee
and such other fees as may be
prescribed by the university from
time to time. Students would
also be required to deposit a cau-
tion money for the package of
reading materials which may be
supplied to them.

School Teachers of Orissa

457. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether the Government of"
Orissa have sent any proposal for the
revision of the salary-scales of the
teachers of primary and secondary
schools of local bodies in the State
during 1968-64; and

(b) if so, the total amount given
to the Government of Orissa by the -
Union Government for this propose?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise..

Viee-Chancellors

458. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether Government are con-
sidering a proposal to restrict the
tenure of office of University Vice-
Chancellors and their selection from
amongst the educationists;
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(b) if so, when the decision is like-
1y to be taken;

(¢) whether the States will also be
.asked to follow this principle while
‘making appointments to these offices;
-and

(d) if so, whether the views of the
‘States have been ascertained in this
matter?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The Govern-
-ment is considering the whole ques-
tion of the appointment of Vice-Chan-
cellors of Universities and in this
.connection is awaiting the report o
Model Act for Universities Committee
-set up by the Ministry. Appropriate
.action will be taken after the receipt
.of the report of the Committee which
is expected shortly.

All India Agricultural Service

f Shri Vishram Prasad:
\ Shri Bagri:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether Government propose
to set up an All India Agricultural
~Service; and

(b) if so, from when and the details
-thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The question of the
-constitution of an All-India Agricul-
tural Service is under consideration
-in consultation with the State Gov-
.ernments.

459.
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Social and Cultural Activities in
Migrant Camps

( Shri Yashpal Singh:
461, Shri Gokulananda Mohanty:
Shri Rama Chandra Mallick
Will the Minister of Rehabilitation
be pleased to state:
(a) whether Government are giving
aid for organising social and cultural
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activities in the camps for migrants
from East Pakistan;

(b) if so, whether any rules have
been made for the utilisation ef this
aid; and

(¢) how much money has so far
been given?

The Minister of Rehabilitation (Shri
Tyagi): (a) to (c). With g view to
providing facilities for recreational,
social, and cultural activities in
camps for the new migrants from
East Pakistan, a total sum of
Rs, 64,239 has been ranctioned | by
the Government of India for the year
1964-65. The expenditure on this
account js to be restricted to the
ceiling of Re. 1 per family per annum.

Complaints against Police

462. Shri Yashpaj Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
largest number of complaints received
by the Samyukta Sadachar Samiti
from July to September, 1964 had
been against the police;

(b) if so, whether any analysis of
the complaints had been carried out;

(t) whether any cases of harass-
ment of complaints by police have
also been brought to the notice of
Government; and

(d) if so, the action takenm thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi).
(a) The Samiti is a non-Government
body. Information is not therefore,
available.

(b) Does not arise,

(¢) and (d). The Samiti brought
to the notice of Government during
this period one case in which it was
alleged that the complainant was
harassedq by the Police.~ On enquiry
;his complaint was found to be base-
ess.

Bomb in Post Office in Jammu and
Kashmir

Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri Omkar Singh:
Shri H. V, Koujalgi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a live plastic bomb
believed to have been planted by the
Pakistani saboteurs was recovered on
the 9th October, 1964 from the post
office at Ghasmand in the State of
Jammu and Kashmir;

(b) whether any investigation has
been made in the matter; and

(c) if so, the result thereof?

463.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) An explosive charge was recover-
ed from inside the Post office situated
in the Grain Market at Jammu on
the night of October 9, 1964;

(b) and (c¢). A case under section
4 of the Explosive Substance Act
has been registered and investigation
is in progress by the Jammu and
Kashmir police,
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Students Homes

465. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
University Grants Commission has
initiated a scheme to give financial
assistance to the universities for the
construction of Student Homes; and

(b) if so, the main features thereof?

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir.
(b) The main features of the

scheme are:—
(1) Financial
limited
lakh.

assistance will be
to a sum of Rs. 1:00

(2) Each Students’ Home will nor-
mally provide reading facilities
for 100 students at a time and
will have a well-equipped lib-
rary, with facilities of stack
room for about 5000 books,

(3) Each Students’ Home will also
have a cafetaria type dining
hal]l to accommodate 30 students
at a time and all other neces-
sary amenities conducive to
students pursuing their studies
in a quiet and congenial atmos-
phere.
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Hamycin

466 J Shri R. G. Dubey:
* 7 Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is fact that new pro-
duct known as “Hamycin” has prov-
ed effective in the treatment of cer-
tain diseases and that its commercial
manufacture has been approved; and

(b) whether it is also a fact that
firmg of international repute have
approached Hindustan Antibiotics for
royalty rights for commercial exploi-
tation of this new drugs?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes. A new antifun-
gal antibiotic known as ‘Hamycin’ has
been developed in the Research Labo-
ratories of HAL. It has proved
effective in the treatment of certain
fungal diseases and its commercial
manufacture for external wuse as
tablets and suspension has been
approved by the Drug Control Autho-
rities.

(b) Two firms of international
repute have approached HAL for
commercial exploitation of ‘this drug
on a restricted territorial basis and
the terms are under negotiation with
them,
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Drilling at Port Canning

( Shri N. R, Laskar:
468. { Maharajkumar Vijaya
Ananda:
" Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether actual drilling of the
well near Port Canning area near Cal-
cutta has been started;

(b) if so the progress made in this
direction; and

(c) the total number of testing
wells to be drilled in this area?

The Minister eof Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise,

(¢) It is not possible to state the
number at this stage.
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Cases Pending in Punjab High Court

470. Shri Daljit Singh: Will the-
Minister of Home Affairg be pleased
to state the number of cases pending
in the Punjab High Court at Chandi-
garh as on the 1st October, 1964?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
The information is being obtained and
will be laid on- the Table of the
House, :
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Construction of the Vessel ‘M.V.
Yerewa’

S Shrimati Savitri Nigam:

4. \ Shri M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state when the vessel
‘M.V. Yerewa’ being constructed by
the Mazagaon Docks, Bombay, for the
Andaman Administration is expecte.
to reacn the islandsg for running on
the inter-islands service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): The
delivery of the ship is expected in
December, 1964 when she would pro-
ceed to Andamans to be commissioned
on the inter-island service,

Production of Plastics

472 Shri P. C. Borooah Wi]l] the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
production of plastics had not reached
even 50 per cent of the target by the
end of the Third Year of the Third
Plan as envisaged under the Plan;

(b) if so, what
achievements; and

has been actual

(c) the special efforty being made
to achieve the target during the rest
of the Third Plan period?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan) (a) Yes.

(b) The major plastics materials
which are in production in the coun-
try are Phenol Formaldehyde Mould-
ing Powder, anq Phenolic laminates,
Urea Formaldehyde moulding pow-
der, Polystyrene, Polyethylene and
P.V.C. In respect of these materials,
the actual achievement at the end of
the third year of the Third Five Year
Plan is expected to be of the order of
30 per cent as compared to the target
of production.

(c) The Industry has been handi-

capped on account of shortage of
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foreign exchange for import of pro-
cessing equipment, Two units for
manufacture of machinery required
for the conversion of materials to
products are being gstablished to
assist requirements of the processin
industry, kiforis are also being made
to keep the existing plants work to
full capacity and bring into operation
additional licensed capacity within
the period of the Third Plan,

Pak. Supreme Court’s decision
regarding Jullundur Bank

473. Shri S. N, Chaturvedi: Will the
Minister of Rehabilitation be pleased
to state the effect of the Pakistan
Supreme Court’s judgment in the case
filed by the Punjab Co-operative Bank
Ltd., Jullundur on Indian property left
in Pakistan?

The Minister of Rehabilitation (Shri
Tyagi): It has been held, as would
appear from an uncertified copy of
the judgment of the Supreme Court
of Pakistan in Civil Appeal No. 42 of
1962 pronounced on 29th April, 1964,
that any property belonging to a
joint stock company, the registered
office of which was situated before
the fifteenth day of August, 1947 in
any place in the territories now com-
prising India anq continues to be so
situated after the said date, was ex-
cluded from the definition of “evacuee
property” under the Pakistan (Ad-
ministration of Evacuee Property)
Act XII of 1957. The Supreme Court
further helq that in view of this ex-
clusion these properties could not be
dealt with under the Displaced Per-
sons (Compensation and Rehabili-
tation) Act, 1958. Nor cou’d they be
taken into the compensation pool, nor
could the income from these proper-
ties be brought into the rent pool for
the rehabilitation of refugees. The
Supreme Court accordingly issued
writs of prohibition and Certiorari
upon the Settlement Authorities
directing them to refrain from taking
any steps in respect of the properties
of the appellant, the Punjab Co-
operative Bank Ltd. The Supreme
Court quashed orders, if any, made
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for bringing these properties on to
the compensation pool or transferring
them to anyone. It also declared that
the notification or notifications issued
under section 3(2) of the Act of 1958
for acquiring evacuee properties shall
have no application to the properties
of the appellant.

Notwithstanding the above deter-
mination of the Supreme Court, the
properties of the joint stock com-
panies in question continue to remain
vested in the Custodian until the
Centra] Government of Pakistan act-
ing under section 6(3) of the Pakistan
(Administration of Evacuee Property)
Ordinance XV of 1949, issues a noti-
fication that the Custodian shall be
divested or dispossessed of any such
property in such manner and after
such period as may be specified in
the notification. The Supreme Court
held a notification under this provi-
sion to be necessary notwithstanding
the notification issued under section
55 of the Pakistan (Administration of
Evacuee Property) Act, 1957, exempt-
ing 59 banks from the operation of
the Evacuee Law. In this connection,
the Supreme Court has pointed out
that such exemption did not have
any effect on the property which
continved to be property in the pos-
session of the Custodian. This judge-
ment has no effect so far as displaced
persons other than joint stock com-
panies, whose registered office was
situated before 15th August, 1947, in
any place in the territories now form-
ing India and continued to be situated
are concerned.

All-India Service Officers

474. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) against which of the All-India
Service Officers any enquiry is pend-
ing, nature of enquiry and the stage
at which it rests;

(b) cases in which enquiry is pend-
ing for over six months; and

(¢) the names of officers who are
under . suspension?

The Minister of State in the Minis-

try of Home Affairg (Shri Hathi): (a)
to (c). The information is being col-
lected and will be laid on the Table:
of the House in due course,

Land Prices in Delhi

( Shri Shree Narayan Das:
475.{ Siri Bhagwat Jha Azad:
{_ Shri Su:endra Pal Singh:

Will the Minister of Home Affairs:
be pleased to state:

(a) whether any and if so, what,
steps have been taken to review the-
land price policy followed by the-
Delhi Development Authority;

(b) the price per square yard of
the land intended for sale for resi-
dential plots in the various colonies
developed by the Authority; and

(c) whether the question of revis-
ing the present procedure of auction-
ing the lands has been considered?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N..
Mishra): (a) There is no proposal to:
review the land price policy adopted
by the Delhi Development Authority.

(b)

Rate per sq. yd..

(Pre-determined)
Rs. 35.20 to Rs. 39.00
Rs. 32.00

2. Safdarjung
3. Naraina

(c) The Delhi Development Autho-
rity is auctioning plots of land in ac-
cordance with the scheme for large-
scale acquisition, development and
disposal of land in Delhi, vide, Para
2. IIT of the Statement laid on the
Table of the House on 23-3-1961 in
reply to the notice under Rule 197
from Shri P. G. Deb regarding allot--
ment of land in Delhi. The average-
price of plots per sq. yard auctioned’
by D.D.A, in October, 1963, in respect
of Safdarjung and Najafgarh Road
was Rs. 73.38 and Rs. 4248 respec-
tively; in October-November 1964, it
has come down to Rs. 5488 and
Rs. 37.52 respectively, in regard to-
Safdarjung and Naraina areas. In
the Naraina area, the price (Rs. 33.50)
for some of the plots has almost.
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touched the reserve rate (Rs. 32.00)
fixed for that area. No change is
contemplated on the present proce-
dure of auctioning lands,

Cloud-Burst in Trivandrum

476, J Shri Yashpal Singh:
1 Shri Eswara Reddy:

Will the Minister of Home Affairs
"be pleased to state:

(a) whether an unprecedented
cloud-burst hit Trivandrum on the
17th October, 1964;

(b) if so, the estimated damage
caused by it; and

(c) the relief measures taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L N.
Mishra): (a) There was a rainfall of
about 16 inches.

(b) Eight lives were lost. Five
persons were injured due to collapse
of buildings. More than 2000 build-
ings were damaged, either fully or
partially. The damage to property
caused by the calamity is estimated to
be Rs. 7 lakhs approximately.

(c) The entire police force in the
city was mobilised for rescue opera-
tions. Boats were carried in lorries
to the flood afected areas and people
were evacuated to places of safety.
Nearly 5664 persons were rescued and
.accommodated in 18 relief camps
opened in the city. Gruel was sup-
plied to the inmates of the relief
camps free of cost. Free ration was
.also given to the people in distress.
A total quantity of 104 rice bags were
distributed.  Financial assistance was
given to the distressed for the repair
.or reconstruction of the houses affect-
ed by the calamity. A sum of
Rs, 50,314 has already been disbursed
to the heads of 1694 affected families
till now. The question of granting
loan assistance to persons belonging
to middle jncome and low income
groups whose pucca houses were
either partially or substantially
damaged, is under the consideration
of State Government,
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Indian Students in People’s Friendship
University, Moscow
J Shri Warior:
1 Shri Daji;
Will the Minister of Education be
pleased to state:

1.

(a) whether Government were in-
formed that the People’s Friendship
University, Moscow is in a position to
admit Indian students to the medical
faculty; and

(b) if so, what decision was taken
by Government thereon?

The Minister of Cultural Affairs in

i of Education (Shri

Hajarnavis): (a) Yes, Sir. This was

specifically stated for 1961-62, but not

for 1962-63, 1963-64 and 1964-65
offers.

(b) Students were selected for the
medical faculty whenever specific
offers were made to the Government
of India.

Pakistani Nationals in Government
Establishments

(" Shri Jena:
Shri Subodh Hansda:
Shri S. N. Chaturvedi:

Will the Minister of Home Affairs
be pleased to state;

478,

(a) whether Government's atten-
tion has been drawn to the news-item
in the ‘Hindustan Standord’ dated the
16th October, 1964 that some Pakis-
tani nationals are still working in
some important positions in India;
and ’

(b) if so, the number of such Pakis-
tani nationals at present working in
the various establishments under the
Central Government and the number
of them serving under the State
Governments?

‘The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes. :
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(») The information is being col-
lected and will be laid on the Table
of the House as soon as it becomes
available.

Kannada Literature

479. Shri Sivamurthi Swami: Will
the Minister of Education be pleased
to state:

(a) whether any request has been
made by the Karnatak University to
publish Nationa] literature of Shri
Hardekar Manjappa and other
Kannada Vachana Sahitya into Hindi;

(b) how long the request is pend-
ing with the Ministry; and

(c) whether any, and if so, the
grant sanctioned for the purpose?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (¢). No such request
has been received from the Karnatak
University. However, the Chairman,
Hardekar Manjappa Granthmala,
Dharwar, Mysore State approached
this Ministry through the Mysore
Government for financial assistance
for the publication of selected works
of Shri Hardekar Manjappa in
Kannada and for publication of
selected material into English and
Hindi in the interest of national in-
tegration. The Government of India
have since sanctioned a grant of
Rs. 21,500 to meet 50 per cent of the
cost of publication of Shri Manjappa’s
selected works in Kannada and their
English translation under the Govern-
ment of India’s scheme for develop-
ment of Modern Indian Languages.
The request for publication of Hindi
translation of Shri Manjappa’s select-
ed works will be considered after the
two projects have been executed satis-
factorily by the organisation. The
Institution has, however, been advis-
ed to apply for grant under the
scheme of financial assistance to
Voluntary Hindi Organisations
through the State Government.
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Use of Old Guns

483. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that old
type of guns which do not bear the
manufacturer’s name, number and
other identification marks on them:
are not allowed to be sold;

(b) whether any time limit has.
been fixed for the stamping of identi-
fication marks on such guns; and

(c) if so, whether any notification
was issued in this behalf and publish-
ed for the benefit of people living in
the rural areas?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a):
Yes, Sir. Section 8(2) of the Arms
Act, 1959, prohibijts the sale or trans-
fer of any firearm which does not
bear the proper stamp mark. Any
firearm, which does not bear distinct-
ly its manufacturer’s name, number
or other identification mark, shall
have the identification mark stamped
on it in the manner prescribed in
Rule 25 of Arm Rules 1962.

(b) Sub-section (3) of section 8 of
the Arms Act however lays down that
whenever any person has in his pos--
session any firearm without proper
identification mark, it will be presum-
ed, unless contrary is proved, that he
has obliterated the mark. But under-
the proviso thereof, such presumption
was not to be made for a period of
one year from the date of commence-
ment of the Arms Act, i.e. for the
period of one year from 1-10-1962.



1647 Written Answers AGRAHAYANA ¢4, 1886 (SAKA) Written Answers 1648

(c) Both the Arms Act and Rules
were duly published in the official
gazette.

DIR. and Preventive Detentiom Act

( Shri Umanath:
| Shri Imbichibava:
j Shri Nambiar:
9 Shri Sivamurthi Swamy:
Shri Kishen Patinayak:
. Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to state:

484

(a) the number of persons held in
detention under D.IR. and the Pre-
ventive Detention Act, 1950 in differ-
ent States and their classification ac-
cording to their political affiliations
as on the 31st October, 1964; and

(b) the total number of detenus
arrested during 1964 as on the 3lst
October, 1964 in connection with the
industrial dispute?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A statement is laid on the
Table of the House. [Placed in Lib-
ra:y. Sce No. LT-3452/64].

Educational Grants from U.S.A.

( Shri Umanath:
485. { Shri A. K. Gopalan;
| Shri Imbichibava:

Will the Minister of Education be
pleased to state:

(a) the total amount of grants re-
ceived from U.S. official and non-
official agencies by the various educa-
tional institutes in India during 1960-
61, 1961-62, 1962-63 and 1963-64;

(b) whether Government were con-
sulted before these grants were offer-
ed; and

(c) whether Government have any
proposal to ensure that the grants are
utilised properly?

The Minister of Education (Shri

M. C. Chagla): (a) to (¢). The in-
formation is being collected and will

be laid on the Table of the House in
due course.

Recruitment

486. Shri Xarni Singhji: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of employees recru-
ited by the various Ministries of the
Government of India for non-Plan and
non-Security purposes during June,
1963 to July, 1964 after the ban was
imposed on the creation of new posts;
and

(b), whether any sample survey was
carried out by the Administrative Re-
forms Division to re-assess the staff
requirements of different Ministries?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The required informa-
tion is being collected and will be laid
on the Table of the House.

(b) The task of conducting reviews
(work measurement studies) of the
staffing position of various Ministries/
Offices of the Govermment of India is
done by the Staff Inspection Unit of
the Ministry of Finance (Department
of Expenditure) and not by the Ad-
ministrative Reforms Division of the
Ministry of Home Affairs. For the
period from April {o September, 1964
work measurement studies of 17 De-
partments/Offices were completed by
the Staff Inspection Unit.

Refugees from Pak Occupied Kashmir

487. Shri D, C. Sharma: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of cases of refugees
from occupied areas of Jammu and
Kashmir State registered for the ex-
gratia grant of Rs. 3,500 and the num-
ber who have been given this grant;
and

(b) the number of those who still
remain registered for the grant and
the time it will take to give them the
grants?
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The Minister of Rehabilitation (Shri
Tyagi): (a) Out of 31,790 applications
received for ex-gratia grant, 16804
cases have been finalised.

(b), 14896 caseg still remain to be
processed. The delay in the finaliza-
tion of these cases is due to the non-
receipt of verification reports from
the Jammu & Kashmir State Govern-
ment. It is, however, expected that
these cases would be finalized by the
end of the next financial year.

Experimental Drug Farm, Srinagar.

488. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether the building for re-
search etc., which has been under
construction for the last two years in
the Experimental Drug Farm, in
Srinagar, is not yet ready to be occu-
pied; and

(b) whether Government will ex-
pedite the completion of the main
building and other appertinent quart-
ers in order to accelerate the research
work?

The Minister of Education (Shri M.
C, Chagla): (a) Yes, Sir.

(b), Steps have been taken to com-
plete the building by the middle of
1965. Sy

Solar Epergy

491. Shri M. L. Jadhav: Will the
Minister of Education be pl d to
state:

(a) whether any efforts are being
made to utilise solar energy for cook-
ing purposes;

(b) the progress achieved so far;

(c) when it is likely to make this
energy available to the people; and

(d) how far it is economical?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). A solar Cook-
er was developed and the patent was
leased out to two firms through the
National Research Development Cor-
poration. According to information
available with the National Research
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Development Corporation, 315 cookers
and 50 reflectors were sold by the
manufacturers till June, 1960. The
patent was not renewed thereafter.

(d) The solar cooker though econo-
mical in the long run has not proved
popular owing to its use being limited
to hours of bright sunshine only; its

_ high initial cost (Rs. 80 per piece);

and traditional cooking habits in the
country.

Pay Commission for Secondary
Teachers

Shri P. C. Borooah:
492. Shri Hukam Chand
Kachhavaijya:

Will the Minister of Education be
pleased to state:

(a) whether the All-India Second-
ary Teachers Federation has, of late,
demanded the appointment of a Pay
Commission or a Wage Board for
evolving more or less uniform pay
scales for secondary teachers all over
the country; and

(b) if so, the Govermment’s decisi-
on in this regard?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b). Does not arise.

Sulphuric Acid Plant

493, Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether a sulphuric' acid plant
is proposed to be set up in Gujarat
with Japanese collaboration;

(b) if so, the terms of the collabo-
ration; and

{c) the cost and capacity of the
plant?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No. It is however be-
ing examineq if machinaries for a
sulphuric acid plant can be supplied
by a Japanese firm.

(b) and (c). Do not arise.



1651 Written Answers AGRAHAYANA 4, 1886 (SAKA)

Czechoslovakian Scholarshipsl

494, Shri Sivamurthi Swamy: Will
the Minister of Education be pleased
to state:

(a) whether any scholarships have
been offered by Czechoslovakia for
study of specific subjects in that coun-
try during 1964-65;

(b), it so, whether some candidates
were calleq for interview for selection;
and

(c) whether any candidate for edu-
cational planning has been selected
anqd if so, from what State and what
is the period of study abroad?

The Minister for Cultural Affairs in
the Ministry of Education (Shri Hajar-
navis: (a) Yes, Sir,

(b) Yes, Sir.

(c) No, Sir. Subsequent portions of
the question do not arise.

Oil Prospects in Bastar District

495, Shri R. S. Pandey: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether there are any prospects
of oil reserves in Indravati Basin in
Bastar district; and

(b) whether the Oil and " Natural
Gas Comrmission proposes to conduct
any survey of the region?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
The rocks in the area are pre-cam-
brian to cambrian and do not prima
facie offer such prospects.

(b) Not for the present.

Teaching about U.N,

496. Shrimati Renuka Barkataki:

Will the Minister of Education be
pleased to state:

Calling
Attention to Matter of
Urgent Public Importance
(a), whether it is a fact that Asiam
Regional Seminar on teaching about
the Uniteq Nations held in Delhi in
November 1964, recommended the in-
tegration of lessons on U.N.O. in the

school curriculum; and
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(b) if so, whether Government of
India have taken any steps to im-
plement this recommendation?

The Minister of Education (Shri -
M. C. Chagla): (a) No such recom-
mendation has been received by Gov-
ernment.

(b) Does not arise.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(i) EXPLOSION IN SINDRI FERTILIZERS
FAcTORY

Shri Harish Chandra Mathur (Jal-
ore): Sir, I call the attention of the
Minister of Petroleum and Chemicals
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“Recent explosion in fSindri
Fertilizers Factory resulting in
stoppage of production.”

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): Explosion at Sindri Fac-
tory and Stoppage of production. On
Tuesday, the 10th November, 1964,
there was an explosion in the Ammonia
Plant at Sindri Fertilizer Factory
around 10.15 p:m. resulting in a com-
plete shut-down of the plants. Ta
water inlet pipe to the turbine.ied
No. 2 Water scrubber pumjg ated
way at the weld, resulting in »ction
release of water from the scheme
under pressure. When once t}, See
haq drained out, the gas
through this and there we¢
sion when the gas caugldd accounts
pipe Section wag instalcals Develop-
had been manufactumited
firm.

. State in the Minis-

While the ﬁrs and Chemicals
the shock crea
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the gas caused extensive damage to
the roof sheetings in the plant, The
walls of the electrical sub-station ad-
jacent to the place of the accident
were also -damaged badly. In all 10
people were injured (out of this seven
had very minor injuries and were
discharged the same day from hos-
pital and the other three have ~ also
since been discharged from the hos-
pital). -

During the current month, the Fac.
tory had planned for a 16 hour shut
down in Ammonia Plant, on the 12th
November, 1964, but due to this un-
fortunate accident it was decideq to
advance the shut-down programme to
11th itself so that the fotal loss of
production could be minimised. After
clearing all the debris and checking
the mechanical and electrical instal-
iation for their soundness, expansion
section was started on the 11th after-
noon and the load brought upto
normal production by the 12th Nov-
ember.

In the old ammonia plant, there was
no production on the 11th. The first
compressor in this plant was started
at 4.30 am. on November 12 and the
load was progressively stepped upto
3 compressors on the midnight of
November 12. On November 14, the
old plant went on 4 compressors load
and on November 15 the load was
stepped upto 6.4 compressors, which is
practically normal.

On November 16th production of
Ammonium Sulphate wag 1003 tonnes
and production of urea 40 tonnes. On
November 20th production of Am-
monium 3ulphate was 1165 tonnes and
urea 78 tonnes. The double galt plant
has been started on the 18th Novem-
ber, 1964.

Loss of Production: The total loss
of production of ammonia is expected
to go upto 830 tonnes.

The corresponding loss of fertiliser
production is estimated as follows:

Ammonium sulphate 1860 tonnes
Double salt 450 tonnes
Urea 130 tonnes
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Damage to Building: Most of the
damage has been on the Dbuildings
only. All the sheetings in the Water
Scrubber Bay building were damaged
as also one-third of the sheeting in
the Compressor Bay. The wooden
covering of the Degassifying Tower
had also fallen on the side nearest to
the water scrubbers.

The damage to plant and machinery
appears to be rather minor. Some of
the electrical panels in the Scrubber
Bay which had fallen have been re-
installed, A few gections of cables
also had to be replaced.

The cost of repairg and replacements
of the damaged sheets and electrical
and mechanical equipment is esti-
mated to be Rs. 1,35,000.

Committee of Enquiry: A Commit-
tee has been constituted with the
Superintendent, Power House, Sindri
Factory as Chairman to enguire into
the causes of the accident and to
recommend precautionary measures
to be taken in future.

Shri Harish Chandra Mathur: This
important factory has been suffering
from chronic ailments for quite a con-
gsiderable time. May I know whether
the information furnished by the hon.
Minister is just a report fromm the
general manager or he has got it exa-
mined by some independent organisa-
tion and, if so, what was that?

Shri Alagesan: There was a preli-
minary report by the general manager
‘but now he has appointed a committee
with technical people on it and we
expect that further facts will be known
when that report is awvailable.

off gva @2 FEAE (J[H)
oy d9ed § fom atex g9de wgw
F e o F If TR WA T T
o, & s aveaT § B ot sw @S
R T FAATY fgF o, FH FA-
T g@d far forae 9r fowr
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5 TITETEr F FTOT S TEATER !
TR Femar fRaY seareR #7 grfe gf
2 R 39 W At grfw w1 e feqar
g7

qfifom siix TEEw "@AT (s
g wfET) @ 9yt W R A
F T a1 AR foeagr or 3g a1 & @
JAAT FEHAT ATHT g TF GHRAST a7
4T o aget PO § swemar T ar
T o+ fucAie s 3 ¥ 5
IG qIET ¥ ¥ dq GudT w9 ¥ Gwe-
AT AT AT WO @7 TS 4 & A
<qie ¥ IF A FT gHSAD UL
FH AT TR S wfe agE
&% wfrsr & fau e & s
wifgq | &9 S FamET Wy 8 @y
830 = Teifar 7 F gAT
o 399 faadt wfeargse 9ar e ]
- 9EET g I qv g 8 ar
A3 8 ATE TN FT THAT AT § |

Ht gFR ww wgAw ¢ frmer
S AarIEr IR A g ! fowm
FHATTAT HT AATATET & FIT TG
TEAY A FHESAT g ITHT 34T a7 ?

TR AEET ¢ SIS FIE TGS
g% afes GaiiSedl e W« ey
AF FT T A

Papers to be laid on the Table.

Shri Nath Pai (Rajapur): Mr.
‘Speaker, pefore you proceed, as one
concerned that your authority should
e upheld may I know what happened
to your direction yesterday that the
calling attention notices were in ar-
‘Tears.

Mr. Speaker: I am putting two
motices today; the second one will be
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takken up at 5 O’clock. They will ail
be disposed of very soon.

Shri Nambiar (Tiruchirapalli): My
calling attention notice also?

Mr. Speaker: I cannot say whether
I have admitted it or -not. I will
dispose of those that are admitted
within 3-4”days.

Shri Nambiar: Kerala now comes
under this House directly.

Mr. Speaker: It is not to be argued
here,

Shri S. M. Banerjee (Kanpur): Sir,
I am not referring to the calling atten-
tion notice as such.

Mr, Speaker: He refers to it by
some other name.

Shri S. M. Banerjee: Whenever a
strike takes place, there should be
specific instructions. Now, what they
do is, when the strike is over, they
come here and make a gtatement.

Mr, Speaker: Papers to be laid.

——

12.08 hrs.
PAPERS LAID ON THE TABLE

NorrricaTION UNDER COMPULSORY
DeposIT SCHEME ACT

The Minister of Fimance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of the Compulsory
Deposit (Income-tax Payers) Fourth
Amendment Scheme, 1964, published
in Notification No. G.S.R. 1486, dated
the 8th October, 1964, under section
16 of the Compulsory Deposit Scheme
Act, 1963. (Placed in Library. See
No. LT-3442/64).

Annual Report and audited accounts
of Pyrites and Chemicalg Develop-
ment Company Limited

The Minister of State in the Minis-
try of Petroleum and Chemicals
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(Shri Alagesan): I beg to lay on the
Table a copy each of the following
papers:’

(1) Annual Report of the Pyrites
and Chemicals Development
Company Limited, New Delhi,
for the year 1963-64 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Gen.
eral thereon, under sub-sec-
tion (1) of section 619A of the
Companies Act, 1956.

(2) Review by the Government
on the working of the above
Company.

[Placed in Library. See No. LT-
3443/64].

12.09 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTY-FIRST REPORT

Shri Krishmamoorthy Rao (Shimo-
ga): I beg to present the Fifty-first
Report of the Committee on Private
Members’ Bills and Resolutions.

12.093 hrs.

MOTION RE: INTERNATIONAL
SITUATION contd.

Mr. Speaker: Now, we will resume
discussion on the internatiomal situa-
tion. The Foreign Minister is not
here. Mr. Bibhuti Mishra.

ot frqfe fam ( faerd)
L G A o S

Shri M. R. Masani (Rajkot): Sir, I
wonder whether you could give us
an indication when the hon. Minister
would speak.

Mr, Speaker: 1 had asked him te
reply immediately after the questiom
hour.

Shri M. R. Masani: That. is what
we understood also.

Mr. Speaker: Since he ig not here
I am calling upon an hon. Member.
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Immediately he comes, we ghall ask
him to reply.

Shri Hem Barua (Gauhati): Sir, it
is a wrong precedent. I hope you will
excuse me for saying like this, If a
Minister is not there to continue the
debate, it goes against the spirit of
the debate . (Interruptions).

Shri 8. M. Banerjee (Kanpur): H
knew it. ’

Mr. Speaker: He 'must have known
it; I had announced it yesterday very
clearly, that we shall hear the Minis-
ter today. He is not here just now.
Shall we stop and remain idle? What
is the proposal? We will see when he
comes.

Shri Nath Pai (Rajapur): It is a
question of showing some courtesy to
the House.

Mr. Speaker: When he comes we
will certainly take it up. That is
what I am telling them again wand
again. )

st ffa faw ;. mew wEEm,
7Y = vt fag & ®we o) waar S
axeq faar &, & SOt qwdT v
AU §6eT & TFFY § WY qg FEAT
g 5 w9 guk wuw HAT ST A S
sy fean, SaY w4 ag SR AR
it & i ag qew aw T W F fawg &
3o fe #x @ § o) @ famw
T FB o ? W@ & | A & warA
HeAY S FY OF arq q@T 9T g
FTw A FA T wfe@n FY wowr sfewar
AT HF 7Y AT &, afesr FHG F IR
gfgar 1 qifed v w77 § | TR
U Wl St o qw St v fafrdr
¥ ¥, 99 g7 FEGR § TF qR A9
TIEF & graey ¥ st gt o, faasr
T S F awy A fear an

% wwmar g g o amdr
Ty § ST ey St & A §,
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§ T S FY A aOF ¥ qHAS §
Ty Y A T qg F A WG A
fir forg ag #7 gfan &, 99% 9
Aqad |

# garr e § fr @l &
T A A AR & 9gw g
g a1 F & 7&
foraT et ag g i s <Ay sspwor
g A e e g, A g A
FHARS qUeT F qEW W | S
TR Y T AT X A T AN &
faere P &, Y@ W I A 6w
Foit & s wew aw A WA T |
Ffe o g & T o fm g
HaT ST AR 9F T g I gEer
M, @ g% WA o1 @ F O
ATHT faey FT T | q GERY
fry ¥ A NN, AT A
Y TF FA FE /AT

e AT oY 7 O o ag, faas
g T & fF e aw a W e
fafaas 1 @< T9aT § | Heaw WY,
I AW FEE § F, @1 gAFT A FI9
g ¥ fag @9 9 ¥ T &
W 9% | el 9 Y am F g
sl ¥ o g T §, SEr A
1 T ¥ fog gut }w AgamEs
@t grm, i gat 2w § @
1T T & | GAIR IGT | a0
zafae AT = & fF g gt
W T § g @ AL R |

S TR TGE ST g @, W
*E TWT gET WO F AT | I9E
afaar o aEmEE TR gEw
T ¥ faewre fod 1@ 9 ) T ag
g & o ¥ Atk far | A
e, M AA, AsgefF e aw
qv we fedw 4@ @ 1 afew w9
Fifsq f& = ¥ e v ar foan
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X FFdT 9 Q@9 94 fin, @)
I AT H WIS HT FAT & G|
wafqe & wz@ W g9 FT AWAF
g1

a3 mfrq oF ¥ 0% W 9@ &
foed frar & frafm o7 7
gfrg =1 W § 5 T T@ W1
¥ W & aamarg fom A
o1 afrg Tqfa & A F—A @
# ara 74 Fgar g—, T TAT G agrE
§ qia g Y gzt | mfa$ wer
¥ 7ff § 5 &% Aoy L@ F7 TR
#¥ | (Inzerruptions)

o aww g w9 aT
TwEd (63, 99 999 &9 o) gudsr
AN @A AT A T Y
I g T 7 Qe W G > Aqr
Wfe 5@ T AR wiw YT aw
fad, @ T7® W W T § FE
T A& g Sy

AT qEE, S ¥, ¥ 5w 6
w2 9 § FHT § A0, 48§ S,
g A AW IFR gHH ST
# st fear | & qu AT ATRATE R o
9, wig, TAOE, T W ' X
TN 9% 991, A1 FAT 9 ET AT
FT AW Y gAT | FT A AW/ F:T
forr o & faar & 7 & gqer
TR £ e T 1 ¥aS s
T g & a9y ag fewa fafreec o
= g foser @t ot | a7 g
¥ To 979 § Afew s 3w aw
T AF T AT R A ¥ aenfes
T aT A E )

o R gfEr F oqwEd ¥
ST, AT gAT ST A g€ wrandy
T A | T AN & fAv gway
%9l gord qEl 9% quen
1|
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[=fr farrfr forsr)

# ot S Y TEE ¥ FAT AR
iTmMBad  demgfra
oS QH a7 7 T4, 169 HIC O
T I I g T A FT gHaAT g,
A1 gATY JIA qIe N gAY Feey
w1 o T@ A gw s W
TET A F20 F § I q@ gERY
it Fwen fpar s 1 ST @ e
F gaT AW s | afae § =S
g g cew aw s T

gt aF dfs@ St #1 W §,
g oft ¥ et o £ 1omw T2 =
afeq ff a3 Q@ anfee 70w
T 99 W& Ay | ( Ineerruption )
o a1 9@ § e ot & g AL Aqar
o, ot s gt fF s o fear e
s | 9 owgr B d, o=e 9
gd qaaT | W RIfea Ny FEr
&Y, THTA AT a9€ TEH AT J4M |
o wrT ART ¥ & ew aw
T T, A A WA T ! PR
g ¥ AR At ofsw ot & qEe A
BT & |

0% AW §IE
o

o foqfr faw :  cRiwfer
wr v o AR P afsg T ¥ @ an
# @arw gar | dfsq ot @ faars
7@ & 1w fed S g, @Y 9 I
W 9 FEAE @ | wiEe
YT @ g fF e aw aw ] a
ife 1 “

EAT F TEA IF AW I9E ¥ AR
A 7 A e &, SAAT TR
Ut oS AW w1 g W) fawme
.ﬁi%lmaﬁmquﬁ
43731 § gAR a9 ¥, FE< A

femmar
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Situation

o, Farer & g7 | Farelt 91 @ A =
f& ¢ fegam & arew fafeew &1
o9 OF et 3 feq ¥ ag w2
fe i N gifanf@ g dsar ¢

graE Wt (s @) e
TR AN\

ot fyfa fawr At wmwR €
g Wt 78t seema € 1 fredmy
/X 59w W § favawa dar 3 & fag
R T TH W EAET A T
7g T 9wy & fF gew aw )
& S fedt & femmeam § @
afew gw @16y € B gv X gwmT =
qar & fF gaR ww ag A &1 &
gag B AT TAY & | &9 a9H!
B3 A A fe@ € dfFd e
AR §9 ¥ A /T ag ewik g
SFuE AR feda &1 &9 | & 1
T fag & =rgarg f5 2w & e
AT fetrw & o wew a9 T T 9w )

W o A FgromaT efFwEn Ty
F @F F1 g7 A g | wgAr IEan
g o T EF w1 g A fear oy
e Fwrar 335 faferaw e wiw
fogam & 9@ A1 TR @R
TeH  aW a9 Aigd g, A § feeat
Y T0F ¥ qg FeA & foag dAR g fa
TF OFS T OF w4, & T, 9
Y FT 97 faqr I | T&@R @
I I, ffaT a8 §aT 39 F fay damx
gra9 &1 FE F@w @
e § g@R & g Fw1 o0
(Interruption) T &FER A
ferma adt femrd, at adon ag g
fr R 7 9@ T W AW ¥ faa
T gAT A g «wi A, e e
v 8 fegmm #
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7 oft miefarg #1 fpord ot §
M 1920 § AN A & 77 | T
fear § 1 T Y TF maEdr A 9
IR A gAAETIO (9g g1, q 9
qars fr FIiR § 79 gATT gATd
SEIS Wrer g7, afed uF for gard
ST Y T &7 Ty Y 7 93y fw
T AT & AT § A Srod
afafme 4 4, 9§ f5 AW gw
Frrrm g & fogew ATE
offedle gaT § S | AorET 9
AR fegrar= 1 oF T A fET
g3 gemia & faeman, oxfaar
=1 fgean fasman | <& qg fegmm @
€ gur wa-Afaw Gar i 3, &
T G FT FW T |

o FgT 9T & g g
A& AT WEET F gre-ge 3w
A ARG ®E | FE gd Ty
TH FEAT A oW I T
A F R F A R g Yy T
T AT 30T $ @A F o gar
T FAT A0fed | T 3 T
ge, 517 fF I ¥ gard e 9 e
F faar | w9/ ¥ =W 3 fag
AN g ¥ Wig AR F FemEr w1
7 T ? 9 g9 e du
TR E AR WA AT GE, @ g
@ I FY AT A FET AT

o feRe™ & awar e @
fF gew aw T =ifed | WR s
w1 S F 29 o favare A R, &Y
g 3T TR T M F AT 9 2T G
i (g &Y SFaT F=T TR &
A 2, #T Fa TG oe ) 7 -
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oW awiT 7§ afew g
] AT qrgaT e gl 99 AR
99 aEd §9 | WX AR 99
awT g &R, F gFT A w
7 75 @ LI
Mr. Speaker: The hon. Minister.

The Minister of Extermal Affairs
(Shri Swaran Singh): Mr. Speaker,
Sir . . . (Interruptions).

=t wErmER e (frew) o
0T UF e 3EX A 1 gt

T =it | ([nterrupion)

Mr. Speaker' I am sorry that such
an allegation be made because I have
given time to a Congress Member. I
have looked into the time allotted.
Congress has got 3 hours 49 minutes
and the Opposition has got 4 hours
50 minutes. Even then if such re-

marks should be made, it is not rather
fair to '‘me. Now, the hon, Minister.

Shri Nath Pai: Mr. Speaker, the
Prime Minister wants to explain the
lapse on the part of the Minister.

SRR HA ARG Wi A (S
9 gl ) ¢ HOF a9 FEAT
AT E | A AT WO §, W A
F Y A T avar | I3 F ITF IR
¥ FgaT wrgar g S ;o fawif foer
AAwqm e @ aF I Fe
T w1 EvEE , IH R qA BE @
T 21 AfET FB a9 ag A AW
9 7F T § AR & qg FFA A
fe IdwagE F w7 &)

Shri Nath Pai: We thought you were
trying to explain the lapse on his part

Shri Prakash Vir Shastri rose—

Mr. Speaker: I had announced
yesterday that I will be only calling
the Minister to reply. When the
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Minister was called, he was not here Pecause I called a Member on this

and I only just ...

Shri Swaran Singh: Mr, Speaker,
“3ir, I must apologise to the House. I
was answering a Calling Attention
notice in the ofther House. "I found
there were two Calling = Attention
notices on the agenda here and I
thought, according to the normal tra-
dition, it might take some time.

Mr. Speaker: I have just to remark
that so far as the second Calling At-
tention notice is concerned, there is a
note that it will be taken up at
5 o’clock. )

“Shri Nath Pai: They don’t read it
carefully.

Mr. Speaker: Again, I have just to
suggest to the hon. Ministers that
after two days debate, a reply had to
be.made here and in the other House,
in my opinion—of course, both Houses
are equally important and equally
sovereign; I do not say that one is
more important than the other—the
Calling Attention notice could be an-
swered by his deputy or the Minister
of State while the reply could only
be given by the Minister himself.

Shri Swaran Singh: Bir, I must say
that 1 apologise for the inconvenience
caused, But while craving your in-
dulgence, 1 want to mention only this
thing that the Minister of State has
been unwell for some time and there
ig difficulty in her voice and my de-
puty is also ill. I am the only per-
son who is looking after the work in
both the Houses. At the same time,
I do not want to put forward this as
an excuse and it will be our endea-
vour—we have always done it—to
show the highest consideration to this
House as also to the other House. I
could ask for some accommodation in
the other House but I thought I will
be in time.

Mr. Speaker: 1 have all sympathies
with the Minister. But he has just
seen the allegations made against me

- side.

Shri Swaran Simgh: I am prepared
to take the allegationg against me.
But I appeal to the hon. Members not
to '‘make the allegations against the-
Chair,

Mr. Speaker, Sir, this debate has
lasted for two days and we had the
benefit of considered opinions from all
sections of the House. A large num-
ber of hon. Memberg have participat-
ed in the debate. If I may say, the
level of debate has been high and im-
portant issues have been raised.

My task has been greatly lightened
by the intervention of the Prime
Minister because he has replied to the
debate so far ag the one important
issue, namely, the explosion of nuclear
device by China and our attitude
thereto is concerned. That has been
replied to in detail by the Prime
Minister. He also touched upon some
other general points and I will, there.
fore, confine myself, in Yoy reply, to
some of the gpecific pointy which hava
been raised on the floor of the House.

Shri Krishna Menon in his speech
has raised a very important question,
namely the difficulty that is being ex-
perienced at the moment in the inter-
national world about the non-payment
of dues and the effect thereof on the
voting right of the defaulting coun-
tries. I entirely agree with Shri
Krishna Menon that this is a very
important issue, and I would like,
therefore, to acquaint the House with
the correct position.

Besides the continuing major pro-
blems of disarmament, decolonisation,
apartheig and economic development,
the fGeneral Assembly will be faced
with the delicate problem of financing
of UN peace-keeping operations. Since
the adoption of the Uniting for Peace
Resolution in November, 1950, under
which the General Assembly assumed
the powers to make recommendations
for collective measures including the
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use of military force for the mainten-
ance of international peace and secu-
rity in cases where the Security Coun-
«il, because of lack of unanimity of the
permanent Members, was unable to
act, there has been sharp controversy
and disagreement between the two
major powers, namely the United
States and the Soviet Union over this
issue. Meanwhile, the United Nations
has undertaken a number of peace-
keeping operations at considerable
expense to the members. Some mem-
‘ber-countries have paid for them while
cothers have not. These financial diffi-
«culties need to be resolved.

The Soviet Union has declared UN
peace-keeping operations not specifi-
<ally authorised by the Security Coun-
<il as unauthorised and irregular....

Shri M, R, Masani: Shame.

Shri Swaran Singh: . and, there-
fore, not a financia] liabilily of
member-States. On the other hand
the United States and some other
countries considered these expenses
as obligatory. Those who have not
paid their dues and have fallen into
heavy arrears are threatened with

the loss of voting rights in the
‘General Assembly.
Shri Framk Anthony (Nominated—

Anglo-Indians): Quite right.

Shri Swaran Singh: Thus, the whole
issue is assuming a menacing aspect,
which is not in the best interests of
the UN which according to its Char-
ter has to be a centre for harmonis-
ing the actions of members in the
attainment of its common ends. We
do not consider this issue to be im-
‘possible of settlement, given a spirit
of mutual accommodation and good-
will and a determination on all sides
to preserve the universality and integ-
rity of the United Nations,

It may be recalled that the year
1965 has been designated by the UN
as the International Co-operation Year.
‘The House may recall that the Ilate
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Prime Minister Jawaharlal Nehruy,
while addressing the UN, had made a
fervent appeal that an international
co-operation year might be celebrated
and the things that were common bet-
ween various countries should be
highlighted rather thap differences.
Accordingly, the year 1965 has been
designated as the year for interna-
tional co-operation, by the United
Nations. It would be really sad and
paradoxical if the year of co-operation
shoulq begin with acts of disruption
of the United Nations. We have al-
ways taken the stand that this issue
has got two important facets. One is
the lega] aspect, ang the other is the
political aspect. Both these aspects
are important, and it is necessary that
all the countries should strive to find
a satisfactory solution and they should
work for saving the United Nations
from the split that it faces, because
the continuance of United Nations is
more important than any other con-
sideration, and a satisfactory solution
of this difficult anq thorny problem
should be attempted.

I have some reason to hope, in view
of certain discussions that have al-
ready taken place between the repre-
sentatives of the two super-powers,
namely the USA and the USSR, that
neither of the two countries is anxi-
ous to force a show-down on this issue,
and there is hope that a solution satis-
factory to both the parties and in the
interests of the continuance of the
United Nations as the rallying point
for maintaining peace would be found.

Shri Hem Barua: Has not India
given her opinion already about it?
The Permanent Representative of
India at the UN has already question-
ed the compulsory nature of the finan-
cial assgssments for peace-keeping
operations by the UN. Hag he not?

Shri Swaran Singh: The Perma-
nent Representative hag made a state-
ment in the smaller group, that is, the
committee stage. In fact, there are
more than one statement which have
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been made by the Permancnt Repre-
sentative of the Government of India.
It is a fact that we stand for univer-
sality and we also feel the dues should
be paid. That is one aspect. The
other, as to whether non-payment au-
tomatically results in forfeiture of the
right of vote, is a matter which is an
important matter, and this will be
considered.

Shri Hem Barua: India has already
accepted the World Court’s opinion
about this compulsory obligation.

Shri Swaran Singh: As that matter
is going to be discussed, I do not want
to make any specific statement on this
issue. Our effort is to find a solution
which might be acceptable to both and
we have made statements which are
not inconsistent with the possibility of
finding a solution which might be ac-
ceptable to the two parties. The im-
portant thing is that on thig issue, the
UN should not split, and some method
should be found whereby the UN could
be saved from this real danger that it
faces tuday.

Other matters have been mentioned
in the course of the debate. I would
like to say something on this Indo-
Ceylon Agreement, about which seve-
ral hon. Members have made their
comments, and place the position clear-
ly before the House so that the House
and the country might be able to judge
the circumstances under which this
agreement hag been arrived at.

It has been said that persons of In-
dian origin in Ceylon have been there
for generations and have contributed
to the prosperity of Ceylon. This is
correct. It is further said that given
these facts, such persons of Indian
origin in Ceylon are
Ceylon citizeng and, therefore, no con-
cern of India. That is the essence of
the argument put forward by some
hon, Members who have offereq their
comments. It has been our contention
that a vast majority of persons of
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Indian origin should be regarded as
Ceylon citizens. We never deviated
from that contention, and in our talks
with Mrs. Bandaranaike, we reiterat-
ed this position. If Ceylon had accep-
ted this contention, the problem would
have been solved long ago. The fact
of the matter, however, is that Ceylon
did not accept our contention. On the
contrary, it put forward the view that
those persons of Indian origin on whom
Ceylon did not confer Ceylon citizen-
ship automatically continue to be
Indian nationals and, therefore, it was
the responsibility of the Government
of India to agree to their repatration
to their homeland. In our talks in
Delhi last month, Mrs. Bandaranaike
again expounded the same view.

Shri Hem Barua: Why ‘automati-
cally’?

Shri Swaran Singh: T might add
that this basic difference in our posi-
tions was recognised even in 1954 when
talks took place between the two
Prime Ministers. And as a result of
those talks, an agreement was reached
between the two countries which. un-
fortunately, for various reasons did
not work. An understanding was then
reached that both Governments would,
in accordance with their own laws.
consider applications for registration
as Ceylon or Indian citizens as the
case may be, and that the case of the
residue would be further considered
by the two Governments after two
years, i.e., after two years from 1954.

It was agreed during the recent
talks that there was no meeting ground
between these opposing points of view
about the citizenship of these persons,
but that, nevertheless, leaving aside
our respective stands, we should endea-
vour to reach a pragmatic solution of
the problem, treating it as a human
and political problem. We agreed that
every endeavour should be made to
find a solution, so that this long-stand-
ing problem. which had bedevilled our
relations, should be out of the way,
and that we should enter into an era
of close frienship, understanding and
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co-operation. I am confident that
every Member of the House would
like our relations with Ceylon, with
whom we are bound by ties of history
and culture, to be one of utmost
friendship and good neighbourliness.
It was easy, having reaffirmed our
point of view, to break off the discus-
sions, but this obviously was undesir-
able, and it was in this spirit and in
the spirit of give and take that we
reached agreement on the 30th Octo-
ber, 1964.

Shri J. B. Kripalani (Amroha): You
gave very much, but what did you
take?

Shri Swaran Singh: Some Me:mbers
have spoken as if there was no prob-
lem at all. They seem to think that
India had no concern with these peo-
ple, that it was Ceylon’s problem and
it was entirely for that Government to
find a solution to it. This is not a rea-
listic or constructive approach.

Shri Hem Barua: But that would
have been the correct approach.

Shri Swaran Simgh: If it were Cey-
lon’s problem only, why did we under-
take a series of negotiations, most of
them at the highest level, since 1940-
41 about which my hon. friend oppo-
site, Dr, Aney, made some comments?
He himself was in Government when
we had these talks.

Shri Nambiar (Tiruchirapalli): That
was to bring pressure on them to ac-
cept them as Ceylonese citizens, not
to take them back.

Shri Swaran Singh: Is it possible
for this House to wash its hands en-
tirely of people of Indian origin in
Ceylon, leaving them to suffer the con-
sequences of being neither Ceylon, nor
Indian citizens?

I appreciate that there may be a
difference of opinion as to the content
of the agreement, but 1 urge that there
can and should be no difference re-
garding the desirability of reaching an
agreement on this vexedq question and
of establishing satisfactory relations

AGRAHAYANA 4, 1886 (SAKA)

Situation 1672

with our very friendly neighbour,

Ceylon.

Shri J. B. Kripalani: Are they very
friendly?

Shri Swaram Singh: As to the con-—
tents of the agreement, the figure of
5,25,000 might appear to be large. The
figures mentioned in the agreement
were, however, agreed upon after pro--
longed and difficult negotiations and
discussions. We had to take into ac-
count the many difficulties that the:
Ceylon Prime Minister put forward in
undertaking to confer citizenship on
more than 3,00,000 out of the 9,75,000
persons of Indian origin, who, at pre-
sent, are neither Ceylon nor Indian
citizens. Eventually, we agreed to
confer Indian citizenship on many
more people than we had originally
offered, namely 3,00,000 in the course
of the official talks in Ceylon. This
is certainly a heavy burden we have
undertaken. These persons will, how-
ever, as I mentioned earlier, be com-
ing over a period of 15 years, and will
be permitted to bring their assets,
which would, to some extent, lighten
our burden.

I would like to make it clear that
there is no question of wholesale com-
pulsory repatriation. There are al-
ready fairly large number of people
who wish to come away voluntarily,
and we think that if the scheme pro-
gresses smoothly, and if we are able-
to absorb the repatriates usefully in
the country, the element of compul-
sion will not have to be applied at all.

The agreement that was concluded,
I am sure, is a good and amicable
solution of a vexed problem. The
agreement, if properly implemented,
will yield rich dividends in friendship
and good relations with Ceylon and
in the happiness and contentment of
people of Indian origin in Ceylon, who
are at present technically in the “state—
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less” category. We hope that all con-
cerned will co-operate in the working
of the agreement,

Finally, I would like to touch upon
two points.

Shri Hem Barua; Will these 5,25,000
persons come back to our country
during the 15 years with the children
that they get in the meanwhile?

Shri Swaran Singh: The whole
matter has not been finally decided
whether this number will be including
the children. That is total number.
Whatever ig the residue, will be the
subject-matter of a separate discus-
sion.

I woulg like to mention two other
points. The Ceylon Government an-
nounced its intention to bring the Cey-
lonese citizeng of Indian origin on a
separate electoral register, a feeling
had been roused—I agree quite rightly
—among Members.

Shri Nath Pai: Don’t say feel-
ing; it is anger and resentment ....
(Interruptions).

Shri Swaran Singh: Our Prime
‘Minister had written to the Prime
‘Minister of Ceylon, Mrs. Bandaranaike
.conveying our great concern and we
hope the Ceylon Government will ap-
preciate our point of view and that
nothing will be done to undermine
the spirit of the agreement concluded
between us. I do not wish to say
much more on this subject at present.
I can assure the House that we shall
make every effort with the Ceylon
“Government to persuade them not to
give effect to this intention.

The second point is the plea of some
Members that we should have sought
the concurrence of the affected persons
in Ceylon. I would like to inform the
“House that our representatives have
been constantly in touch with the re-
presentatives of the organisations of
‘such persons and I myself, when I was
in Colombo, had talks with the per-
sons affected and with their leaders.
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Shri Ranga (Chittoor): Their lea-
ders were not allowed to come over
here.

Shri Nambiar: Did they agree to
these proposals which you had put
into the agreement?

Shri Swaraa Simgh: The represen-
tatives whom we met did strongly
urge that the two Governments should
come to a final decision about this
question. They also said that it was
difficult to question or suggest actual
numbers on which settlement can be
effected. Whatever the settlement, it
will have to be based on the repatri-
ation of certain numbers to India and
the agreement of the Ceylon Govern-
ment to confer citizenship rights on
those who are left in <Ceylon. The
broad pattern of the settlement which
was finally agreed upon between the
two Governments was agreed, but I
must say that the numbers as such
were not agreed. Obviously, it can-
not be; it is a question of trying to
find a solution which might be accept-
able to both.

Shri Ranga: May I ask my hon.
friend whether it was not a fact that
Mr. Natesan, who is one of their
leaders and who is one of the noted
parliamentarians there in the Ceylon
Parliament, had himself taken objec-
tion to the Government of India mak-
ing it their principal concern about
the so-called stateless people and
their reaching an agreement with the
Ceylon Government making it possi-
ble for the Ceylon Government to
send away such large sections from
Ceylon?

Shri Swaran Singh: I hope the hon.
Member who belongs, as he does, to
South India, knows that there is
what is called the Tamil Ceylonese
population there ... (An hon. Mem-
ber: Jaffna population; they are the
bulk). The gentleman whom the
Leader of the Swatantra Party has
mentioned is really the leader of that
group. Unfortunately, it must be re-
membered that there has been a
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Conflict between the Tamil Ceylonese
and those who come from the Jaffna
area. I did not want to mention it in
this form, but because the hon, Mem-
ber is asking me to give information,
I' say this. There are the Tamil Ceylo-
nese who are Ceylonese citizens,
settled there for generations and who
are admittedly Ceylon citizens. There
is no question of change in the status
of those persons. In the Jaffna area
their leaders are not accepted as lea-
ders of this group estate labourers,
who have mostly gone there and their
leader is Mr. Thondaman who is also
a Member of Parliament, but he got
citizenship much later. There is a
distinction 'between the Ceylonese,
who are Tamil Ceylonese and who
are there for a long tome and those
people who are of Indian origin. Un-
fortunately, there is a conflict between
the two and their approach, between
the two, had been varying from time
to time, -

Shri J. B, Kripalani: Why were
not their representatives associated
with the negotiations that were going
on? They were the party concerned.

Shri Swaran Singh: The agree-
ment ‘was between the two Govern-
ments and it would have been, from
our point of view, a good thing if
those also could be associated, but it
is not uncommon - that when two
Governments negotiate, private in-
dividuals are not associated. That
does not mean that their views are
not ascertained; they are known. Mr.
Thondaman is also a Member of their
Parliament- and he is in touch with
the Ceylon Government also. The
House would kindly appreciate that
it is not easy _to persuade another
Government to agree to associate in
the talks, people whom they do not
want to associate. From our sitle we
ascertained their views.” From the
beginning the stand is’ that whatever
agreement is arrived at, it should be
equitable and honourable to both the
countries anq it should also be broadly
aceeptable to the persons concerned.
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Shri Sezhiyam (Perambalur): We
have been consistently maintaining
this stand which the late Prime Mi-
nister, clearly defined on several
occasion. In the Lok Sabha on
7-8-1961, while answering a-starred
question, he said:

“The question is not so much
of origin but of their present,
legal, constitutional  position. Ac-
cording to us, they are Ceylon
nationals.”

Besides, answering starred question

No. 274 on 26th ~ August 1963, Shri
Jawaharlal Nehru said:
“Our position has been that

those who are entitled under our
Constitution, they will be accep-
ted and registered as Indian citi-
zens and there is no objection to
it provided they are not com-
pelled, no coercive method or
force is employed and they decide
it voluntarily.”

That hag been the clear and consistent

" stand of our late Prime Minister. Has

that stand been followed by the pre-
sent Ministry which proposes to
follow the foreign policy of the late
Prime Minister?

Some hon. Members; No, not at all.

Shri Swaran Singh: He could as
well have quoted the speech of our
Prime Minister which he made at the
time of opening of these talks. We
had to find a solution.... (Interrup-
tions.) 1 have attempted to explain
that this contention that all of them
were Ceylon citizen, was not accept-
able to the other Government. They
hag already - applied for Ceylonese
citizenship rights and those applica-
tions in lakhs were generally rejected.
Thereforée, one method could be to
continde’ that and  say that they are
Ceylonese citizens and, therefore, weé
should forget about' them. But im
an - important matter like this, the
choice is not easy and either you
leave them there and expose them to
all the legislative measures Ceylo-
nisation of employm:nt and Ceyloni-
sation”bf trade and thé like and then
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let them helter-skelter, or you enter
into an agreement taking into con-
sideration the difficulties that might
bz expressed by the Government con-
cerned and then try to arrive at a
solution which may not be entirely to
our liking but a solution based on the
principle of give and take. So, there
is no contradiction between the earli-
er stand and this.

Shri Hem Barua: When they appli-
ed for Ceylon citizenship, they were
asked to submit their birth certi-
ficates also, and the registers which
contain the date of birth and so on
had been hidden from them. The
dates were not given by the Ceylo-
nese Government. Therefore, the
people could not substantiate their
application with the birth certificates.
I can submit that even some of the
ministers in the Ceylon Government
would not be able to produce birth
certificates of their parents or grand-
parents if they are askad to do that,
not to speak of the people of Indian
origin.

Shri Swaran Singh: The difficulties
may be there.

Shri Hem Barua: They were there.

Shri Swaran Singh: They were
there, I admit; but what is the an-
swer? If there is a particular mode
of proof that is prescribed under any
legislation, and if that proof is not
provided, then I do not say, what is
the answer. Even according to this

agreemesnt, we made some rough
assessment and it came out in the
course of the discussion—and after

examining the figures and other in-
formation that we have—that the
number of people who will be given
Ceylonese citizenship rights will cover
almost all those persons who were
born in Ceylon because 1,30,000 or so
have already been granted Ceylonese
citizenship rights, and three lakhs
more that are sought to be taken will
cover practically all those people who
were born in Ceylon. It has not been
firmly agreed to; this difficulty
which hag been mentioned by
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the hon, Member opposite was
before us when we were consi-
dering as to what could be the

practical ways of implementing it. At
one tage, it was suggested that in
earlier applications which were given
at that time, even the statement of
those contained in the appli-
cations that they have bzen
born there would prima facie be ac-
cepted. I am not saying that, that is
a firm agreement, but it is quite possi-
ble that we might be able to persuade
them that the proof of age in the
case of those who in their earlier
applications have already asserted that
they were born in Ceylon should be
accepted as sufficient proof. The im-
plementation of this agreement, let
us be quite clear, means legislation
even in Ceylon, because there is no
law there now nor is there any cons-

titutional provision under which
they could grant citizenship
rights to those to whom they

have agreed to give citizenship rights.
'They will have to undertake legisla-
tion, and it will be our endeavour in
fthe course of further talks for imple-
menting the proposals to ensure that
‘adequte procedures are laid down so
that this type of difficulties which are
rightly mentioned by the hon. Mem-
ber opposite might bz taken note of
and might be avoided.

Shri Sezhiyan: One more clarifica-
tion. Will this repatriation be volun-
tary or compulsory? (Interruption).

Shri J. B. Kripalani: This is a rele-
vant question: whether these people
will be compelled to come here or
will come of their own accord.

Shri Swaran Singh: I have already
explained the position quite clearly.
If we have to take as we have
agreed to take, about 5,25,000, our
assessment is based net on any guess
but on account of the context, the
application and approaches that have
been made to our High Commission.

Shri J. B. Kripalan: You .have
agreed to take. But if they are not
willing to come, what are you going
to do?
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Shri Swaran Singh: We wil] see
what is the answer. Why should we
take a hypothetical stand? About

three lakh people are such who are
wanting to come straightaway. In
fact, they will be staggered, that is,
their coming will be phasad over 10
years. In the meantime there is the
agreement that they will continue to
be in employment, and thereafter we
can gee as to what ig the attitude of
the others in a matter of this kind.

Shri Hem Barua: This agreement
with the Ceylonese Government is
giving them a handle to push out five
lakhs,

Shri Swaran Singh: Let us not try
to read in the agreement something
which does not exist, but we will
work together in a spirit of mutual
understanding and accommodation. I
have every reason to hope that the
Ceylonese Government will not be
unreasonable.

I should like, with your permission,
to mention a few more points to the
House, some salient features of the
present situation in South-East Asia
to which some hon. Members did
make a reference. I will briefly men-
tion the situation in the countries of
Indo-China and the surrounding areas.

The troubleq situation in Indo-China
continues. Hon, Members are, no
doubt, aware of the many forces at
work in that unhappy area which has
known no peace ever since its libera-
tion from colonialism 10 years ago.
We are in frequent diplomatic con-
tact with other members of the
Geneva Conference in which we al-
ways try to emphasize the need for
a political rather than a military solu-
tion in Indo-China.

In Laos, unfortunately, the talks
between the three political factions in
Paris have yet yielded no results. In
the absence of an agreement between
them, it is difficult to make any pro-
gress towards restoring peace and
tranquillity in Laos and towards the
full implementation of the Geneva
agreement of 1962. We have suppor-
ted the proposal for convening a' 14-
nation conference on Laos.
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In Viet Nam, the situation continues
to be as unsatisfactory and dangerous
as before.

In regard to Cambodia, as hon.
Members are aware, thg Government
of Cambodia desires Cambodia’s neu-
trality and territorial integrity to be
guaranteed at an international confe-
rence and hag been pressing for this
for quite some time. We support
Cambodia’s plea for an international
conference and we have pressed our
point of view in our contacts through
diplomatic channels with the members
of the Geneva conference. Recently
the breach “of diplomatic relations
between Cambodia and the United
States of America appeared to be
imminent. But we note with satisfac-
tion that Cambodia and the United
States have agreed to talks in New
Delhi which might help in the im-
provement of their relations. These
talks are likely to start very soon.
We have welcomed the holding of
these talks in New Delhi for which
we have offered to make available
such facilities as may be desired. We
hope that as a result of these talks
the relations between the two coun-
tries, which are both friendly, to us,
will improve.

Shri Hem Barua: Are you playing
the host?

Shri Swaran Singh: Of course,
when we provide the facilities, we
will be the host country.

An hon, Member: Don’'t be so

lavish.

Shri Swaran Singh: I wil] abide by
the standards my friends Opposite
precribe, We are not lavish in this
matter.

Shri Hem Barua: Lavish in affec-
tion,

Shri Swaran Singh: Lavish in affec-
tion, yes.

Alva (Kanara):
asking  about

Shri Joachim
Cambodia has been
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(Shri Joachim Alva)

guaranteeing her frontiers and it was
on that question that it broke with
the USA. Have we got any defi-
nite views about it and may I know
whether we ‘will be able to  assist
them in this matter? Cambodia has
been crying hoarse that her frontiers
be guaranteed.

Shri Swaran Singh: 1 have
already mentioned that it is Cam-
bodia's desire that her neutra-

lity and territorial integrity should
be guaranteed. That is the main
point and we hope that as a result of
these steps, if we could prevent the
breach between the United States
and Cambodia, and it could be opened
for reconvening the Geneva confer-
ence where the thing which is upper-
most in the mind of Cambodia might
be' satisfactorily solved.

About the Cairo conference, some
hon.” Members. .....
Shri Kapur Singh (Ludhiana):

He has altogether slipped away from

the topic of Malayasia and Indonesia.
What concrete steps are we going to
take to stand by our friend, Malaysia?

Shri Swaran Singh: I will come
to ' that.

Shri Nambiar:
our friend.

Indonesia is also

13 hrs.

Shri Swaran Singh: With regard
to the Cairo conference, there have
been remarks, some appreciative and
others that it was a useless exercise,
that only platitudes and principles
were enunciated and nothing con-
crete emerged out of it. In a con-
ference of this nature where a largc
number of countries—practically half
the number represented in the United
Nations—have met and subscribeq to
some principles, then it will not be
wise and proper simply to brush it
aside and say that they agreed only
upon principles and that nothing
concrete emerged out of it.
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1 would like to remind the House
that in international community and
international relations, principles
play a very important part. They
influence the thing in all the capi-
tals and it will not be a good world
where there are no principles for in-
ternational behawviour and for inter-
nationnl relations. This august
House should not take this issue so
lightly and - should not really laugh
away the principles, because princi-
ples are a matter of very great im-
portance, There were certain prin-
ciples ‘which have been agreed upon
and those principles affect the think-
ing and- attitude even when concrete
issues arise between the countries
bilaterally or in any other disputes ¢f
this nature. 1 am sure that—as
can see from the mild protests ‘il
are now being raised—we are not
opposed to subscribing to good prin-
ciples. We should really try to evolve
sound principles of international be-
haviour. The principles that very
prominently emerged as a result of
the discussions in the Cairo conferen-
ce which are contained in the declara-
tion that was adopted, are peaceful
co-existence, eradication of colonia-
lism, determined fight of the inter-
national community to end colo-
nialism- in ‘any form or shape from
all parts of the world, to work for
disarmament and-“to work for peace.
These are laudable prin-iples. >

Shri Nath Pai: Yes,
them.

Shri Swaran Singh: I am glad you
applaud them. The adoption of these
principles in this conference and the
solemn’ declaration that these will be
adhered to, will go a long way in re-
sdlving even thé specific problems
that' might exist between two coun-
tries, R e

A question has been asked from the
Member opposite about the siluation
in the extreme South-east Asia,
namely Malaysia and Indonesia.

Shri Nath Pai (Rajapur): We want
you to come back a little more tn
Cairo. :

we applaud
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Shri Hem Barua: Our Prime Minis-
ter made a very laudable suggestion
in that conference that there should
be a delegation going to China to
persuade China against having
nuclear weapons for aggressive pur-
poses, May I know why this sug-
gestion of the Prime Minister was
not carried to the logical conclusion?
What were the countries in Cairo
which supported this suggestion?

Shri Swaran Singh: I do not think
that calls for a reply. The fact is the
Prime Minister did make a suggestion
like that, but many countries thought
that there was no use, because China
has not even agreed to sign the Mos-
cow test ban treaty and therefore,
there is no point in asking them to
stop. If they want to go ahead, they
will go ahead. Therefore, it cannot
be said that the suggestion was not
proper, if other countries did not
agree to it.. There was a unanimous
declaration that none of us will
undertake any tests or develop nuclear
power for deadly purposes or non-
peaceful purposes. They also called
upon all the countries of the world
which have not yet subscribed to the
Moscow test ban treaty to subscribe
to it and to desist from carrying on
any test. France, China, Cambodia
and several other countries have not
signed the Moscow test ban treaty.
It was clearly mentioned in that de-
claration itself that™ all the non-
aligned countries declare that they
themselves will adopt a certain code
in the matter of development of
nuclear energy angd they also called
upon all those countries which have
not signed the test ban freaty to sub-
scribe to it and to disist from under-
taking any tests. I have already
said in my statement that China ex-
ploded thjs bomb in flagrant viola-
tion of the. declaration of the coun-
tries that collected in Cairo

Shri Hem Barua: Even after this
code of conduct. formulated at Cairo.
Indonesia has come out with her in-
tentiean to produce atomic power for
defence. purposes, It is flagrant
violation of that declaration.
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Shri Swaran Singh: I have not seen

any statement from any authoritative

source in Cambodia to that effect.

Some hon. Members: Indonesia, not
Cambodia.

Shri Swaran Singh: If they do it,
that will be in violation of this agree-
ment. If some countries choose to
go back upon the declaration, that
does not mean that the declaration is
bad or it is not worthwhile attempt-
ing to have unanimity.

Shri Hem Barua: Declarations do
not serve any purpose. They are
merely platitudes,

Mr. Speaker: That may be the opi-
nion of the hon. Member, Let us
hear the Minister.

Shri Swaran Singh: The declaration
that was adopted on nuclear energy
and use of nuclear devices for non-
peaceful purposes only was very clear
and that substantially met our view-
point. We wish it were a little more
explicit, but when g large number of
countries are there, one has to do
one’s best and just be content if the
substance is achieved.

Shri Nath Pai: Are political con-
ferences to be the equivalents of
theological seminaries and eucharistic
congresses or something more
positive? Ig it the only purpose to
enunciate principles which are good
for all time to come and which
will be valid for all eternity?
What happens when participants
or nations flagrantly violate the
declaration? Will these congresses
like the Cairo Congress have the
guts to condemn aggression? Did
you get them to condemn the
Chinese aggression against your own
motherland? What ,is the use of enun-
ciating these principles?

Shri Swaran. Singh: There should
not be any doubt in anybody’s mind
thgt a_conference of savereign coun-
tries. .should be. zegarded only as .a
meeting of a group of theoreticians
or theologians or religious heads
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[Shri Swaran Singh]

merely propounding abstract princi-
ples, It is not correct at all to
describe the declarations of a
gathering of this type at that
level. Let us be clear thaf these
declarations are not treaties as
such, It is really a declaration
of policy to be adopted by a
group of countries that get together.
They definitely influence their course
of action subsequently and therefore,
there is a great value in countries
coming together and subscribing to
such principles, because they create
lot of support in favour of those pri-
ciples even in countries who are not
in that conference. The subsequent
information that we have got from
other capitals of the world, who did
not participate in this conference,
does go to show that the declarations
that were adopted did have a profound
effect on their thinking on many
issues that are likely to come up in
any form (Interruptions).

Shri C. K, Bhattacharyya (Rai-
ganj): Sir, have you allowed the op-
position Members to make supple-
mentary speeches? (Interruptions).

Mr. Speaker: Ordere, order.

Shri Swaran Singh: The relation-
ship between Malaysia and Indonesia
continues to be strained. We, in
Cario, did make some attempt to find
some way by which these difficuwties
might be resolved. As you know,
Mr. Speaker, Malaysia was not there.
Some talks did take place, and at
diplomatic level our efforts continue
to improve the relationg between
Malaysia and Indonesia. We firmly
believe that there cannot be a mili-
tary solution of these difficulties and
that the two countries.should be en-
abled to discuss this matter and find
a solution. Some effort has already
been made by certain other friendly
countries and there have been con-
tacts at certain levels, but the situation
really has not very much improved.
‘We are in touch with the two gov-
ernments and also other friendly
countries, 1 have myself, the House
will be glad o know, an invitation
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not only from Malaysia but also from
Indonesia and, may be in about a
month’s time or so, after I finish my
work in the United Nations, it is my
intention to go into that part of this
world and try to do something......
(Interruption). I would request hon.
Members, when we are making an
effort to improve the relations, not
only not to interrupt me but also not
to make me take a stand which may
come in the way of our efforts which
we are making for the improvement
of those relations.

Shir Kapur Singh: I will certainly
accept the excellent advice that the
hon. Minister has given. But I wish
to say that the clarification which I
had sought has escaped the attention
of the hon. Minister of external
Affairs. 1 wanted to know as to
whether in respect of this dispute
between the countries, Malayasia and
Indonesia, we are neutral qua the
aggressor, that is, Indonesia.

Shri Swaran Singh: I cannot
enter into this sort of a running talk
on this, Our attitude in this respect
is quite clear.

A mention has been made about the
people who are coming from Burma.
The hon, Member, the Maharaja of
Bikaner, who recently returneq from
a visit to Burma has narrated the
difficulties that are being experienced.
We are seized of the problem and we
have also conveyed to the Burmese
Government our concern on several
aspects. The Foreign Minister of
Burma had agreed to visit India and
it was our intention to continue the
talks that I had initiated in Rangoon
when T went there, Thereore, we
are seized of this problem. But the
problem which the hon. Member men-
tioned was more in relation to the
provision of facilities for their coming
out. Those arrangements we are mak-
ing from time to time. But more
important than these facilities for
repatriation is the basic question of
the continuation of the large number
ur a1dy; TS are Ooym ssswmmg JO



1687 International
Burma. As ] mentioned on an earlier
occasion, I have the assurance of the
Burmese Government at the highest
level that these Indians—and they run
into lakhs I would like to add here—
who are prepared to fit in with the
changed conditiong there both in rela-
tion to land and other things—the
working classes—have a future there,
and those of them who decide to con-
tinue to live there will be assured of
not only safety but also honour so
that they can live there as respectful
citizens, &

An Hon. Member:
only.

As scavengers

Shri Swavan Singh: Tre leader of
the Jan Sangh group did make a
mention that in relation to giving
compensation there has been some
discrimination, He is making a con-
fusion between the earlier nationali-
sation measures which took place
severa] years ago when some of the
British concerns including pharmaceu-
ticals and certain oil installations were
taken over, and the present one. In
this recent nationalisation proposal
which has hit a large number of
Indians who were in business, there
has been no discrimination between
either a European concern or a
‘Chinese concern or an Indian concern
or a Pakistanj concern or a Burmese
concern. People who were engaged
in a particular type of trading activity
irrespective of their nationality have
been hit. Therefore, on that score
there is nothing to mention. We may
oot like many things that they may
have done, but we must be clear in
our mind as to what is the correct
factual position.

‘Sir, I am grateful to the House for
the indulgence they have shown to me,
1 have ventured to reply to some of
the important points that have  been
mentioned. We should, Mr, Speaker,
continue to strive for putting in our
best - efforts for maintenance of peace,
for increasing international standards,
for reducing international tensions,
for working for disarmament and for
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our fight against colonialism. These
are the very central ideas to which
we are wedded and in the pursuit of
these ideas, I am sure, our own prob-
lems, howsoever difficult and imprac-
ticable they may appear to be at first
sight, are capable of solution if we
hold on to our way of thinking in a
very clear manner and with deter-
mination.

= RO (FATH ) - AT
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Shri Nambiar: Sir, I had occasion
to speak to some of the people who
have returned from Burma. They
have told me that if a proper approach
can be made to the Indians in Burma
about the assurance given by the
Burmese Government, that they will
be treated properly, through the Gov-
ernment of India and their agency,
there is a possibility of their not com-
ing here. I would like to know whe-
ther the Government have taken any
step to see that those who are still in
Burma are told in that manner about
the assurance that the Burmese Gov-
ernment have given so that they may
be persuaded to continue there?

Shri Hem Barua: May I kno~r
whether our representatives contacted
the Colombo powers at their meeting
at Cairo individually or jointly and
discussed with them about this latest
rejection of the Colombo- Proposal by
the Chinese when they said that they
would not tolerate any more mediatory
efforts?

g (wfew) g gata
F ara & fro cifeara @ q@x &Y
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Shri Vidya Charan Shukla (Maba-
samund): I want to ask a very speci-
fic question and I hope Government
will give us g very specific answer, I
want to know whether Government
have an open mind on the question
of making or not making a nuclear
defence device,

Mr. Speaker: Yesterday we hearl
the Prime Minister on this question.

Shri Vidss Charan Shvkla; This
question has not been answered in the
entire reply.

Mr. Speaker: How could he make
it more clear than that?

Shri Muhammad Ismail (Manjeri):
In view of the fact that we are one
of the signatories to the nuclear test
ban treaty while China is not a sig-
natory to that agreement, may I know
whether Government are thinking of
initiating steps for convening a meet-
ing of the test ban treaty powers to
consider the situation that has arisen
because of the Chinese explosion of a
nuclear weapon, and......

Mr. Speaker: There ought to be nn
and”.

Shri Muhammad Ismail: One more
question.

Mr, Speaker: One would suffice. So
many questions have already been
put.

Shri Muhammad Ismail: With re-
gard to Burma I have one small
question.

Mr, Speaker: I am telling the hon.
Member one would suffice. -Let the
answer come,
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Shri Ranga: Several hon. Members
have reported of the sufferings of our
people in Burma, who have been
obliged by the policy of nationalisa-
tion that hag been pursued there to
think of coming over here, that they
have lost all their possessions and
there has been a lot of difficulty in
obtaining passage back to India
because of the inadequate supply of
shipping facilities. Since the hon.
Minister has not shed any light on
that, I would like to know whether
Government are thinking of doubling,
trebling or increasing four-fold the
shipping facilities by taking emergent
steps in order to provide shipping
facilities for these people to come
back, especially in view of the
fact that even from the feelers that
have been put by the Government
here as well as our Embassy there it
has been found that for the next two
years. even half of the total number
of people who are obliged to come
away could not be cleared at the

present rate of supply of shipping
facilities.
it @ (WTei) @R &

e i T 9@ ifeaw E 3w A
el WX AATE F gy F AN
€ #Ig T a7 3T F AW HeH
NG aT T AL, AP At Y
oA gy AW AT A e ¥
T WETATE ?

T wdew 2R E
st a¥: AT F I A T
fear &1

Shri Himatsingka (Godda): The
hon. Minister knows that no Indian
who is coming from Burma is being
allowed to bring anything with him.
If they can arrange to bring their
assets otherwise, will the Government
give them facilities?



1691 International
_ Shri Swaran Singh: Swamiji asked a
guestion. I agree with him that our
relations with our immediate neigh-
bours should improve. But, unfortu-
nately, in spite of our best of wishes,
we have not succeeded in improving
our relations with two of them. There
are other neighbours like Ceylon,
Burma and Nepal with whom our
relations are definitely improving.
Even with regard to Pakistan, our
effort has always been to see that we
might be able to solve, whatever may
be the differences, in a peaceful and
friendly atmosphere. But, as I said
in my opening remarks, we have not
met with much success and, in fact, of
late there have been tendencies in
Pakistan in the opposite direction
which are not encouraging.

Shri Anandan Nambiar askeq the
question why the assurances given by
the Burmese Government could not
be conveyed to those persons of Indian
origin there. For his information I
would like to say that before leaving
Rangoon I made a statement, which
was very widely published in all the
Burmese newspapers, both language
and English newspapers, where I said
precisely that the Burmese Govern-
ment at the highest level have assured
me that those Indians who want to
_continue to live in Burma and who
would like to fit in with the changed
social set up there would be afforded
all security and that they would not
be subjected to any indignities.

Shri Hem Barua asked a question
about contacts, individual or collec-
tive, about Colombo proposals. There
was no collective approach to these
Colombo proposals. Our Prime Minis-
ter took the line that we have made
our position quite clear and there is

nothing further that we can do. We,
cannot canvass other countries to go.

and persuade. China to: accept the
Colombo proposals. The Colombo
proposals are there . . .

Shri Hem Barua: May I point
out . . .

Mr, Speake\r‘:l I am not allowing
further questions.
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Shri Hem Barua: He has not met
part of my question.

Mr. Speaker: Then let him be allow-
ed to answer it. Let him finish.

Sh.ﬂ Swaran Singh: There was
nothing further to be done in regard
to the Colombo proposals in Cairo.

Regarding the question of Shri
Gulshan, I agree that our main object
is to create friendly conditions for the
people living in those countries all
these years.

Regarding the question of Shri
Shukla, I need not answer it because -
the Prime Minister did touch upon

this point. If he goes through that
statement again, he wil] get the
answer,

Shri Nath Pai: But you are not
precluded because the Prime Minister
has given the answer.

Shri Swaran Singh: Shri Muham-
mad I;mail asked a question about
convening a meeting of the countries
which subscribed to the Moscow Test
P:an Treaty. We have no such inten-
tion and there is no such ‘proposal.

Shri Ranga, the Ileader of the:
Swatantra Group, has stated that we
should provide. all shipping facilities
to pegple coming from Burma. We
are doing our best. It may not be
e.nqugh but we have our physical
h‘mitations like port facilities, ship-
ping and all that. That is a matter-
which was referred to by the Maharaja
of Bikaner also. We will certainly
look into this.

No further reply is required for
Shri Bade’s question because I have
already replied that people coming
from Ceylon will be permitted to
bring all their assets.

Shri Himatsingka asked whether we -
wﬂl. try to persuade the Burmese
Government that persons who leave
Burma should be permitted to bring
their assets. I have already said that
we will be taking up this matter with-

e Burmese Government.
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Mr, Speaker: I will now take up
‘the substitute motion by Shri Yashpal
.Singh.

Shri Ranga: Before you put it to
‘the House, I would like to state that
we do not wish to divide the House,
so far as our party is concerned . . .

Mr. Speaker: ] will come to that.
He can say that at that moment.

‘Now, is Shri Yashpal Singh pressing
*his motion?

Shri Yashpal Singh (Kairana): Yes,
Sir. I press it—to....

Mr, Speaker: All right. I will put
-it to the vote of the House.

‘The substitute motion No. 1 was put
and negatived.

Mr, Speaker: I will take up the
substitute motion of Shri Bibuthi
‘Mishra afterwards. What about the
substitute motion by Shri Prakash Vir ~
Shastri? Does he press it?

Shri Prakash Vir Shastrl: Yes, Sir.
I press it to a division.

‘Division No. 3] , AYES
Alvares, Shri Chatterjee, Shri N. C.
Bade, Shri Kachhavaiys, Shri

Birua, Shri Onkar Lal
Bhawani, Shri Lakhmu

NOES

Alagesan, Shri

Alva, Shri Joachim
Aney, Dr. M. S.
“Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bal Krishna Singh, ‘Shri
“Balakrishnan, Shri
Barman Shri, P. C.
Barupal, Shri P. L.
Basappa, Shri
sBasumatari, Shri
Bgswant, Shri

Bhagat, Shri B. R.
Bhagawati, Shri
Bhattacharya, Shri C.K.
.Borooah, Shri P. C.

Chandak, Shri

- Chandriki, Shri

Chuni Lal, Shri

Ering, Sbri D.

#eda, Shri

NOVEMBER 25, 1964

Kakkar, Shri Gauri Shankar
Shastri, Shri Prakash Vir

Brajeshwar Prasad, Shri
Brij Raj Singh, ghri

Chandrabhan Singh,

Chavan, Shri D. R.
Chavda, Shrimati Johraben
Chettiar, Shri Ramanathan

Dorai, Shri Kasinatha
Elayaperumsl, Shri

Gajraj Singh Rao, Shri
Gandhi, Shri V. B,
-Genga Devi Shrimati
‘Harwani, Skgi Ansar
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Mr. Speaker: All right, Let the
lobbies be cleared. The lobbies have
been cleared.

The question is:

That for the original motion, the
following -be substituted, namely:—

“This House, having considered
the present international situation
and the policy of the Government
of India in relation thereto, takes
note of the Government’s failure
to—

(a) arrive at a reasonable set-
tlement with the Government of
Ceylon concerning people of
Indian origin; and

(b) embark upon nuclear-based
defence installations in the coun-
try.”  (3).

The Lok Sabha divided:

=t 7 §-g(TeaF) wEad ﬂ'@ftf,
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T dw & faug
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Singh, Shl A. P.
Trivedi, Shri U. M.
Verma, Shri S. L.

Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagjivan Ram, Shri
Jamir, Shri S. C.
Jedhe, Shri

Tha, Shri Yogendr
Joshi, Shrimati Subhadis
Tyotishi, Shri J. P,
Ksmble, Shr

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Shshnawss
Kindar Lal, Sbri _
Krishna, Shri M. R.
Lalit Sen, Shri

Shri
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Malichami, Shri
Malaviya, Shri K. D.
Malliah, Shri U. S.
Manjyangadan, Shrj
Mantri, Shri

Marandi, Shri

‘Masuriya Din, Shri
Mathur, Shri Shiv Charan
Mehrotra, Shri Brij Bihari
Mishra, Shri Bibhuti

Moh . Shri Gok 4

More, Shri K. L.
Mukane, Shri

Murli Mamohar, Shri
Murti, Shri M. S.
Muthiah, Shri
Naskar, Shri P. S.
Nigam, Shrimati Savitri
Niranjan Lal, Shri
Paliwal, Shri

Pande, Shri K. N.
Panna Lal, Shri
Patel, Shri P.R.
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Patel, Shri Rajeshwar
Patil, Shri D. S.
Patil, Shri S. B.
Patil, Shri T. A
Patnaik, Shri B. C,

Pattabhi Ranan, ShriC. R.

Pillai, Shri Natarsja
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri
Rane, Shri

Ranga, Shri

Rao, Shri Krishnamurthy
Rao, Shri Ramapathi
Reddy, Shri K. C.
Sadhu Ram, Shri
Saha, Dr. S. K.

Sahu, Shri Rameshwar

.nty-blum Devi, Shrimati

Sen, Shri P. G.

Shah, Shri Manabendrs
Sharma, Shri K. C.
Shastri, Shri Lal Bahadur

Shastri, Shri Ramanand
Shivanajappa, Shri
Siddenanjappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Sinha, Shrimati Tarkeshwari
Sinhasan, Singh Shri
Sonsvane, Shri
Subbaraman, Shri

Subramanpiam Shri C.
Subramanyam, Shri T.

Sumat Prasad, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.

Tiwary, Shri K. N,
Tiuary: Shri R. S..

Upadhyaya, Shri Shiva Dutt
Valvi, Shri
Veerabasapps, Shri

Verms, Shri K. K.
Vyas, Shri Radhelal

Yadav, Shri Ram Harkh
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Mr. Speaker: The result of the divi-
sion is: Ayes 11; Noes 118.

The motion was negatived.

Mr, Speaker: Now, ] shall put

Shri Bade’s substitute motion to the
vote of the House. The question is:

That for the origina] motion, the

following be substituted, namely:—

“This House, having considered
the present international situation
and the policy of the Govern-
ment of India in relation thereto,
regrets that the Government of
India has failed to reorientate its
attitude and postures in regard to
foreign policy to meet the demand
of the situation and in particular
this House regrets—

(a) that the Government of
India has failed to appreciate the
serious threat to India’s security
due to Chinese successful entry
into the Nuclear Club and also the
immense psychological impact
Chinese achievement has made on
Asian and African countries;

(b) that in an undue haste to
settle the issue of Indian settlers

in Ceylon with the Ceylonese
Government, the Government of
India has entered into an agree-
ment which seriously undermined
the interest and future of these
Indian settlers;

(¢) that by its continued readi-
ness to talk on Kashmir issue with
Pakistan in spite of the fact that
Pakistan has no locus standi
whatsoever with respect to Kash-
mir, the Government of India
has been guilty of continuing
state of indecision and uncertainty
in the state which is being fully
exploited by anti-national and
subversive elements;

(d) that the Government of
India failed miserably to mobilise
the opinion of Asian and African
countries gathered at Cairo Con-
ference against Chinese aggression
in India; and

(e) that despite the lapse of
over two years since the massive
Chinese aggression of 1962, the
Government has taken no steps
whatsoever to liberate lost terri-
tory and thus redeem the sacrea
pledge given by this Parliament
to the nation in the year 1962."
(4).

The Lok Sabha divided.
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Division No. 4] AYES [13.38 hrs.
Bade, Shri Kachhavaiya, Shn Trivedi, Shri U. M.
Berus, Shri Onkar Lal Sezhiyan, Shrid. . Verma, Shri S. L.
Bhawani, Shri Lekhmm Shastri, Shri Prakash Vir Vishram Prassd, Shri
Chatterjee, ShriN. C. Singh, Shri A, P. Yashapal Singh, Shri
NOES

Alsgesan, Shri . .
Alva, Shri Joachim Kamble, Shri :::"fh Singh, Shri
Babunath Singh, Shri Kedaria, Shri C. M. R s:ﬂ"‘@“' Shri
Bajaj, Shri Kamalnayan Keishing, Shri Rishang e Shr

Ranga, Shri

Bal Krishna Singh, S hri

Khan, Shri Shahnawaz

Rao, Shri Krishnamoorthy

Balakrishnan, Shri Kindar Lal, Shri : °
Barmam, Shri P. C. Krishna, Shri M. R. Rao, Shri Ramapathi
Barupal, Sbri P. L. LakbanDas, Shri Reddy, ShriK. C.
Basappa, Shri Lalit Sen, Shri Sadhu Ram, Shri
Basumatari, Shri Lasker, ShriN. R. Sas, Dr. S. K.
Baswant, Shri Malsichami, Shri Sahu, Shri Rameshwar

Bhagat, Shri B.R.

Satyabhama Devi, Shrimati

Bhagavati, Shri Maliiah, ShriU.S Sen, Shri P G.
Bhattacharyya, Shii C. K. Meniyangadan, Shri Shah, Shri Mansbendra
Borooah, Shri P. C. Mantri, Shri Sharma, Shri K. C.
Brajeshwar Prasad, Shri Marandi, Shri W. Shn. Lal Bahadur
Bri j Raj Singh, Shri Masuriya Din, Shri Shastri, Sh_n lelmnd
Chandak, Shri Mathur, Shri Shiv Charan Shivansjppe, Shri
Chandrabhan Singh, Shri Mehrotrs, Shri Braj Bihari Siddananjapps, Shri
Chandriki, Shri Mishea, Shri Bibhuti Siddish, Shri

Chavan, Shri D. R, More, ShriK. L. Sidheshwar Prasad, Shri
Chavda, Shrimati Johraben Mukane, Shri Sinha, Shrimati Tarkeshwarz
Chunilal, Shri Murli Manohar, Shri Sinhasan Singh, Shri
Dhuleshwar Meena, Shri Murti, Shri M.S. Sonavane, Shri

Dorai, Shri Kasinaths Muthish, Shri Subbaraman, Shri
Blayaperumal, Shri Naskar, Shri P. 8. Subramaniam, Shri C
Bring, Shri D. . Nigam, Shrimati Savitri Subramanyam, Shri T.
Gsirj Singh Reo, Shri Niranjan Lal, Shri Surnst Prasad, Shei
Gandhi, Shri V. B. Paliwal, Shri Swarsn Singhi, Shri
Gangs Devi, Shrimati Pande, Shri K. N Tiwaxy, ShriD. N.
Harvansi, Shri Ansar Panna Lal, Shri Tiwary, Shri K. N
Heda, Shri Patel, Shri Chhotubhai Tiwsry, Shri R.S

Hem Raj, Shri Patel, Shri P. R, Tombi, Shri
Himamingka, Shri Patel, Shri Rajeshwar Tula Ram, Shri
Jadhav, Shri M. L. . Patil, Shri D. 8. Tyagi, Shri

Jadbav, Shri Tulshidas Patil, Sbri S. B Uikey, Shri

Jagiivan Ram, Shri Patil, Shri T. A. Upadhyaya, Shri Shiva Dutt
Jemir, Shri S. C. Patnaik, ShriB. C Veers Baspps, Shri
Jedhe, Shri Pattabhi Raman, Shri C. R. Verms, Shri K. K.

Joshi, Shrimati Subhadra Pillai, Shri Nataraja Viges, Shri Radhelal
Jyotishi, Shri J. P. Pratap Singh, Shri Yadav, Shri Ram Harkh

The substitute motion No. 6 was put

M : 3
r, Speaker: The result of the and negatived.

Division is: Ayes 12; Noes 118,
Mr. Speaker: I shall not put Shri
Kishen Péttnayak's substitute motion.
(No. 8) to the vote of the House,

The motion was negatived.

Mr. Speaker: Now, I shall put Shri
Shinkre’s substitute motion (No. 6)

The su.bstit’uté motion No. 8 was put
to the vote of the House.

and negatived.
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Situation

Mr. Speaker: Then, I shall put Shri
V. B. Gandhi’s substitute motion to
the vote of the House. Shri Vidya
‘Charan Shukla’s substitute motion is
also the same but it has not been
moved.

Shri Ranga: Sir, I wish to state
that we do not wish to divide the
House on this although we are very
strongly opposed to the Indo-
Ceylonese agreement. We consider
that it is neither honourable nor
equitable to the country. Therefore
we would take another opportunity,
whenever that opportunity comes in
the proceedings of the House, to
record our disapproval of the Indo-
‘Ceylonese agreement; but through our
vote in the House meanwhile we do
‘not wish to divide the House.

Mr Speaker: The question is:

That for the original motion,
the following be substituted,
namely: —

“That House, having consider-
ed the present international
situation ang the policy of the
Government of India in relation
thereto, approves of the policy
of the Government of India.”
(5).

The motion was adopted.

Mr. Speaker: A part of Shri
‘Bibhuti Mishra’s ~ substitute 'motion
‘(No. 2) has been covered by Shri
Gandhi’s substitute motion and a part
of it has been negatived. Am I to
put it to the vote of the House?

Some Hon. Members: No.
Shri Bibhuti Mishra rose—
Mr. Speaker: So, that does not

‘require to be put to the vote of the
House.

AGRAHAYANA 4, 1886 (SAKA)
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13.39 hrs.
FOOD CORPORATIONS BILL—contd.

Mr, Speaker: Now, the House shall
take up further clause-by-clause con-
sideration of the Bill to provide for
the establishment of Food Corpora-
tions for the purpose of trading in
foodgrains and other foodstuffs and
for matters connecteq therewith and
incidental thereto. We had discussed
clause 13 anq hon. Members had
spoken on the amendments to it the
other day. May I put all the amend-
ments together to the vote of the
House?

Some Hon. Members: Yes.

Amendments Nos. 26, 28, 32, 35 and
37 were put and negatived.

Mr, Speaker: The question is:

“That clause 13 stanq part of
the Bill.”
The motion was adopted.
Clause 13 was added to the Bill.

Mr. Speaker: Are any amendments
to clause 14 being moved: No.

The question is:
“That clause 14 stand part of
the Bill.”
The motion was adopted.

Clause 14 was added to the Bill.

Mr. Speaker: There is no amend-
ment to clause 15.

The question is:

“That Clause 15 stand part of
the Bill.”

The motion was adopted.
Clause 15 was added to the Bill.

Mr. Speaker: Is any amendment to
clause 16 being moved? No. There
is no amendment to clause 17. Then,
about clause 18 are any amendments
to be moved? No. There is also no
amendment to clause 19.
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I have
just now given notice of an amend-
ment to clause, 19.

Mr. Speaker: All right. Then, I
shall put clauses 16 to 18 to the vote
of the House.

The question is:

“That Clauses 16 to 18 stand
part of the BillL”

The motion was adopted.
Clauses 16 to 18 were added to the
Bill.

Clause 19 —(Management of State

Food Corporation)
Amendment made: —
“Page 9, line 24,—

interest”,

for “public sub-

stitute—

“the interests of the pro-
ducer and consumer”. (55)

(Shri C. Subramaniam)
Mr, Speaker: The question is:

‘“That Clause 19, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 19, as amended, was added to
the Bill,

Mr, Speaker: There is no amend-
ment to clause 20.

The question is:

“That Clause 20 stand part of
the Bill”.

The motion was adopted.
Clause 20 was added to the Bill.

Mr, Speaker: Is amendment to
clause 21 being moved? No.
The question is:
“That Clause 21 stand part of
the Bill”.
The motion was adopted.
Clause 21 was added to the Bill.

NOVEMBER 25, 1964
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Mr. Speaker: There are no amend-
ments to clauses 22 to 26.
The question is:

“That Clauses 22 to 26 stand
part of the Bill.”

The motion was adopted.

clauses 22 to 26 were added the Bill.

Clause 27— (Borrowing powers of
Food Corporation)

Shri Bibhuti Mishra (Motihari): I
beg to move:
“Page 12,—
(i) line 36,—
add at the end—
“from Reserve Bank of
India or any authorised
Scheduleq Bank or institu-

tion approved by Reserve:
Bank especially for this pur-
pose”.

(ii) omit lines 37 to 39”.

@t foefa e : & s @
AeHE AFaT 44 F afA 7g wTEaT
ffofos dIssx maaad 2
fear s #ifs ford & framal &
feg & *9 F@T 3 1| =AW 9%
A gE 47 F g9 # | q F gwHwar
g 5 frami &1 99 ¥ 9% el a9
G R AT | HIIAT gg ar &
s fs fod dF Tg g ay ar
fireft gaX deaw &% a et witc @
Y g 7Y TR ™ * fow A
frlt 2 T &g ]
FI Affw a8 ¥4 T oo @
Fga & & afed
Shri C. Subramaniam: I really
could not understand the purpose of
this amendment. As a matter of fact,
clause 27 provides for borrowing of

money from any scheduled bank or
from any other bank or financial
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institution proved by the Central
Government in this behalf. Thijg is
all inclusive. Therefore, there is no
need for this amendment.

Mr. Speaker: Now I shall put
amendment No. 44 to the vote of the
House.

Amendment No. 44 was put and
negatived.

Mr, Speaker:

“That Clause 27 stang part of
the Bill”.

The motion was adopted.
Clause 27 was added to the Bill.

Clause 28— (Lending by Food Cor-
poration on security of foodgrains).

The question is:

Shri Bibhuti Mishra: I beg to
move:
“Page 13, line 5—
after “money” insert ‘“free of

interest”. (45)

o947 TH HAsHE ¥ & ¥ 9g =
g o a it & A w2 R few
ag 1 @R fEEm @ S oSy
GaT AMag a1 IV IR W AE St
T owfgd | 99 ggl WAW R
g #x ag  Afww aler
FW 9 a1 ag  frael & S e
Geaiw foar v 4 39 0 fedwe ag
W T zAfemr  owied w1 A
gAT gV, T 31F & 5 I 99 o
Fafem AW E ¥ faw 37
Sy da7 3 faar @ 4 3@ 9T qE A&
WG gafad § aga g 5 aw
feamt &1 0 O F far @y
T97 2 9N 98 I B AE T T WaY
AEIRT WY AR T@ AASHE FY FA TR
# ¥ gufe T A gy A<
I8 T AT TETT FT AT 00N

= gesET® ww (ART )
# it fawifir oy & wifefie Y a9
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Fearg | me framt #Y w9t faey
¥ €t fegwa ST g=AT & AR
T o {20 N IR AT ST
TTAT § | FEERE AW X
wat A A aar & 1 dew d% v
2 99 ¥ I fefgae 9% ar & #k
I F IR AR g e A afe
g g F Iq FAT faaar g AR
AT ITHT I ATH TEE W13 AT TLHE
IF gETE ! ITWae & feami o
T SATET ST § L A W W
e | g & v 34, dfen, oW
mfs 9,8 o0 F fod 9@ & 9T
foR T 3T € AR 3§ A T
@ T AR AR GE OGP A
T IE@TE | IW A1 FT AT I
g fF o v we9 ww foar s
FEER  F 9 AW IqAT qET
T | & 5 g o A a1
@ 1 FQr s | zdfed &
T § 5 s wrew § el
F S & feqr 9@, w91 TEAiE
forat o 99 W A gele gEd
gt ox o gt & 9w ¥ W w
gar wifgd 1+ W § ag o fefgre
i/ afs gREw W fem =
TElEed FTERAT foaEl #1 gwEr
isaiw ¢ SR § gwear g fF @9
¥ e ete wwoEmt o & o
faafa fawr ¥ aWEw F1 a904T F@T
g4 TR W A {te A eaw
AT EWT T Ar WY I g/ AR
1 M w 3Tt o e s @fs
ITH! AT IATEA TG F ATHIET
fasr

s fory qromor (i ) 0 oweme
wrw, § wit =it ferfa forg & s w1
TAY gwdw Fn g AR & S
g fr ol & ar @ whw et
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[t faa arzm)
fagramg | ot faafy fes § faaga

TR s i SF & e &
f& o swg A & F AW
FEFT § g2 A4 foar @ 4 96
@ ¥ N7 W T FIARAT FTEAA
w1 A wr wWE gl TEAw R
R i ¥ AT war & fF
@ WW FT IOEA q@d, I9 AE,
a wife @ sfas wwe § gew
F o fraei B @i g F wAT
afey aifs § ofas o= I H
Nietfgr &

@O aw A g 5 AT §
AT E T g T BT AT
T qgar @ fAEEr awg ¥ TAqhE A
- wH AfaF  THE IS AT ? |
AfeT W feamel ® T TgAT W
A ST W E At T8 92 TWRE AR
W G IARA FFE FGT
W IY 97 9T G447 faer s W)
g A fam sm@m @ =g @
FTE o« 937 FT F 2 gFaT § WX
o ST W A A AT FAT E AG A
WM Wk 2w g ¥ A §
it & greafasicam @) gafay
TR ffam F1 a9 X AR FAE
el qEEI T@AT X FY gy
FI A 9g IAIRT F@T FT fe@Em
HR ag FT AT AW FA & T |

Shri Bade (Khargone): I support
the amendment moved by my hon.
friend Shri Bibhuti Mishra. I may
point out that due to this charging of
interest, even the lands are some-
timeg auctioned. 1 have seen in the
case of cooperative society loans and
taccavi loans. when there ijs a bad
crop and there are garrears ol dues,
there is a warrant sent by the tahsil-
dar ang the tahsildar auctions the
land. That is the only means of
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subsisience for kisans. If there is a
sahakar, then the sarkar should not
be a sahukar or he should not be a
businessman. Interest should not be
charged on him at all. If they want
to have more production, interest-free
loans should be given to kisans.

Shri C. Subramaniam: I am sorry
I am unable to accept, this amend-
ment. It is a business organisation
and a commercial organisation. It 1s
not a sarkar. Therefore, to expect
the Food Corporation, which has all
along been accepted to be a commer-
cial organisation, to lend money free
of interest is not certainly the correct
thing. The rate of interest will have
to be decided by the Government.
,Taccavi loans bear interest, coopera-
‘tive bank loang bear interest and you
expect only the Food Corporation to
give interest-free loans. Then we will
be forcing them not to take any loan
at all. I am sure they will take into
account as to how much to reduce the
rate of interest. That they may keep
in mind. I do not think it should be
a interest-free loan.

Mr, Speaker: I shall now pul
amendment No. 45 to the vote of the
House.

The question is:

Page 13, line 5,

after “money” insert ‘“free of
interest”. (45)

Those in favour may say, Aye....
Some Hon. Members: Aye.

Mr, Speaker: Those

say, No ..
Several Hon. Members: No.
Mr. Speaker: Nde_s have it.
Shri Bibhuti Mishra: Ayes have it.

Mr. peaker: All rightt Let the
lobby be cleared.

. srfeyfafem: X semgfe
et wRrew ag wwEren € £ fom iR

against may
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a3 T QAT w"dT B I I FAT
I, AT W FH Y FH I AR
FA1 ¥ AR AW A W AW ¥ AR
i I qG BT AW @ |

qRata @ (=t @wir) o TEAdE
WAEF O I @i e
3 R & far i & R
T § fF g9 F a AmeE G
AUl gieie & faggt s AT

= wELER e (fEwAaR)
AT IATFCIFE

= @ g AT FY T
-qafF 3 gardr qEf arel S AgFW
&) Hifaw F & )

W o Wo TAA ( FAYR ) :
7z gard fopedie § 9mar @ @
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after ‘“money” insert “free of
insert”. (45).

An Hon. Member: He is withdraw-
ing the amendment.

Mr. Speaker: Once division has
been challenged, I shall have to put it
to vote.

Shri Kamalnayan Bajaj (Wardha):
You may put it to the House whether
the House gives him permission to
withdraw his amendment.

Mr, Speaker: That stage is over
now. Once division has been asked
for, I shall have to put it to vote.

Shri J. P. Jyotishi (Sagar): He is

withdrawing his amendment, since the
hon. Minister hag given an assurance.

Mr. Speaker: Assurances are com-
ing when it is too late.

The question is:

g

Page 13, line 5—

Mr, Speaker: The question is:

“Page 13, line 5,

Division No. 5]
Bme hnSIu'i . M.
Bhn:’n:' Shri lehmu
Gupta, Shri Kanshi Ram

kar, Shri Gauri Shankar
Koys, $hri

Alva, Shri A. S.

Alva, Shri Joachim
Aney, Dr. M. S.
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bal Krishna Singh, Shri
Balmiki, Shri

Barman, ShriP. C.
Basappa, Shri
Basumatari, Shri
Bhagawati Shri

Boroosh, Shri P. C.
Chandak, Shri
Chandrabhan Singh, Shri
Chandriki, Shri
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.

after “money” insert ‘free of
interest”. (45).

The Lok Sabhg divided,

AYES

q, Dr.
Shnm. slm Pnh-h Vir

NOES
Harvani, Shri Ansas
Himatsingka, Shri
Jadhav, Shri Tulshides
Jamir, Shri S. G.
Jyotishi, Shri J.P.
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Shahnawas
Kouijalgi, Shri H. V.,
Krishna, Shri M. R.
Lakhan Das, Shri
Mahida, Shri Narendrs Singh
Malaichami, Shri
Martri, Shri

Maruthish, Shri
Masuriya Din, Shri

Chavda, Shrimati Johrab
Daljit Singh, Shr

Dass, Shri G.

Dorui, Shri Kasinatha
Bilsysperumal, Shri
Ering, Shri D.
Gahmari, Shri

Ganga Devi, Shrimati

1578 (Ai) L.S.D.—5.

Matcharsju, Shri
Mehrotra Shri Brij Bihari
Murli Manohar, Shri
Waskar, Shri P.S.

Niranjan Lal, Shri

Pande. Shri K. N.

Penns Lal, Shri

Patel Shri, Chhotubbal

13 53 hrs..

, Shri
Yashpal Singh, Shri

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shei T. A.

Pillai, Shri Nataraja
Pratap Singh, Shri
Rane, Shri R
Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Sen, Shri P. G.
Siddananjappa, Shri
Sinhasan Singh, Shri
Subbaraman, Shri
Subramaniam, Shri C.
‘Tiwary, Shri D. N.
Tiwary, Shri K. N,
Tiwary, Shri R. S.
‘Tuls Ram, Shri

Tyagi, Shri

Uikey, Shri
Upadhyayas, Shri Shiva Dutt
Veerabasappa, Shri
Vyas, Shri Radhelal
Ysdva Shri, Ram Harkh



1709 Food

Mr, Speaker: The result of the
Division is: Ayes: 16; Noes: 75.

The motion was megatived.

Shri Balakrishnan (Koilpatti): I
want to vote for ‘Noes’.

Shri Daji (Indore): My vote also

may be added to ‘Ayes’.
Mr. Speaker: The question is;

“That clause 28 stand part of
the Bill.”

The motion was adopted.
Clause 28 was added to the Bill.
Clauses 29 to 32 were added to the Bill.

Clause 33— (Allocation of surplus
profits).

8hri Bibhuti Mishra: I beg to move:
Page 18, line 35, add at the end—

“and seventy-five per cent. of
such profits shall be spent on the
development of agricultural pro-
duce in poor and remote villag.s”.

oo AA AT Y T v ag wel-
VN TF FHEAA FHGH KT qG FH
HUM | I wT©qT A 39 & I HEw
T, 39 T FT 75 HrEd) At
FOTRA-FE A AwrAr 91, aifw e
=3 a @ F F {OAT T T30
g% Y gisHe T arad ag &
sifrea &1 75 D Wt framl &
9T AR G ¥ favm = @
ferar s o

Shri P. R, Patel (Patan): I support
the amendment of my hon. friend Shri
Bibhuti Mishra. What he is suggest-
ing is actually a commercial practice.
Even the commercial firms spend a
portion of whatever they earn on the
improv:ment of agriculture. I know
that this is done by cortain firms buy-
ing groundnuts. There is one sugch
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firm in Saurashtra. That firm makes
very good profits out of this business.
But they introduce new types of seeds,
fertilisers etc., and they spend mon:zy
on these things. They do not give
loans but they actually spend money
from out of their profits and give
these things to the cultivators so that
the cultivators will produce mor- be-
cause of the better seeds and fertilisers,
and thereby the firm also benefits ul-
timately. I think that that is a com-
mercial way of work'ng. I hope that
the hon. Ministzr will accept my hon.
friend’s amendment, I think it will
only be proper that he does so because
the-eby he will be only following the
commercial practice of several busi-
n’ss firms which are spending money
on the improvement of agriculture.

Shri Ranea (Chittoor): Many things
can be said in favour of this amend-
ment. 1 content myself with saying
that if Government are really very
keen to assure our peasants that this
Food Corporaton which they are
bringing into existence is really for
their benefit and certainly not to their
detriment, then they should bz willing
to accept this amendment. Oth:-rwise,
the fears that a good number of us
entertain from what has been said in
the Third Five Year Plan and also
the Second Five Year Plan periods
that Governm nt would l'ke to make
huge profits through this gra‘n trade
indirectly through the Food Corpora-
tion and directly by other means would
come to be based upon truth. It would
not be proper for Government to think
of allowing this Food Corporation to
make huge profits through their ope-a-
tions dir:ctly or indirectly in the
foodgrains trade, if they are not going
to help the ki ans with those profits.
I would submit that nothing would be
lost if the kisans are helped; on the
other hand, a welfdre State, if it has
to be a real welfarz State, must be
willing to place at the disposal of the
corporation for the development of
the kisns’ interests, not 75 per.cent
but almost all the spare profits that
could be made as a r-sult of the ope-
rations of the Food Corporation.
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Shri K, N. Tiwary (Bagoha):
suppo:-t this amendment, and request
the hon. Minister to accept it, because
it is a commercial practice obtaining
even in the sugar mills. The sugar
mills also earmark a part of th:ir pro-
fits for the development of the sugar-
cane industry. So, I would submit
that likewise, a part of the pr-ofits of
the Food Corporation should go for the
development of agriculture. I would,
therefore, rcquest the hon. Minister to

accept this amendment,

st fog ammw: WX faw &
¥ w7 oo faar 1 98l 9%
g fy wr A & fema ¥ [ Faar
g s wsw ok A mw
FYRICH F FE TFACH G @,
e g A gt €1 2w

¥ oy @ o oA § 1 & oeEl
queET FEEEITH F TATE 1 AR

fad & Sox w1 9Ew afaw ¥ O
or 9T & 1 A WEEA e &« faar
qr, ¥ w9 Fw w fgm g
I | ATaA A1 F FT GATA HIKHY
at frewr am@r § 1 wwwr @
gefafewm § a8 =ga &ar & qH:
¢ T 9 &R AR AR O
fafrgrm ot fewedw T s
g1 #wgarg &5 oo o W mfee
T w18 & AfF SO W fwe 71 oww
@ faam &) 9w fed aifs feam
A gt # feqwy #¢ @ | fyewd
Fag IW ¥ A frem ¥ fad 39
& fear @ 1 sare fegwadz &
i faadt auEd @, 38 TEIC o
g5 &1 wsi gw w1 Rl #v
fga s fgd

T wedl & grq W fawfa fiey
Y ¥ wisdT Aw ﬁmem#
A m;n
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I 14 hrs.

&t wwe T aww o frfa
fasy ot %7 qicdT &, I@ F aA AT
dmfias aR ¥ +E qawg gt &«
fram #1 9F €Y oA #Y S W afaw
¥ gfes F1wa < ST a9l 81 3 S 9
afgd | SEx A § g1 I w
TE IFE FAIvES MAEATT FH
Y §, I TE A T WMAATEHGT Y
A 7w i, faege amnfis
3 9T TTF! WY FTH T AT(EA
T H YT ] F 9T | AE AT
@ vz fesdw@ary g fw
o foum 3 o=t A faw @9,
FRERAT H=8T A a7 q%, THEl
faaxowr @ &%, 41 ) 9T AR
% HIT I 997 dFed &) faamEl
;N T g | T AR TB AWK
P OE A TS [AIT Z3E
faw AT wifgd | EFwa feewr w1
1 sfafeq & o § cfawasR =1
oAl @ §war § ag W feEwl
RA A Tfed | e F @AW
# fag ag W@ g9 § | Tfae S
X ag afew fFa & W9}
& &g wrfamor WY A9 wW Y
o ¥ wk el ¥ s ET g
W ag ¥ W W et gfawd §,
3. g  frami #7 ITHET F EFS
1 g 9 9WRT |MWIEE AT
shred T & ¥ 9 9T WX AT
Tga feamt § faf@ WA I8
¥ I Foram ®) o AT g o
fs sewr gfamd STwew WA
¥ g seaEe WK feddndz
sareT F<* frar s ot ufgs aiw
fram AT 23w 0w gRm, T
§ wmar g

st gt AT omeT S gEEAE
fiear war &, vEw & a9E F@IE ¢
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[t et T st

JaT AR ¥ wA " faara S 7
Fg1 fF A8 F ¥ agr F A0 wearw
¥ fag wx{iq fawrar g, @€ 9@
=gl arw § 1 feafwr o AfEw
faeg &, wT fFed F Tar g § )
Fr3TF AfAF G § I FICEA I
99 = 95T § 5 F AU IFA I
A€ F FW ) TG R FHT
F waAl & fag, sT@ TfeEe we
1 ghrard w3 F ¥ fag a7 g
AR 7§ IFT FT TATE & FH  FA
F fag g9 SwF arew w9 § AR
gt X Iar gagm fear Smar 0
gH a® ¥ el ¥ fag ¥ fod
o FIA AT T Y a57 FA AR
g q® ¥ AR WY a3y & faars
¥ #Oy WA @ aFar §, AfwA
A9 TN F FRO F IAHT @AT
a |ARAT g

FETHIA & q A g F a7 F1
wifaws agf fw s WY 39 fgen
faq q¥aT 1 W19 3¢ ¥ R FTEEEIL,
ATE AT FBILAX AA T a7 9
FQWE 1 AT N FeT }, TR
QATHT HAFAATE | A 7 FTE&TF
®WT § MT $IAT FT agT WM
M MBAgF TWY AT FY
W FA F9 AT G Y AQ I A9G
¥ I AT Y TR I
FATT A AT AQT AT T IA. .

wer A ;337 FEEr 991
¥ Ay A Ay

ot g Tw wnAT: W 15
gtz @A 9y & gEer s &
XM F | T T FEIFI, F-
¥y, @AY W FYA, TT I
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FTATH WA | T A A
AT § 1 ANAE § 45
af frresr s/@ A e Ferr omar §
@ IEN 6079y N7 Traew & fgmia
I AT .

wH AR ¢ AT awEe gw
gz § F o1 qwdr &0

=t g T[W WEA | FTE@AFT,
foad @ foar srar @ 2] S A
N J= F@T §, @y fag  awi
sifaws grr sfed w1k ag w7 &
AT Tifed | A wREw @w wgq
fFeagaR gat aa & #LE7 1 &
IaF! AR F foy daw W g o
I wreAT g @ o gw A gaer wifaem
E’Y ﬁT*l’Tﬂ'lﬁ{a'l

@t fagan fg (M)

N gMgT Iw- fear v g, e §
Wy andT FATE 17HT 13 I K
AR FTARAA F FFAT & Famw
Ty

“promote by such means as it
thinks fit the production of food-
grains and other foodstuffs”.

T § 7t & f5 e 7w owT W)
sifez F1 foeat Qo 3 {fear maqde
Y SO, ¥z TAANE HT § A &L

‘watde #1 Saa, fee foame ¥ sewr

FTATT FRIT, IaHT FAT &0 NreFest
oe GITT X SmgAr, gEw Ak ¥
g3 Wt foargar 7@ &1 w0w 33W
wWIFTN AT T AR
FiR1“AT” F Rz AR far T
grdar s faafa fog s A afr #
f&  “wR O HET ST AE LQ
GIeERE i1 3B FX &, @ wer
TAT 1 gAR T A A FT § e e
e # T ¥ fag, Sz F s
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qurA & fag, Fww A swix &
faT mrcagad Y aF A =R |
qrfRze ¥ § TR TS I T TS IAET
qrT AAAE 7 IfeAr # faw I@
s afax T e du IgTNeTE §
9T AT Y §FWA 13 F A TS FI
T} AR 9w 33 ¥ o 3O F
T, IFF Y HAET T qHAT § |

st a&d : oY ¥maa faafa fas
ST A T Y, JEET F qWGT FIE |
T UF T T @ara gl AT A
_Eq N # g fRar o s
a1fgd | AT T TR F AL ATREATET
fean stran §a) gX IWY qEcdT gAY
AEAT & FRfF ATTETER wTRAER W
Darwc g I § 1 BFT g3 T
qTAGT AEN TIT q0T FT IS AT
aFar & | few a@ & wifeze 1
T AT, TEHT TEEE FEA
& aff & M agg waT Ay
T AT IE Ta1 & fF qET Y 990
fear wrqaT, 2T@ &t 31 e,
FreawC #7 IFfT F o gAAT @A
fapaT SToAT, A AT W &Y AT |
IH T@ T W F1E ATHTET T4 faar
AT &, T TE B A A T A
. a3 JTET &, a1 & awmar g 5 T
St gMET &, AR AT F foaw
AT wfgd

st frpfe e - o% N9 frafie
g ¢ 3, famdy aTw sweww W,
¥ srqar s feamar Swgar g 0 &
soAt gdede § ‘fafaw” femm
1 safE gad A’ fam fear
¥ 1 ¢ ox frafie & fawsl 3w a3
foaar smar wifed 1 IR TG @,
“faeafasr’ & 1

st vto Xo M : F gAEAT
wHT § IE% AR ¥ A OE faeT @
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AT § | g waa fREEt ¥ fem W
HqY QTN @AT AfEA, IqF!1 qAAfT
gHEaT Tifgd | ¥ FRIRET A
wqvfae 3% &1 AW W A & R
feam ) T ¥ 5 W faw W
g {9 T F 4T ST T |
faw & 7ur {7 femm wY. AT o=
% | Fg ¥ AT qE TF FHiEAT qEQT
ErlY AT ag A WY afed A g
qar 7Y awar & 5 9% g gw Wi
TG AT AATH TRBT FIA AN
s Y Ifee ¥ 7, WAt F1 3 @<
= T WY w0 e & 3w eareEr
] 91 W § 1 g Fuingw afew a3
w9 w70 | FfwT EET wag 7€ @Y
2 f5 wg qarer FAEN | Ag Al
-F AT FYRE F TET TGEARA ¢
TE TIH AT & | T O @I 90
. ATHT gagAae Tg Frm faeer ag
QT g faafa &< @8 | O WY
FATHT ZHIT qg I FT WATE F 1T ¥
Fr o arem @, W A e arw
# 7Y quman 5 @ odedz & 9%
T ¢ | T TR F T Y WA
£ FET Er

Shri C, Subramaniam: 1 would refer

hon. Members to clause 13(2)(a)
wherein it has been provided:

“Subject as aforesaid, the Cor-
poration may also, with the pre-
vious approval of the Central,
Government,— '

(a) promote by such means as it
thinks fit the production of
foodgrains and other food-
stuffs.”

As a matter of fact, I laid some stress
on this when I moveq for considera-
tion of the Bill and also when I rep-
lied. It is not merely a question of
doing commercial purchase and all
those things, but as far as possible, it
will initiate various measures for
improving production, supplying vari-
ous inputs, technical assistance and
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[Shri C. Subramaniam]
®0 on, That is why we have specifi-
cally provided that one of the objec-
tives of the Corporation would be to—

“promote by such means as it
‘thinks fit the production of food-
grains and other foodstuffs;”

“That is why I said this Corporation
would be the best friend of the kisans.
It is going to undertake all possible
‘measures for the purpose of seeing that
production also increases. So, various
developmental activities, to the extent
possible, will be undertaken by the
‘Corporation.

Unfortunately, the amendment of
Shri Bibhuti Mishra restricts its scope
‘by saying that 75 per cent of such pro-
fits shall be spent on the development
-of agricultural produce in poor and re-
‘mote villages. “Poor and remote vil-
lages” will be a vague term, and will
become a disputed point. If 75 per cent
is spent on the poor and remote vil-
lages, it will not be available for other
areas.

Therefore, since a comprehensive
«clause hag already been added—and I
<can assure the House that as far as
possible, the Cor-poration will under-
take developmental activities which
would be helpful to the farmers—-I
request Shri Bibhuti Mishra not to
press his amendment, and leave it to
the Corporation to see that sufficient
action is taken under clause 13(2).

o faufa fasr : agi o §R
‘gz ¥z foe faoras” famr ar
I AT waes SS9 AR A A 9r
o q/ 98 I v AR ¥T F )
¥q waee ¥ B W frami
qr | IIE HAT AT F JPTRT 9 99
wHs{z F1 199 FGTE |

Mr. Speaker: Has he the permission
of the House to withdraw his amend-
ment?

Hon, Members: Yes,

Amendment No. 50 was, by leave,
withdrawn.
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Mr, Speaker: The question is:

“That Clause 33 stand part of the
Bill.”

The motion was adopted.
Clause 33 was added to the Bill.

Clause 33 to 43
Shri Himatsingka (Godda): I wang
a clarification on Clause 39. I have
not been able to follow the reasons
why this clause has been made so
wide. In sub-clause (1), it is provid-
ed that every member of the board of
directors shall be indemnified aga’'nst
all losses. What will be the occasiom
for any member incurring any loss in

the discharge of his duties?

Secondly, sub-clause (2) fig
wide. It says:

very

“A member of the board of direc-
tors of a Food Corporation or a
Board of Management shall not
be responsible for any other mem-
ber or for any officer or other em-
ployee of the Corporation or Board
of Management or for any loss or
expense resulting to the Corpora-
tion from the insufficiency or defi-
ciency of value of, or title to, any
property or security acquired or
taken on behalf of the Co-pora-
tion in good faith, or by the insol-
vency or wrongful act....”.

Shri C. Subramaniam: “Good faith™
is there.

Shri Himatsingka: True, but they
will be d:aling w:th things like paddy
and rice where qualities differ, and
the price difference may be Rs. 10 or
even more per quintal. Supposing for
paddy which ought to be bought at
Rs, 10 per maund. a person pays Rs.
15, it will be very difficult to prove
good faith or bad faith. The clause
has been so widely framed that any-
thing will pass under it.

Shri C, Subramaniam: As far as sub.
clause (2) is concerned, as was point-
ed out, this is a commercial concern,
and so many commercial transactions
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»will take place. Therefore, what is
nacessary is quick judgment and quick
decision. If you make every officer
responsible for every loss which might
take place, then decisions will not be
taken. There w:ll be hesitancy be-
cause nobody will be willing to take
any decision whatsoever. That is why
4f anything has been done in good
faith, that is protected.

If, as was pointed out, for a variety
which would fetch Rs. 20, Rs. 30 1s
paid, certainly good faith will be very
much wanting there. Therefore, such
a case will not be covered by this. If
instead of Rs. 20, Rs. 21 is paid, cer-
tainly that is a judgment which he has
to make, but if it is continuousiy
made in that way, then the best course
will be to remove the officer.

That is why, for the purpose of a
business organisation, for taking quick
decisions, these are absolutely neces-
sary, and I have no doubt in my mind
that even in the private sector orga-
nisations, these safeguards are there.
Otherwise, nobody can take any deci-
sions whatsoever, and particularly in
a trading organisation like this, a
clause like this is absolutely necessary.

The sub-clause says:

“Every memb:zr of the board of
directors of a Food Corporation
and of a Board of Management
shall be indemnified by the Corpo-
ration against all losses and ex-
penses incurred by him in the dis-
charge of his duties except such
as are caused by his own wilful
act or default.”

For the functioning of the board of
directors, we lay down rules and re-
gulations as to their voting, as to
what they should do. Apart from
that, they have no other function. But,
if, because of taking certain decisions,
later on there are certain losses caus-
ed, except in cases of wilful act or
default, certainly they have to be in-
demnifid, If you find that the board
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of management or board of directors
is not competent, then the best course
would be to remove it,

Therefore, these are necessary, par-
ticularly in a trading. organisation,
‘where they will have to take quick
and appropriate decisions, and there
should be no hesitancy on their part.
As a matter of fact, if there is any
delay, there might be huge losses.
Even a wrong quick decision may
minimise the loss, while a right deci-
sion taken after a good deal of hesi-
tancy and time may cause greater
loss. That is why this has been pur-
posely put in here. We shall see the
working of it. If it becomes neces-
sary, later on we shall review it.

=t TR SR : g wged,
MY 4o @@ mgFa s
AN FAIATE, eI § a1 o) I9F
A a1 § 37 ) FE Feeifafafed
LU

“.... any loss or damage caused
or likely to be caused by any-

thing which is in good faith
done...."”

@d 3 67 foar gar & 1 QY Fe gy
¥ a3 §3 a1 g, JfET W
T R A T AT g, wAT W
& I I1 TS AR TFA G A ¥
Tas fay fad) &) feifefafad) ag)
@ g g & fad & s
g g fF wemR § o fafw @
Fifanr faa &, saF g AT
AR T § AfFa ¢ qwgr g own,
Fafs srgiwed & 7R 19 FF T
&, T %Y I9g ¥ WY 9 fad %
oA aF A g fay 0
foear 7Y gt &, = fwet #1 aAT
2 arag fawr ara) #) QY &, g@ /I
1% fawe 9 § | 39T ag ¥ FE agt
9T WY q@T T g 9% fF ;w100 AT
200 FUT TN FTGGR FQ TOAG
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AT IgH wA MERw ¥ @aw
{9, 5 FA AT 10 TR ¥ fawe
I, N 7 I o Feegifges
& 1rag a1 A qwe § agY ww &
‘o fay fmit ) frede @ SgE
o T}

0 o § f M o W
T AT AT § IR A" W
FE 9T TG, T I FY TEE NP
A A T B F F o Fagr Strav
&\ ¥ agt O= T ST smEg
W X WY SRSl #R OF # F
feemifafafady 7 g1 ag o 7 §
N FEh MY T W 0 A
7 ¥ sfrg @t 7@ § 1 @fed gt
¢ @1 &= AT Wigy f5 :f o
g R Y Sae femifafafa
FRARWA F FIL, TgF HTH FIX a0
N ATAE 99 F FAC AT A WY F
@ AET G IqF FIC AT AMEY |

Shri Sinhasan Singh. Under Clauses
3 and 40 we give double protection,
individually to the members of the
board of directors and board manage-
ment, and also collectively to the
Corporation. In Clause 39, as the
Minister has said, he has given pro-
tection to them to take quick action,
go that they may not feel that for
every act they will be bound down.
‘But Clause 40 again says:

Food

“No suit or other legal proceed-
ing shall lie against a Food Cor-
poration or any member of the
board of directors thereof....”.

So, if there is a loss, neither the
directors individually nor the Corpo-
ration will be liable. Then, who is
liable for all the losses except the
mnation? So, I say somewhere the
liability has to be fixed.

I you read both the clauses to-
gether, it means that we are giving a
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clean slate to the board of directors
and the Corporation to do anything
they like without any fear of being
sued in a court of law or made to pay
any compensation for the losses caus-
ed by their wrong actions. The Min«
dster should consider whether such a
clean slate should be given both to
the Corporation and to the members
of the board of directors individually.

o fafa fast : & w9 39 AR
40 9 FIAAT AGAT§ | AT ARAL
AN Y § T T A B OAEY
weofe At &wsy o

o RRAw - WY AY 9gd O
T &

=t fayfe fsr 40 9T

T AR 78 a9 5 e
gvafer gardt avafar § WK s @™
Y A Y AT AT T gF TTHI
) (AT TG | I T e B w7
AT ¥ §E FW AT B9 A gAv &
TR FT a1 A AT &, AfFF gt qw
FIREET F FH T AF § I TS
H T FaA FR 9T AT § W w07
#2 &7 ¥ & orar § | gafAg AT gEE
3} fF A WPy F1E w9 9 aqT A
Foim I X aifF T AEgea
1 F17 T § 99 a9 AR 74y
IE 9 faeama g | 7Y @Y A1EaE IR
T g9 ¥ w5y & f5 ey aeawt
T W 3% ¥ 7 9waT § | g AT
gz M qifaq FG0 & f5 FER
TEEH FT FW ST § T947 | T/
fag wdr wEEw # T FAT IfE |

Shri C. Subramaniam: Clause 39
provides for relationship between the
Corporation and the board of direc-
tors and the employees interest. This
is with reference to the third parties
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and the Food Corporation and the
officers who are functioning under
this Act. No suit or legal proceeding
shall lie against a Food Corporation or
any member of the board of directors
or any other person authorised to dis-
charge any functions under his Act
for any loss or damage due to anything
done in good faith in pursuance of
thig Act, that ig what the clause says.
The protection is limited to acts done
in good faith. Therefore, clause 39
applies to one set of cases. Clause 40
applies to another set of cases. That is
the usual thing provided in such Acts.

Mr. Speaker: The question is!

“That clauses 34 to 43 stand part
of the Bill.”

The motion was adopted.
Clauses 34 to 43 were added to the Bill
Tlause 44— (Power to make rules)

Mr, Speaker: We take up clause 44.

Shri C. K. Bhattacharyya: Sir, I
ve an amendment No. 51, I move:

Page 16, line 33,—

for “the directors of the Corpo-
ration”

substitute—“and the remunera-
tion and fees payable to the direc-
tors of the Corporation other than
the Managing Director” (51).

Sir, mine is a simple amendment.
By this I want to point out that there
is some confusion in the drafting of
the clauses (a) and (d) of clause
44(2). Sub clause (a) says that the
.terms of office, and the manner of fill-
ing casual vacancies among, and the
other terms and conditions of appoint-
‘ment of, the directors of the Corpora-
tion, may be provided for by rules.
This is with regard to the Central Food
‘Corporation. But when we go on to
the State Food Corporations, sub-
-clause (d) only refers to the remune-
-ration or fees payable to the members
of the board of directors of a State
Food Corporation and the term of
office of, and the manner of flling

‘this is only an enabling clause.
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casual vacancies among such mem-
bers. So, in the case of the Central
Food Corporation, the question of re-
muneration. or feeg had not been pro-
vided at all. Secondly, sub-clause (a)

provides for other terms and condi-

tions of appointment to be prescribed
by rules; in the case of State Corpo-
rations, the clause does not provide
similarly. Some kind of a redraiting
is needed to put the directors of the
two categories, in the Cenire and in
the States, in the same position as re-
gards the rules to be prescribed for-
them. That is the point to which I
want to draw the attention of the hon.
Minister.

Shri C. Subramaniam: First of all,
The
sub-clause says: “without prejudice
to the generality of the foregoing
power, such rules may provide for..”
It does not mean that anything else is
not included in that. It is specifically
laid down in this clause that while
appointing the directors, the term of
office and the manner of filling casual
vacancies among them and the other
terms and conditions of appointment
should be stipulated. It is only an
enabling provision for framing rules.
Sub-clause (1) says that the Central
Government may, by notification in
the Official Gazette, make rules to
carry out the purposes of this Act.
The things that are enumerated here
are not exhaustive; they are only illus-
trative.

Mr. Speaker: Shall I put the amend-
ment to the vote?

Shri C. K. Bhattacharaja: Not nece-
ssary, Sir. I withdraw it.

Mr, Speaker: Has the hon. Member
leave of the House to withdraw it?
Amendment No. 51 was, by

withdrawn.

Mr. Speaker: The question is:

‘“That clause 44 stand part of
the Bill.”

leave-

The motion was adopted.
Clause 44 was added to the Bill.
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Clause 45— (Power of Food Corpora-
tion to make regulations)

Mr. Speaker: We take up clause 43.

Shri Kashi Ram Gupta (Alwar): Sir,
1 move:

Page 18, line 5,—

add at the end—“inclusive of
fixation of profit margins, over-
heaq charges and other expenses.”.
(54).

‘Sir, our vast experience with Govern-
ment concerng shows that at the ini-
tial stages they p-omise everything
but the actual results are quite the
contrary, I shall quote the example
©of the roadways. Since they started,
they have increased the fares but have
ot provided any increased amenities
«or even efficicnt running of the road-
-ways to the benefit of the people. So
‘also they have got the experience of
departmental handling of foodgrains.
‘“They purchaszd rice in Maharashtra
at Rs, 43 and sell at Rs. 60. Their
‘margin of profit is such. It will not
be working in an efficient way. In
order that they are run efficiently,
these words are very necessary so that
the management may be bound down
40 see that the margin of profits are
reasonable and the overhead charges
are the least. Without the addition
of the words, ‘efficiently’ will not be
of any benefit. So, 1 request the
hon. Munister to accept this amend-
ment,

Shri S, M. Banerjee: I want to speak
at the third reading stage.

Mr, Speaker: We have not finished
clause-by-clause consideration.

st &y ( §TOT ): s Y ST
TR A YA FMET @T g FAwr
T FWIE 1@ s ag g fF
o1 S oo fzar § I oo @
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Shri C. Subramaniam: As far as the
margin of profit is concerned, I have
already stated that this Corporation
will have to function in acco-dance
with the price policy formulated by
th= Government. This has already
been fixed with reference to the pro-
ducer’s price, the wholesaler’s price
and the consumer’s price, They have
to function within that, and if they
are able to make any profit by func-
tioning within that, they are entitled
to make profit. That was agreed to
generally by hon. Members. Therefore,
that is the idea.

But certainly, in regard to the in-
clusion of fixation of profit margin
and overhead charges etc. in the regu-
lation, here the Corporation will have
to make the regulation—and they
themselves will fix the margin? That
is not the id:a put forward by hon.
Members. Therefore, in the policy
directions which the Government
would be issuing, we will have to
take care that there are not undue
profits made. Those things will have
to be governed by the policy direc-
tions which Government would be
issuing. I do not think this power
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should be included in the regulation-
making power of the Corporation. This
is not the place to put it.

Mr, Speaker: Have I to put it to the
House?

Shri Kashi Ram Gupta: No, Sir, I
withdraw it.

Amendment No. 54 was, by leave,
withdrawn.
Mr. Speaker: The question is:

“That clause 45 stand part of the
Bill”

The motion was adopted.
Clause 45 was added to the Bill.

The Schedule was added to the Bill.
Clause 1 was added to the Bill.

Mr. Speaker: I shall now put the
Enacting Formula and the Title, Are
there any amendments?

Shri Bibhuti Mishra rose—
VeI W@ : §T WY WA

qHeRz &1 AT 7 97T § ?

Shri Bibhuti Mishra: I want to tell
the Min'ster for Food and Agriculture
that he is making this Corporation for
foodgrains. But on the side of agri-
culture, jute, cotton and all these
things are produced. 1 want that he
should take carzs about their prices
also. At least I want an assurance
from the hon. Minister that he will
ook after this that there should be no
injustice in this respect.

Mr. Speaker: Similar amendments
have bezn rejected already.
Shri C, Subramaniam: Yes, Sir,

Mr. Speaker: The question is:
“That the Enacting Formula and
the Long Title stand part of the
Bill”.
The motion was adopted,

The Enacting Formula and the Long
Title were added to the Bill.
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Shri C, Subramaniam: Sir, I move:

“That the Bill, ag amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Ranga: Sir, in the past thirty-
five years the peasant movement in
this country has been asking the Gov-
ernment to take protective steps in
order to ensure that peasants would
be able to get remunerative prices,
and they were not in favour of pro-
fiteering by anybody. Therefore,
they also have been reiterating their
declaration. That those prices should
also be fair to all concerned. And to
achieve that object, some such step as
this had been called for.

14.33 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

But unfortunately all these years no-
thing has been done. Now, when the
Government hag thought of bringing
forward this Bill, instead of it becom=-
ing as a fulfilment of the dreams of
our peasants, a mohan swarup, it has
become only a kuroobhi, That is my
complaint about it.

I will only give a few reasons, be-
cause I have to be brief. Even when
the British were here during the last
war, and also afterwards when we
had become free, the Government was
entering into the gra‘n trade and they

‘ published their intention of carrying

on these transactions on a no-profit-
no-loss basis......

Shri Mohan Swarup (Pilibhit): Sir,
my name has been mentioned....

Shri Yashpal Singh (Kairana): Not
your name!

Shri Ranga:....so that this activity
will be a public utility and not for
profit-making purpose. Unfortunately,
the present Bill giveg the power to
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:- {Shri’ Ranga]
this. Foodgrains Corporation to carry
on its transactions on a commercial
basis. What do the Government mean
by ‘commercial basis’? They have
themselves, in a pamphlet published
by them, Facts about State Trading in
Food, published in 1955, I think, said
like this: “....on a commercial basis.
that ig purchase at the cheapest mark-
et and sale at the dearest”. Sir, this
is what they are going to do. My hon.
friend might say, “No, no, this is not
what we want them to do”. Because,
we want to assure the peasant what
is meant by minimum price. That may
be announced from time to time. But
it ig not the minimum price which we
are so very keen about: if we are
%o get any kind of benefit from the
Foodgrains Corporation, it is a remu-
nerative pricee. My hon. friend Shri
Dandeker wanted the hon. Minister
to give an assurance that whatever
would be paid to our producers by this
Foodgrains Corporation would be re-
munerative price. Shri Bibhuti Mishra
also tried to move an amendment to
“ensure this. The hon, Minister is now
understood by some of our friends to
have said that it is hig objective to
try and pay remunerative price. I am
not quite sure whether he has made
any such statement.

Dr. M. S, Aney (Nagpur): He has.

" Shri Ranga: Secondly, even if the
‘were to give that assurance, would
‘that assurance be binding, more bind-
ing on the Foodgrains Corporation..

Dr, M. S. Aney: That is another
matter.

Shri Ranga:....than the assurance
that the late Prime Minister had
given to our peasants that the mean-
ing of the word ‘estate’ would not be
extended to cover ryotwari peasants
also?

What is it, you are ringing the bell?

Mr Deputy-Speaker: You have
taken more than five minutes.
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Shri Ranga: How much time have [
taken? The Chairman should be just
as reasonable as you expect us also to
be reasonable. There is no warrant
for this bell, Sir, As I myself said, I
was not going to take long. And if vou
were to preven: mc -ven in taking the

‘minimum time which I consider in my

judgment to be necessary, it is just as
well for us to close the debate and
go. That was not the attitude of the
Speaker.

Now, Sir, that is one point.

Secondly, my hon, friend expects
the Foodgrains Corporation to make
profits in the same way as the private
What we have been al-
ways asking for ig that there should
be a foodgrains corporation to compete
with private trade in the hope that the
peasants would be able to get remu-
merative prices and decent prices and
that there would not be any monopoly
in the foodgrain trade to the detriment
of peasants’ interests. Till now what
hag been going on in various places is
that the private trade had been cor-
nering the stocks to the detriment of
the interests of the peasants and the
consumers. What would be the future
of the peasants under this dispensation
if the Corporation is also allowed to
to make profits? And it would make
profits. As I said, earlier, the Second
and Third Five Year Plans expected
the Government from out of the food-
grain trade to make a profit of hund-
reds of crores. Here was the testi-
mony; earlier they themselves had
taken pride in the fact that they had
carried on transactions worth one
thousand crores and had made a pro-
fit of thirty-nine crores. They were
sorry that it was not 12 per cent. They
wanted to make 12 per cent of profit.

Therefore, I wish to warn the coun-
try as well as the Government that
the peasants would -certainly not be
pleased with this Foodgrains Corpo-
ration if they are to be allowed to
make profits and if they are to think
of competing with the private trade
only in making profits—or in making
profits at all. What we want the Food-
graing Corporation to do is....
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Dr. M. S. Aney: If they compete with
‘the private trade they will have to
offer better prices; otherwise they will
not be able to compete.

~ Shri Ranga: It has to offer better
.prices than what the private trade is
capable of doing.

. 'Thirdly, there was an amendment
that credit which may be advanced to
.our peasants on the security of their
,foodgrains should be offered free of
.interest. I only wish to say one or
two words in rcgard to this particular
,matier. It is not such an uncommer-
cial or unconventional demand. Even
.today quite a number of foodgrain
_traders who are really good people,
who are not keen on profiteering all
-the time, have been traditionally
advancing credit to quite a large num-
.ber of our peasants free of interest,
and at the same time, been assured of
the sale of foodgrains to themselves.
-True, in the process of trading they
_make profits like all other people;
.mevertheless they do give free of in-
terest, and I do not see any reason why
.the Government should not expect the
. Foodgrains Corporation also to do the
-same. They would not be losing very
.much either. Even today, the Re-
-gerve Bank of India is supposed to
- place at the disposal of the co-opera-
~tive movement cheap credit at the rate
of 2-1]2 per cent. But unfortunately,
_the co-operative credit organisation
-has become another set of money-len-
“ders and therefore the Uttar Pradesh
Jagriculturists get it only at 7 to 9 per
“cent. So, we do not want that k'nd
"of loss to be inflicted upon the pea-
sants. We would like the Corporation
“to offer it free of intercst and in that
‘way serve this cause. It is the proper
_ policy that we have always asked for,
"in carrying on this transaction on a
“no-profit-no-loss basis.

: Therefore, subject to these considz-
.‘rations and warnings, I would like
- ‘finally to say that we are in favour of
such a compet‘tion between private
~trade and this Corporatien, We would
“never allow any monepoly to come to
-"be enjoyed either by private trade or
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by these people to the detriment of
both the producers and the consumers.

Five hours
already

Mr. Deputy-Speaker:
were allotted, but we have
taken 7-1|2 hours.

Shri S. M, Banerjee: We have been
assured by the Speaker that sufficient

‘time would be given,

Mr, Deputy-Speaker: 1 would re-
quest hon. M=mbers not to take more
than five minutes each. Then, we will
close this at 3:30 p.m. ’

Several hon. Members: Yes, yes.

=t 3o fao WiEw  (zF@w) :
IureEs wgea, ag fauas mfufaaw
TG § 1 X T IR AR TSaE)
¥ gra famwi &1 weat g | g
T T a8 g fF @wg ey )
WIRT 3R AT IERF-ET ifeq
w0, I FERNT @AW T
gy I gt @A 1 gafag
g FTIT a4 § qUG ARG GIHTFT
wer fraifa@ &3 1 39 AR €@
frmsrsmagas wEagh

s agfafa @ ¢fF s
w9 AT &, 99 39 wig i smar
t | wivg o os e A argw a0
AT wF WTAT &, g 3] F qifed
A MG & T F gafaw
O I 9T AT @, a7 WIIT a9
A7 § 1 R reEmA Agry & fAw
fFaT 7Y Mg 3 & fag o7 fram
F139 ¥ 7 F1 Sfaq qem 3 fag
wH g v e fwive @1 ag §,
ug FGT T § —IouTEw w137 3 fag
st g fermaT fear war &, =@
agy ¥w & 13a9f9g AwgEE §
fs ferrg? MgTax wgw N agen
Tifg? 1| wR 3@ A FgET W™,
a ag feafy grit, M dgQRaERIw
gl wem Tm A mg fews &
f& fedm?d g1at @ AE S B
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[9: 2o & mifea]
MA@ TR X @R A= § )
@R A O aF  Aa-dq qfadr s
oo &t @, faawr ag e
gar &

FRARIT AT A 9T F3,
4 I @A AT H W@ &Y
FAT AT F T 3 7g7E oI |
TaEAg A ag G fqEr garE g
f& feam #1 Sfad gea faem
afgg — fogaifea w37 e fa fram
z fe wodldex | 9@ @@ ¥ W@
fagra @ fear &, T 9T T
WK 52 fafaeer ¥ dramg ¢ f&
wreaas #1 fogafe srea 3 aifag )

F &% qFAEl { qqw@n 5w
frael &1 saar g far o, @
FoqAd T AT T 0 AT gEE
trqfrmesd e & fma
q12 # IR gy §, TAfIg @R
1 Foqad  fag, foast gaew g
9 2, gafgdr JIN IFNT—FTIER
®) SYET Y SART AT AT WM WK
TAT FYAT TN W TFA WA 9
GATT AT 9T | oG T qg N qet
ST T FT TAM, Tq TF N7
aat a3 "R @ wwear gw @y
g

Shri Nambiar (Tiruchirapalli):
Mr. Deputy-Speaker, Sir, we are in
general support of this move. of the
Government in establishing the Food-
grains Corporation. Thereby, we feel
that the Government is justified to
take this business from the hands
of the traders, but I doubt whether
they will be in a position to do it
or are in a mood to do it. Because
of the pressure that is being brought
on them. they have produced this
Bill. I have my own fear whether

thev will take this to the logical con-
clusion to the extent that the whole
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trade will be taken over by them and
they will be in g position to procure
the foodgraing and to see that the
grains are properly distributed at &
minimum, reasonable price. To this
extent, I have my own doubts. Any-
how, we support the move.

In this respect, I would bring home
to the Minister the fact that at pre-
sent the food crisis in the south is
such that whereas we used to have
a surplus situation in Madras State
8o far as rice is concerned, we are
not getting even the barest minimum
requiremeat of rice per day now. In
the Madras City, it is only two litres
of rice that is being distributed to-
day, whereas in mofussil towns like

Tiruchirapalli, Coinmbatore and
Madurai, for example, we are not
getting even that much. Therefore,

if the Government takes to this Food
grains Corporation and the foodgrains
trade halfheartedly, then the result
will be that we will not have enough
stock to supply the people. and they
will not allow the traders also to deo
it, with the result that the Govern-
ment will just follow the dog-in-the-
manger policy, they themselves not
being able to do what they could do.
This would exactly be the result
of their halfhearted measure such as
that we experience in Madras now.

If you go still further south, what
is happening in Kerala has already
been accepted by the Government:
that there is a failure on the part of
the Government. Today, even the
meagre ration of three ounces that
has been promised in the villages in
Kerala is not being given. These
th-e> ounces weres actually counted
there—the meagre quantity that is
actually being given to each house-
hold in the villages of Kerala—and
it has been found that it just contains
359 grains; they have thrown it out,
saying that it is fit only for the poul-
try. This is the state of affairs in
Keralag villages and the people who
are agitating against such kind of
meagre rationing are being brutally
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repressed; thousands are being ar-
rested and many hundreds are being
beaten, Today, it is not the Gover-
nor’s or the Rashtrapati's rule that is
prevailing in Kerala; it is the police
raj and it is nothing less than that.

I want to drive home the point that
It they pursue a halfhearted measure,
the result wil] be this. Therefore,
come fully with us, the whole hog
with it, and we will extend our co-
operation, and see that the trade is
not allowed to intervene at all. You
must see that procurement is pro-
perly and completely effected and
that statutory rationing is introduc-
ed so that everv one, every hous=hold,
wil] get the minimum amount of food
that is requireq for its existence. That
is my submission,

=i Fo Ato faardy : AN g

Ty agarg | T faw § §¥fes wgw

T oA A few & 3 frew

1 5 AT N AT g § o

I I ST FWT AT FAT T

¢ 1 sefag Eifes wew feama @Y

fewara w1 daqm AT fgd 1 e
a7 FQ A geafees ww@ W

g1 W1 JET Sifed

Sisgaar s 8 § g fafem
sa A R afsw dfwmww g
I ¥ SATRT W I W FE 7910
T FORAT AR R iR ¥ et
FFAIAIAHE 7 Iq) W9 Far Q) Ta-
He g wza A AT Ig @AY
g5 & W wadT wrlogrEe &
AT &, O gy fufany wga @
&t Tifgd |, dfrmww wxw qw @
FET =gl

qud §T d9eq 7 9« G v

araT & W faww 9w £-
wa fear s &, W gaEEe
N s faramr & afanag

wreesifea sisde 6, famr miwe #Y
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fre fo wfs7 auear  Soaw ) Sy
T TR AT AR AT A QY
fs gz uire FIHT #7188 AR
T @ e arg  gud fag F§ wH-
e g faad gra wfFe 1 His 7
¥ d1 99 g ¥ W IE Ama
3T d909 ®), GraTs ATIA FI TS F
fear @t gx srq ¥ Qv feafa qar
& SToA fr frg &) e TaAae
F fou sf57 Qramgm 1Swas TEH-
T FqE TEAEREF TG A, Tq
aF A S7ed W) qEAE F §, A
IEHE, a9 A< a8 fear S
=ifgd

frar &Y e &Y oo I §
XY fadie &, Mg g, a1 AR g0 I
§ I IRATER AT g faar
2l WA NN RIFAIEAF IR
T [T WA FEF EW F qW”
7g 3T T § fF oAr B IS faw
ot §AR g agd A A E )
FH AR W F O @
@ AR g A A )
TIOT § AR AT §a Fg H

L1

TR qEvEE St ¥ wgrar fw
W faa X Tg@HRw & fed sty
F W A9 T@ AT & fag favifeas
W wE AR W gwd
T a Suwr e few &Y g,
WR AL TR & T 39 fag o9t
frER s | W Ay s
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= Fo av0 faart]

frlt e & qiw g a1 IR
A QT A AR AF TeAT QG @Y
mmr, AR gogE T @ e
e & s o favifafafafe
IaF fRFm & 7 gH AW HT qoEt
U7 TF FT A @ § & Mo Two
¥co ¥ dgd W WA WIAT §, IH
FY o FTE A AT MR A
T war § \vEEe g S
fs ot aFWREl ¥ ST ST AT
Ig Ay fraarae T 1 W TwEd
N AT Fawg | WK
T fed & o @ 47 U g
¢ 5 3 cdafor fend &R 1 A ferd
oft a5 IWF amy ag wmf §F
T Wl RAsEd #§ § fedt
foredas agt sy s, foaw-
fafafay frew =g & s @
T &g oW, fwm s ferar
A, NIAHNF G A AW
M 1 WH W Qg e
W AT g, W ;UL A,
TEHT W Q-7 y 7wy fagr orer afed,
WR frdt )X @ A ¥ faavifafy-
f’«frm#raﬁ‘ra@&l
\

ag 9t faw s §, @3 A
e FAET 139 W A9 R
¥ AR X R oF shadfes faw
STaT gisea & Wy W f&
I*Y AT AT @ifE FReREE
WS AT T FTH FE )

Mag Wi m@A IS
AT TTET < U 93T 997 T/ /A
AT, TF 953 90 AT A AT
FA X FTAMTE | aTWI A TEA
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T ORM AT ST g, wet ¥
g A 1 wfE S weT § A
f& ot s @ @S A
SATET FATH WIS F AN T ag A
e f5 gEds ¥ AT gwFEREE
FT TAOAT  FT ITC | I T FIQ-
WA B fed FA T AW 8§,
srfaEt e g 1 F -
Ry Ffag A Nay ¥ fag e
T T AR T sy
§ WP I §, ar AR W
AT S TR AT WOE )
Y TH TATFTIET g A HR
ufas qaeEr sy S A §
TUYIITIRCEF IF  qr FSGW )

Hel AEHIT A AN A Fag sy
s ar f5 gw WA OER-
¥z NHEFAE | T I g q
G @ AF T AN gE
TEA ¥ 9 FUE YA TH T T @I
g FAAAFATTNR AW FaR F@T
wr g a9 fow axg ¥ a8 FRORIW
oy afwr ¥ AN e
T, T ammAdwand §
@k fay @ FIFAT v A
AT T FTAET g0t | T FEY
99 FT A% G AT FROREE A=Y
TR A FH FAWT | FEIART
@ g R T g, e amw
) WITITWA AR TG Q)
|/

S & ¥ faadarie grm, saer Wt
oIS e @Ar it ) faaer o
TIET 99 § 3T @w ¥ T
A T 1 AR W W H A
t foEd e el A gy
dracqram I § 0 ag
Wt fegdaelie SR T @
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HAITHT GIET ISFATIEN | T8 A=
FATII AT WA fF@F fog
TER 1 AYE FH TS I ¥ AT

T, sy agt | #eag faw
IF AT § | AEAR AW
vt Ffed fF afs At s

far @ TS F A F S9I_T
e frar o gy it W qr"
FTA M FM A AT gT &, § aP<
A ard 1 fegEad ¥ eR-81E W
FAY g aae F 43 gu § o q2-
o =sqrfeat ) g wifs GATHC
R & IAT W W anfal F
TMI-AYG  FHLCE IET | AR J
FFR G T A HY F FA I
&1 a9 37 ¥ foC oF FrarRT™ w7
AT AT 9% AR, TR Fuet
FIITT FATH TSAG FF
A fesita @t Jnat 8, fore asg #7
fesfta 1Y 8, -39 IaFY qOrd
o IAS & 137 IIH F1 AT AASA-
Fed & I faEm  §F,
AOH FH YS! AT AT | F
TgT AT § | 9T F A wRAAA-
FT oA W e o) I fava
#A  FT T T AWM AT i
4y afifeafs 2w ¥ fit W gea
¥ SO wE g AT fgd faw ¥
AT 3 W FRERAT  TF gA
& faars mE, FRARew afew g
NIF | TWFEIFTIETI
I FHNES TG FW | z@EQ
I foEm § FF I
#AAorE § ¥FT F AT Syar Tifed
AR 7g FEURME  qRgAr ;W
I T WAL AR GELITT AU
JTY T Y 3 FT IGA BIAEY AFATL

qE qF ®F AfET FT g &,
AR TGH a1 | 9gd FgAm 97 W} I
# FET FT T AT AT TR 7 FG A
fr d gud IR q 2 Afewr & Tq ¥
1-578 (Ai) LSD—6
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M | T T IWAAT T TR
PRy oy § WA ¥ Fam
, fome o @ 1 T T

FEE

Afe o 1 qT Y I Tifas wY
REE FT fHar @ @ IR A 9w
fae=} A asT qeE F 919 W
mIwTRIF@mIRS
&7 T W I s faw F T
T qT Y 8|

= A ot % § w77 §, e §
T FARIE | IR A@ A
¥ gH el § | F A 9§ e
=3 g, QY g Y &8 Y I & "W}
N F=E AE F FH AT GRS |
R ag 5 @ 707 = ¥ 77 A
g, AT w7 AR AW K|
e ag & f wTEar gevaT FG
39 F1 QY F T AT T | ¥ a6
T 5% fF OF IF a1 Ig FTHREA
AR qEd aTs 3 Wrae 3= @
Y wTeE ¥ TGN FY W@ ¥ I
1 g9 & 99 e I8 W | fr g
FIGRET #=8 37 § 7 | AW
SHERAT A AW 4T At JEar Wy
a3 fadTs @ Il Wi SER @i
g A AW THC G AT ITH qwWEAT
F Y AR TF FET 9T I
ARG R T wE At
AT & AN 9 FT FIAT ATRT A9ST
ST | WA R T RT3 WK
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[sfr a3]

T A e 391, R 9 ) e
W FT I FARAA FH F3T v
FHA g

Shri S. S. More_(Poona): Sir, 1
have got my own misgivings about
the success of the Bill, because the
success of the Bill depends on the
procurement of foodgrains, In clause
13, the functions of the Corporation
have been enumerated. But there
cannot be sufficient production and
procurement unless remunerative
prices are given to the peasants. When
I spoke in the last debate on the
Food and Agriculture Ministry’s de-
mands, T had tried to hammer this
point. The Foodgrains Enquiry Com-
mittee was apopinted for thig very

. purpose and they have recommended
that Government should collect the
data about production, about the cost
of living of the peasants and then fix
remunerative prices to be given to
the peasants. But unfortunately our
apprehensions are that this organisa-
tion will be completely bureaucrati-
sed. Most of the men of the bure-
aucracy happen to be coming from
the urban classes and it is difficult
to assume that they will have the
interests of the peasants at their
heart. They will try to satisfy the
oconsumer by making the producer
offer a sybsidy to the consumer.

Therefore, my submission is, if the
hon. Minister is serious in seeing that
the Bill should be a successful mea-
sure, I would earnestly request that
jn this clause 13, where it has been
stated: “promote by such means as
it thinks fit the production of food-
grains and other foodstuffs”, he should
be more specificc I had - given an
amendment—amendment No. 32—sta-
ting the various stages by which re-
munerative prices should be fixeq or
the peasants should be kept satisfled
that they will get a remunerative
price so that they will have an incen-
tive to produce more. Unless they
produce more how can we take up
the question of distribution or trans-
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fer. My submission, therefore, is that
the Minister should give deliberate
thought to this matter and come to
the conclusion that peasants form the
king pin of this whole scheme and
unless they are thoroughly satisfied
that they will be given proper incen-
tives to produce more the scheme is
bound to be a still-born child.

Nt fammfr (o)
wmw@waﬁaga%m
AN AT J7 @ § I 3@WiT ¥
fair o ot afafy @@ qow 7 @@ rg
€ § ar a1 I3 A wfgw foar o,
a1 fer N @A T FRE T
I W S IARN F wEEEEE F oAy
AN N AU &, IT X A afeani
&, ST gER F | W 7 7 fFar
T ST dAsriE ¥ 3w galad A g
@ 7@ v & fF ag + T
DT | AR fray § S W
g dfFa 3% FETE § F WU Az
I =79 & fr IR ARt aw
IR AW | g TEfaar gy § S+
N e F dfow g fafeex
QqIET FT AT SAF FAATON Y 4v
gfrw ez @t @t @sr @A
=g 1| e & faes ©: FEHT FT AT
YF Y TG A AW FY G@T T
frfeaaE & ara smEaT §1 I
FOREA wfex woE fewEdz F
HaAam &, oo fag Hfawr
qatasr AE AN, qIOH A FHAL [T
TR QR A W AR F
S g & oA & e
mf*ﬁmézﬁaa%faﬁu’r T

#F Yar ¥ FRT e Wy &
mﬁa@ rEl g, FOS wE
SF wrhe frr | IR aefen
R 9T A T AT, afew
w oY A ¥ F TREd A
w7 T WT9AY AW § T4 ®wOAT | TEY
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99 F AT gaem st Wgfaw, o
fratigqe & wd § ag @ a0
¥ FEY ¥ v gaeh o gEX wwEE
¥ s & < FT-AA et gk
T A9 G I9E FE O =/
W § W S v & agh o< S
Were £ Jak g Ay ¥ fad
wfes AW ¥ &% F Il
W I Fefeme & 4 o i fefgwe
FT T q T JY I w7 7w e w
100 At O & a9 ¥ AN a7 gn
fefaad & | v A AW & 5 100
wifet owew & faeelt afew §
zafed wg o s s @ 100 mifeai
T fahlt ao 9% gW Ay T ]
W ETOT ¥ ot gt wemd 9z € &
T TiereT # 0 @ awg F g )
AT FgA F7 wAWT a3 & Fr T9 @
efafrgo & 9 # @ w5 as
FIRYIRAT ¥ g1y & &1 | Iq qE Fraw
w1fed fr frw 0% ¥ @ U
*t FaTEn I faad fF a8 wafoaw
9 FI AN FT JAT F T AH |

WE R & FgAr aww g fF
FTERAA A W g2 W0 ¥ T a8 79
¥ F gATafed 1 Y few T aw )
HTT FY JITH 9T T 2 347 2, &7 o
2\ & Y W Y WS N aw
I HET WA T OF GO WY g3
/AT AN | IEF q° A W A ;W
FT T QW T F G a9 A1 6 fifas
F fd e A o® T aw §
/Y f e w9 ¥ w9 oarfa <@
o 1 e AR =TT § Y fewla @
ag 1 wfowa ¥ saveT €Y g =rfRe
X AT 100 FAUT To FT TH FQ
& AR =9 AR A9 F T TR A"
F 1 T To A o aF aw W T
AT AT A1EC | @fET 1 AT 2 W
& ¥ W Rl a0 ¥ ge A
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T Tifew | A A a8 WY OF AwE iy
FT FTWRAT & JAT A Y |
TETET ERIY 3% §AR W 3 faeg i

ot fnpfar frsr © 7@ faw & T
Afewr & ot gaT gy & 99 F7 & awd
FAT § W Fell AGiT ¥ TF g 04
Fg1 91gar g fw framl a1 qfeafes
Trifea wredw faeet wfeq aifs
fra Y aga @ W9 §dTH) TF&T
&, ITF! HYA T=9] HT 9GrAT 9IAT &
AT IFY Tt q e foear wgan
g

0 a9 qF g FF @ 9 W
TGET AR F3TAT F a7 F@ &
v S SR A A §, el § @y
& 9 # woqwd #1 & Frsrfaea
rgmamaR AT A ET
g fo® agY & 3= ¥ o w9 6 e,
I 9 geaw At & | gafed w&Y
St fFaw &, & 9@ FET wigaT
f& sogmg ot § 3 WEIET A1 @
S | AT A qF FT ATHS a1 qGT
21 W@ FT e T s oAfey o

O a1 qF FA @ T T
2 5 oo T 9 SO 1w § 9T
Fiqfs 9 a2 T G | I/ET Q@
feara WY Tar oy | At @ ag g F
Nt qATHT g ag fFart av owond ¥
fad @ fear sy § 7 fF gadr <
9T | giwat A9 a5 & % o 9 '
g ag g2 W § Wi oo qur Ty
T a1 § WP F T IWEA AT
a9 IAFT HIS AT TEI AT |

it o fag : ITEmw WY,
# 7 wEiEd F1 9 AT AT AT
FIRIHIT T A A S ar
aag fr sofeees # afadr w&
& | TT gHIR A1 Fofere T Tl gt
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[ T fag)

T a7 for g ara d57 § a1 fadwy
& 99 wOhoedd $F g qwar &

T A g g § frogw faw &

1§ T wifes S @A wifed fv
framt & aeat forg W a3 faar smar
ZINT ag @ § 270 ¥ AT T 7
w5 | frerl & 9 @er 0 A
T IEF! qgm T4 § 1 e @
SITAE 15 %0 7 FRT 14T 4T AW A
40 TO A -qTAX F 9T A7 @T
W 9 AT FI AAT 79 AY § av
Wy fradi &1 guEe g o)
HAT wEET F1 gw g

gOagagefrmfam i ag
Gar wrfasr 7Y § 5 ag fawr s
9% AR R | 9 g9 TF gEL & ToEE
T AR &, THT 370 FY g7 FLAWT
W oF 99 FY AW A Ager 4wy §
AT & FET F Fre R & qw A
FE § R 3@ F1 FER O WY AN
femr s

dea gam ag g fF a1 af Fa%
gIITaT FIRGRIA T 7@ & F SmAv
S At R B FRORYA # AITE
¥y faoeft # amar 91 | QAT FRIREA
At fafaeex aga & Aaga =@
FG | T ¥ 78 An Fr ar @t e
gTH F1 a1 f6T A9 T A AR
AT F TS T &S FAT w4 |
T a%g ¥ IHI BT AW @4OT Y
ST | gafad ar @ Fae gefer
FIRARA F1 31T AW & 900 AT G
FeTREm 1 faelt w9

T gaTa ag & fr gt & fearfaan
woT GET A | FHISETE A F AT
ag qarw & TE 9oar g 5 w1 weE
Faefr § AR F dve § 0 e
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m feomrfafrdes #1 fasga ger
fear s

=t T a8 § 5 5 '@
g # fagr o | wEw #) ¥ FTAT
Y &1 3@ F, dav fF fawr ¥ fomr gow
&, IaI Y are Ffen AT &, AW
AT R, FCHTC G ;AT § 1 gafery Framat
Y TE BT G T wA AT A1 )
T T F 7 F71 A gAEA A fawifa
fasy %1 ar ag v fre mn, afew 39
T@ I F1 FEC q femr 9y

oF H gATa A g ¢ Fv framay
FT FIE TATST T0 AR FIRIRAA §
M N AT FAE, N2
fa wT foT g 7 &, ST IS
THIERRT A

T mfat grE g ¢ s sa g
ACHIST FT AT FET a7 FL], T
3T A W AR I A F | A
T I AT THTL G & IHT & |
38 FATT JTEAT HIA AT FHT 9T
A FT WeT ATIQT § | IAFT AGT
¥ AT A FR gH T Fw AW-
AT T AT FAN WY aro| o foam )
M F AR § AETF NZIAS ATHF |
TF 9§ g@q A dar gy @
T AW IREGIET FY TG FW@ a7 TH
qg ¥ a1 A9 FE G TP 7@ AWA A
T W FE A G F Ay ¥ o
g | gafad o w9 arcgfen &t
@ A FET AR ).

Y fira AT - SuTeRE § oAy
@ A #1 Aeges s g
W qEAe AT TfEg | R FEK w®
TH sgaz fegad &1 I g3 fafeex
FfeR araem 1 R ww ¥
gaX 7l f5 g2 @ wew §, SR
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ar fear 5§ ML oo qw 9T @
&, wR gat o aram § g fawd
o e g & % o ARy ar Wy
qMad F FT FIE AIAT II@T & A
IR AOF AL WX gfAw awsd
1 MY F OF q9 A5 @ 1 77 AR
T & for e QIR0 Y e F A
AT § A ST Ted F S foa S
¥ o A1 g gw W & ) qafhg
I R ¥ 70w 2 5 wAw w7
W gERE gar wfge o

TS T ag & £ ey g feeelt
¥ 22 9 w9 ¥ @ § ag M &
40 T 79 faF W § | R AW H
ARz T X Y ag fewma T @

auEl @F W59 e % Y
a1fgy 97 OF FEG ¥ FEA BN qH
FEAT W@ | WR AT 39 74T F 16
U 7T ALY & a7 I¥ SATET ¥ SR
20 ¥IT A9 q%F A THF aF AT |
Y SRl B A g 1 AT e
oo e T Tifge | @ gy
FHET T G FISTIRAT G, FH FHIGT
AR AreEr | A gred ug &
g Y faRwt ¥ @Y @ A et
frerdt & o= f5 gam 2w § $7 wwam
frey foerly & | T FT IGNT Gl
29 B! @, FIST W AFE 3T,
ag QAT FY Foreaar<y § 1| T At
foreiaTdr aw, g9 99 g § | T
|qTT qEwd qE g9 IT afdl w1 9w
a g oy g ¥ fRam sk
AT F ALY O 1 & o fafwex
T I AT A A WA § AT IR
TETE F wE A | g9 I 9 &, g
gy § v s oA @, frem ad
Y & | gW FIRIRIT FT TG AT
& qrfs 19 SAT FY qOETE T S |
A9 O AfGFR & | T9E JOUHT WAT

AGRAHAYANA 4, 1886 (SAKA) Corporations Bill 1748

P WX AW FT AAT M ORIT @w
ZOFAT T HFEAT FY DA |

3T Wkl F Arg F o9 qwdq
F@T

Shri S. M, Banerjee: Mr. Deputy-
Speaker, Sir, I rise to support this
Bill and I am sure that the hon. Mi-
nister has the courage ang conviction
to see that this Corporation functions
efficiently. To me it looks a sort of
compromise between those who want-
ed complete State trading in food-
grains and those who advocated free
trade in the country. However, since
this Government could not arrive at
a unanimous decision on complete
State trading in foodgrains, I am
happy that we have taken at least a
step towards State trading. There
wil] be many difficulties in the way,
I know, because a section of the peo-
pPle of this country never wanted this
Corporation to be formed. If they
have a good machinery, free from
corruption and the red tapes of
bureaucracy, I am sure the peasants
will be happy. The benefits of com-
petition between the private sector
and this Corporation will go
to the consumer. After all why do
we want competition? We never want
cut-throat competition. We are hav-
ing a mixed economy, It is the wish
of the ruling party that the country
should not move towards absolute
socialism; they want a mixed econo-
my and not a socialist economy. Since
it has been accepted 3s a creed by
the ruling party, I must support the
establishment of this Corporation.

Then I would like to refer to a
matter which Shri Bade also raised.
Generally I am happy that action is
being taken against the erring mill
owners. We are happy to know that
some flour mill owners and rice mil}
owners have been arrested in Cal-
cutta and Kanpur. But I was sur-
prised to fing from a note which has
been circulateq to almost all Mem-
bers of Parliament that one Shri
R. P. Aggarwal of the Luxmi Flour
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Mills, Calcutta has been arrested. And
what is the charge? His house was
searched on the 13th September...

Shri C. Subramaniam: Sir, could
we go into individual matters during
the third reading of the Bill? This
incident has nothing to do with the
Bill.

Mr. Deputy-Speaker: Yes, since
we are in the third reading he can
only refer to general points.

Shri C, Subramaniam: I am sorry,
the hon. Member who professes to be
Communist-minded is pleading for a
blackmarketeer.

Shri S, M. Banerjee: I am not. I am
after the West Bengal Government.
My charge is that the West Bengal
Government is in the wrong.

Mr. Deputy-Speaker: We are not
concerned with individual cases or
the West Bengal Government. We
are concerned only with the Food
Corporations Bill.

Shri S. M, Banerjee: 1 want the
guilty people to be punished. It the
West Bengal Government is doing
export of certain goods, it should be
stopped. The hon, Minister should
tell the West Bengal Government if
you export wheat products outside
West Bengal, your quota will be can-
celled. That is my only request. 1
want the hon. Minister to find out if
the West Bengal Government ig in
the wrong. If it is in the wrong,
it should be punished along with other
hoardere, That is my submission. I
do not for a moment support wrong-
doers. I wish the Minister should
have all the powers to punish those
people who are trying to sabotage our
food policy.

i} ST Srest o JuTeE S,
# ¥ <\ qaa 7@ Afal W F @y
¥ T argaT § 1 e gATa A A §
f5 el T @ W § WA
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FT T IW NFR ¥ 9 97T T4 @Y
E XTI AAW  SEY =g Iw WY
Ffoaredt & war 330 | & AT §
f ag 3w Y = Ffarat § @O
|

2w #, a1 f5 @ g4t ¥ @y
FT & W ST i g ¥ o e o
9T ST FT WY §, TS $T 7AET 39 qIF
FET TgT A<V § | AT AW 2 fF
T @raifas afq ¥ wrat #1 qrm
# Ay iy 3 1 s Rar fpgr Tar @t
W A a1 e TR qFR
@ v ¥ gfufay mfs & soma
# 9T firaY F1 ac3 w50 O 2w A
Ffoaré ¥ war 3J | I F faw
TF T HFHT AR AEA FT 91T FTRY
1T Y AT 97 T FEF FTATT F ;Y
Ffer g F fagant w1 ofom
ag & f& M2 o fr qroe ¥ maa
T § | g aHTR A Feafy R AR
A A F fag qamer @ Ay 2w
THE F {g § A7 IO AR F]E
W TR AW 7 fadg @ feafr @
A F=T FHFAT | Tl AT A @
fr waraifas w9 & gl w2 gy
faqr sme 1 W) 73 et <@T ¢ i
foram #Y QU Gar faw aF | QY fegfey
¥ g #1 2w 71 7R} wfaF frgagon
¥ a8 amgar afge

TR & fady & ¥ @y g
T T FIAT 15T § | 7Y 3D
a7 9g% 99 O weF qOT W4T 971 fF
frea @7 7@AT & frw frg Tow #Y
forqar fraat @ qwrs fear w@T
@Y Iux fear mar fs @19 TsT A 3w
T F R ARG & & Foraay g wiwr
¥ gfus @™ far @, o aEE,
g3, WX ¥iF AW I AN ey
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ware far mar a1 39 wfyw @
fear mar, ST qeAt @ fear T,
FR ARG F gEL 94T F § IO 0,
wgrersg, afe=s drer sfe #1 9 Ay
wAre foar ot gv ag s Q0 4@ faar
TaT | wad f9T &Y qra dw EwE
I vt gt F ave Fasaar w6y A<
T w7 fF I w_w A qer w@r
auae fowma &0 o), o F
@ AR qfemt Fe & @ frerad
FIT W, I T TS ALY e ma |
IAF |9 qg AEWTT i fHat mar ?
FET A F w0 F ) faww Teai
1 gfaar 20 SR A= F avq dan
Sag FIA IfaT AG &

O A19 § 37 qey § 7g faasT
FIAT AR g 5 @ FTOReA #7
e wfhe wgre & aman AT | AR
¢ fgrgeqm & Aeg & @ 7Y & 1 W@
ageT wfed agh a1 @ § | 3 For
=TS 39 ¥ S(1g o1 ag w91 § f g
s dwgaE g fs
FHI A 79 faofg o3 fv § |1
AT 3 F I+ T 9T 39 & AiHE
F oFAR |

gt AT fAdaT &

Mr. Deputy-Speaker: Now the hon.
=\ qeshare wree : & g Qe
a7 Y 7Y e qF @ foar 9o
oY g A IF § I &Y f T
oM @ R TR WY AR dfse

qater wgYaw : 7T & A |

Shri C. Subramaniam: Mr. Deputy-
Speaker, Sir, I am glad, at all stages
of the consideration of the Bill the
farmer was kept in the forefront.
That is the real atmosphere which is
necessary to give an incentive and
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inducement to the farmer to produce
more and more. I had categorically
stated, not only during the conside-
ration of the Bill but during the food
debate alsp that the basic policy of
the Government is to give a remune-
rative and incentive price to the pro-
ducer so that he would have the eco-
nomic gtrength to invest in land and
produce more,

Shri S. S. More: You have not
stated this objective in the State-
ment of Objects and Reasons.

Shri C, Subramaniam: I will come
to that. So, that policy has to be im-
plemented. The fixation of the remu-
nerative and incenmtive price is not
left to be done by the Food Corpo-
ration. Bt has to be done by Govern-
ment on the recommendation of an
Agricultural Prices Commission which
is to be appointed. We have to take
that responsibility. Therefore, when
we say in this Bil] that the Food Cor-
poration should purchase at the mi-
nimum price to be declared from time
to time, this minimum price is not a
depresseq price, is not a price which
would exploit the farmer. On the
other hand, the minimum price is a
remunerative price, an incentive
price, That is what is meant by the
minimum price.

If he gets a little more than that,
it is quite a different thing. But this
minimum price itself would be a re-
munerative and incentive price and
it will be on that basis that this mi-
nimum price will be fixed. I want to
make that quite clear.

Shri D. S. Patil: For the next sea-
son?

Shri C. Subramaniam: When the
Agricultural Prices Commission
makes the recommendations. What
we have done for the purpose of the
coming season is, because we did not
have time for the appointment of an
agricultural prices commission and for
the commission to go into all the de-
tails for the purpose of fixing the
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price, that this was fixed in an ad
hoc manner. Even this fixation, I
have absolutely no doubt in my mind,
if we take into account what the far-
mer was really getting soon after the
harvest, is much more than what he
was getting soon after the harvest.
We always think in terms of what the
trader is making first by exploiting
the farmer by purchasing it at 3 low
price and then selling it at a higher
price during the lean months. That is
what we are always taking into ac-
count.

What we have provided now is—
and that is the policy which has been
announced—that even though there
will be greater production, the price
will not be allowed to fall down. Shri
-Prakash Vir Shastri was suggesting
that now that we have got a good
crop, good production, why not we
leave it to market conditions to ope-
rate so that the prices may come
down. This is, unfortunately what
had happened. When the farmer pro-
duced a little more than what is ne-
cessary, prices fell down and he had
to incur losses. Now the farmer has
got to be assured that whatever quan-
tities he produces, ang the greater
the production, he will be able to
make greater profits because this
minimvm price, the remunerative
and incentive price, will be assured
to him and market conditions will
not be allowed to operate in such a
way that when it is greater produc-
tion, for him it is always lessor price.
That has been the history, That will
not be allowed to repeat itself. There-
fore, with this assurance, the farmer
can undertake agricultural operations
in such a way that he will be able
to produce more and more.

I want to make it quite clear that
today the basic policy of the Govern-
ment is to provide this remunerative
and incentive price and al] steps will
be taken for the purpode of making
this calculation in the correct techni-
cal angd scientific way so that all the
hon. Members will be satisfied. At
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the same time, we have got 3 duty to
the consumers also. It is not as it,
once the farmer is assured of his re-
munerative anq incentive price, mar-
ket conditions can operate in any
way they like ang create conditions
in which the consumers, particularly
the poorer sections of the commu-~
nity, will have to suffer. That is why
with reference to the price that we
have fixed for the farmer we want to
have a maximum price for the con-
sumer, It is within this price pattern
that this Corporation has got to fumnc-
tion. It will be the responsibility of
this Fooq Corporation not only to
function within this price pattern but
also to see that trade does not ex-
ploit any condition anywhere, So, the
Food Corporation comes into the pic-
ture wherever there are circumstan-
ces prevailing where the trade is li-
kely to exploit the consumer or the
producer. The Food Corporation will
have to be there to protect the pro-
ducer as well as the consumer. These
are the twin responsibilities which
the Corporation will have to dis-
charge with reference to purchase
and sale.

In addition to that it has been pro-
vided here. not merely purchase and
sale, but also to see that they under-
take developmental activities consis-
tent with the functioning of this
Corporation so that they may be able
to provide facilities for the farmers
to produce more. What that could be
will have to be considered. Schemes
will have to be drawn up for that pur-
pose. It might be supply of fertili-
sers or it might be plant protection
schemes which could be put into ope-
ration or the supply of good seeds or
supply of credit for the purpose of
getting any of these materia] inputs.
But what it should be will have to
be considered by the Corporation
and then it will have to draw up
schemes for the purpose of helping
the farmer.

Therefore, I can give this assurance,
particularly to Shri Bibhuti Mishra,
that this Corporation_wﬂl function as
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a real friend, a rea] safeguard of the
interests of the farmer more than
anybody else. I give this assurance
as g farmer myself, apart from any-
thing else.

Shri Sonavane (Pandharpur):
Other Members are also interested in
it and not only Shri Bibhuti Mishra.

Shri C. Subramaniam: I am grate-
ful to all the other hon. Members
who pressed for the kisan and for
creating this new atmosphere, not
only in the House but also in the
country, that the farmer will have
to get a remunmerative and incentive
price. He should be given induce-
ments for producing more. An atmos-
phere should be created for increased
production in the agricultural sector.
That is going to be my basic policy
as long as I continue to be the Food
and Agriculture Minister. I can give
that assurance.

Another point which was made was
as to what we could do with Rs. 100
crores; we should have more. This
Rs. 100 crores is equity -capital. In
addition to that, provision has been
made here for the purpose of bor-
rowing by pledging the goods or on
the guarantee of Government for the
purpose of trading operations. Cer-
tainly, no trading corporation can
function on the basis of equity capi-
tal alone, For the purpose of work-
ing capital it will have to depend
upon borrowings from the various
banks. That is also necessary be-
cause then they will have to pay
interest to the working capital and
the efficiency also will have to be
judged on the basis as to how they
are able to compete with the private
trade who also have to pay interest.
‘Therefore it is not a question of func-
tioning with equity capital alone. We
are going to do the entire opera-
tions.

Then, I am sorry, the hon. Mem-
ber, Shri Prakash Vir Shastri,
brought in a charge that I have been
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partial to the southern States. As a
matter of fact, wherever there has
been distress, I have tried my best
to see that sufficient quantities do
move there. There is a difference
particularly in regard to wheat. The
requirements of the States in the
north, or the major protion of it, is
in the form of wheat. Therefore what
I have got to deliver to Uttar Pra-
desh is more than 1 lakh tonnes per
mensem. In the same way, I have to
give 85 lakh tonnes to West Bengal.
So, if we take the requirements of
the wheat-consuming States, they
are of the order of 100,000 tonnes,
105,000 tonnes, 115,000 tonnes. When
the ships do not arrive and when
there are any difficulties, naturally,
it has not been possible to stick to
this figure. There have been some
shortfalls. But as far as non-wheat
consuming areas, the southern States,
are concerned, their requirements
are always 5,000 tonnes or 10,000 ton-
nes except during this crisis in Kerala
where we had to step it up considera-
bly and where we had to give six
ounces of rice and six ounces of
wheat stock arriving during the
be given. In the same way, when
the crisis came and no rice was avai-
lable at all and since we had some
wheat stock ariving during the
months of November and December,
we had to substitute wheat for rice
and give certain extra quantities.
Therefore, if the hon. Member thinks
that I have taken a partial attitude
because I come from the south,
from Madras, he has not understood
me and, I hope, he will revise his
opinion with regard to this, as far as
I am concerned. I can give this as-
surance quite solemnly and sincerely
that I function as an all-India Food
Minister and not as the Food Minister
of Madras or of Kerala or of any other
State, I can give that assurance to
Shri Prakash Vir Shastri also. I will
be much more fair-minded, as the
hon, Member expects.

Shri S. S. More: What was the
demand from Maharashtra and what
did you supply?
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Shri C. Subramaniam: This is real-
ly the problem and I can give this
assurance.

1757

As far as this Bill is concerned,
the House discharges its responsibi-
lity by passing it but passes on that
responsibility to me to see that the
Food Corporation functions sucess-
fully and fulfills the objectives for
fully and fulle ifisthe objectives for
which this is being constituted. To
the extent possible and to the extent
of my ability I shall try to see that
not only this Corporation comes into
existence but also functions success-
fully and fulfills the objectives for
which this is now being brought into
existence.

o TAETE (FEATT ) @ IYTEEA,
TREd, A0y ag & fF adr s &
%99 ¥ ag a1 oyvz & Tt fF F Iw Ay
AT # feg ey € SAEr wE
T S S & 1 wfew d awmar
g f sarardy @y rmn w7 & AR T
7o farg AT & R 96 IR 39
X F& I3 9FAT & AFT T AW FT
7z @@ InR frm @d e
dqg FIM W FY FF 7w o w9 F
FagreT A AT T Y AT FLAT ]
I I F A AW W 4T &Y Tl

IMenw wEEw WA q]
FIAFTE? TAANTIRE

=t TRmEaER ¢ o § s @Y
T RIE T FTRIE 1 Y I Frdeer
R o Faed § oW
fare ST FEGT 97 WR g @
=TT AT 9 A &9g FQM AR a8
g™ 9@ qw2 @ 9@, U g
ST @) SHET SAETaed w9 7 f5
o BT §, W W BRT AT A 0
T giiv =1 e Iaarfaca fea, 9
g, Far sfawifant o ot foederd
s ot e & Fav og el @t ?
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Adulteration (Amendment) Bill

) Mr, Deputy Speaker: The question

is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

The Bill, as amended, was passed.

=t TATACHE : I9TEAE wErEw,
A AW W IAT ;AT AfEw

Mr. Deputy-Speaker: That does not
arise. I have disallowed the question.

=t go fae wtwdt (wgeamE)
W IR 99 wd ARy 39 fad
T TASHE T, T §T§ T FT I
EC

1531 hrs.

PREVENTION OF FOOD ADULTE-
RATION (AMENDMENT) BILL,

Mr. Deputy-Speaker: We now take
up the consideration of the Preven-
tion of Food Adulteration (Amend-
ment) Bill,

Shri §. 8. More (Poona): Are w=
expected to send” you chits or shal
we try to catch your eye?

Mr. Deputy-Speaker: You have to
catch the eye of the Chair,

The Deputy Minister in the Minis-
try of Health (Shri P. S, Naskar :
Sir, I beg to move:

“That the Bill further to amend
the Prevention of Food Adultera-
tion Act, 1954, as reported by
the Joint Committee, be taken
into consideration.”

The Bill came before the House
earlier this year and there was a
discussion before it went to the Joint
Seject Committee. The Joint Select
Committee looked into the Bill and
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they recommended certain amend-
ments. I do not want to make any
speech on this, as every hon. Member
knows, what a problem today is in
the country about the adulteration of
food. The original Bill came into
operation sometimes in June, 1955—
and there were certain lacunae left in
the original Bill. That js why an
amending Bill was brought forward
before this House. I have an amend-
ment to move which I shall do at the
proper time. I move that the Bill as
recommended by Joint Select Com-
mittee be taken into consideration.

Mr. Deputy-Speaker:
moved:

“That the Bil] further to amend
the Prevention of Food Adultera-
tion Act, 1954, as reported by the
Joint Committee, be taken into
consideration.”

Shri Chandrabhan Singh,

Shri Chandrabhan Singh (Bilas-
pur): Mr. Deputy-Speaker, Sir,....

Moticn

Shrimati Renuka Ray (Malda):
What about the amendments?

Mr. Deputy-Speaker: This is a
motion for - consideration of the Bill.
After the consideration motion is
over, amendments will be taken.

15.38 hrs.
[SHRI SONAVANE in the Chair]

=t s et (faeaik)
7z faa feaw €2 v ?

Mr. Chairman; 5 hours have been
allotted to the Bill.

Shri Narendra Singh Mahida
(Anand): As a Member of the lead-
ing Opposition Party, I should have
been called first,

Mr, Chairman: Now, as the hon.
Member, Shri Chandrabhan Singh,
has been called, I will call him next.

Shri P. R, Patel (Patan): Is it the
privilege of the Opposition Party to
speak first under the Constitution?

Food Adulteration
(Amendment) Bill

Mr. Chairman: It is generally the
convention.

=Y gesiew wwa (ARRE) &
T FAfdRaee arear § | A9 AR
Y A TEET F¥ F—AT T
FY AT ATH 3T § AT AW A AE FA
o 2 ?

Mr, Chairman: The Deputy-Speakel;
has ruled that hon. Members have to
catch the eye of the Chair.

Shri Mohan Swarup (Pilibhit): I
have given my name on behalf of the
S.SP.

Mr. Chairman: The hon. Member
may wait for his chance,

Shri Chandrabhan Singh: Mr.
Deputy-Speaker, Sir, the best method
of judging the quality of food is to
compare the averages in weight ob-
tained in various countries. From
that standard, an average standard
American who weighs 70 Kgm. in-
cludes among other things, 30 Kgm. of
musecle, 10 kgm, of fat, 10 Kgm. of
skeleton and 5.4 Kgm.  of blood. The
corresponding values of an average
Indian adult is significantly lower to
the limit of two-thirds or half or 30
to 40 per cent lower to that of an
American. It is a great pity that so
far we have not been able to define
exactly this average. Efforts are
now being made by the Health Phy-
sics division of Trombay establishment
to come to a conclusion. This aver--
age when finalised will show differ-
ences between particular regions in
the country.

It we analyse the causes of the low
standaxd in this country, there are
two important things which come to
my mind. Firstly, it is the shortage
of food and secondly it is the quality
of food. Today we are primarily
concgrned with the quality of food
and when we think of the quality of
food, then adulteration of food comes
most prominently in our mind,

Now, food can be deflned as the
article which enters our system by

1760
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mouth, nostrils or skin and gives us
energy and sustains our body to func-
tion properly. Looked at from this
angle,( food can be either in gaseous
form or in liquid form or in solid
form. Adulteration or pollution can
deteriorate any of these substances.
It is desirable to view this multi-
facet problem in the following
manner: (1) Eonomico-socia] manner;
(2) Medico-legal manner and (3)
Ethico-spiritual manner.

Economically, the law of supply and
demand and adjustment of price is a
natural and universally recognised
phenomenon.
protection, taxes and all that will
have some effect but they will always
bring fresh problems which in our
experience is worse than the disease.
It is not that I am against all these
but they must be very judiciously ap-
plied.

If we look to the demand, there is
international shortage of food and
one-third of the world population,
that is, more than 1 billion or more
than 100 crores are hardly getting one
square meal a day. In our own
country—one of the poorest—the pic-
ture is alarming. I have no inten-
tion of developing this point any
further. But this chronic shortage is
the main incentive for unsocial ele-
ments, be they wholesalers, retailers
or even producers, who indulge in
the nefarious game of food adultera-
tion. .

Socially, the most important point
is the explosion of population sur-
passing all records of the last 2000
years—some say it is 2 million
years—the most important problem of
the century and this has set all think-
ing men, even those who are propos-
ing to colonise the Moon or other
planets or others planning residences
on the seabed and are trying to be-
come the denizens of the sea. I
hope, Sir, that there can be no two
opinions on this which needs fast,
rather very fast, radical measures on
a war footing and it is the biggest
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bottleneck of our shortfall in achiev-
ing planned objectives.

Medically, I say, if you turn your
face everywhere, to cities, towns, vil-
lages and even in this great Parlia-
ment, you will findg men and women,
well off individuals, with faces,
muscles, bones and expression, who
are not at all healthy and vigorous
and not giving much credit to the
quality and quantity of food they
consume. In the villages in my Con-
stituency which 1 often visit, as per
my duty, I find 70 per cent of persons,
men, women and children, suffering
from  malnutrition, Awvitaminosis,
Gastro Enteritis, Proteinemia and ex-
pression of weakness, laziness, dull-
ness and dizziness.

Incidentally, Sir, the other day I
happened to visit the Parliament dis-
pensary situated in a hovel of a place
by the side of the bath-room in the
Central Hall and the scene that I saw
was amusing, to put it very mildly.
About 4 or 5 hon. Members with bare
armg were waiting for the injections
to be given as prescribed by the well-
meaning doctor on the insistence of
the hon. Members. I gently and
humourously tried to argue about the
futility of such injections and I told
them that this was not the correct
thing to do. I may tell you that their
condition was entirely due to the bad
habit of their taking an unbalanced
diet. All they needed was a balanc-
ed diet and proper exercise to keep
them trim.

If we analyse food which supplies
ultimate energy for the proper deve-
lopment and maintenance of the body,
as I have already mentioned, it has
three forms, the gaseous form, the .
liquid form and the solid form. In
gases and air, there are the particles
of carbon, petro-chemical by-pro-
ducts, atomic fall-outs, metallic dusts
and other toxic substances. In the
liquigd form of foods, that is, water.
milk, juices and other beverages,
there are water pollutions, milk
adulterations, toxic minerals like
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fluorides and other harmful sub-

stances,

When we come to solids, there are
foodgrains, wheat, rice, pulses and
other coarse grains. There it is mix-
ture of stone, earth, filth, chaff, husks
and barks.

Biochemically, we classify food
under five headings:

(i) Corbohydrates  Rice, etc.

(ii) Proteins Wheat, pulses
meat, fish and
poultry etc.

(iii) Fats Butter, ghee
edible oils;

(iv) Minerals Iron cobalt, cop-
per, calcium,
phosphorus,
sodium  and
potassium, etc.

(v) Vitamins and

Hermones A to M.

In the ultimate analysis, oXxygen is
the sole energy-giver and all arti-
cles are converted by the unmatchable
laboratory in the body to be metabo-
lised with utilisation, restoration,
storage and excretion by various nor-
mal channels.

Coming to calories, I would like
to point out that this oxygen when
burned produces energy and heat and
this is known as calory. The re-
quirement of an average body with
average functions is to the extent of
about 3000 calories per day. When
we think of adulteration, we have to
keep two things in mind. The first
is that the calories are altered for a
given quantity as a result of adulte-
ration, and secondly toxic products
are introduced into the food. When
the calories are altered, naturally the
quantity gets modified, and the per-
son will certainly eat less. and that is
a very important point. The calories
consumed by an average person in this
country is to the extent of about 1200
10 1500 calories whereas the required
average is about 3000 calories.

(Amendment) Bill

I shall not waste your time with
the adulterants of various types so in-
geniously devised by unsocial ele-
ments and criminals. Thig has been
dealt with exhaustively in the report
and discussion of the Joint Commit-
tee, which is already in your hands.
Suffice it to say that the health of
millions of men and Women and
children is badly affected, occasional-
ly leading to fatalities.

The worse type of adulteration is
the introduction of toxic articles, The
toxic materials find their way in the
articles of food and cause devastation
in the health, mental and physical, of
the person concerned. I shall refer
to some of these very briefly.

The test explosion of nuclear devic-
es by the US.A,, the U.SSR., Britain,
France and the latest by China has
electrified the atmosphere in this
country and more so in this House.
The radio-active fall-outs, be they of
plutonium, uranium, strontium,
iodine, cobalt, radium or any other
remains in the stratosphere and take
years to come down, and then it
settles down in the seabed, in water
and in the ground. Then they enter
the articles of food, be they vegetable
or animal, and are consumed by ig-
norant persons; and once they cnter
the body, they cannot be excreted as
they settle in the bone marrow, and
after a certain concentration there
they cause diseases in a tremendous
way. The elimination of this radia-
tion particles entering the body and
causing diseases is terribly difficult
and takes 30 to 40 years.

I am reminded of a very interesting
case of a young Swiss girl who at the
age of 16 was employed in painting
the dials of watches with radio-active
luminous paint in 1916 during the
first World War. This girl was in
the habit of pointing the tip of the
brush towards her teeth while rest-
ing in between. She worked in the
factory for only two years at the
rate of 8 hours a day, Sixteen years
afterwards, in 1932, the incisor teeth
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or the front teeth of this patient be-
came loose and fell off. No one con-
nected this incident with her 16-years
old profession. In 1938 that is, six
years after, she developed cancer of
her left leg tibia-bone. This was
amputated and on examination the
radio-active radium was recovered,
and the mystery was cleared. Ulti-
mately, the girl died in 1940,

The Roentgen rays were discovered
in 1895 by Mr. Roentegen, a German.
The earlier radiologist being ignorant
of the radiation hazards of these rays
lost limbs and suffered from cancer
of blood and ultimately expired.

o HiwA g (FET)
Fmaft 7R, Fw g §

Mr, Chairman: Let the bell be
rung—
Now, there is quorum. Shri

Chandrabhap Singh may continue his
speech.

Shri Chandrabhan Singh; I was
saying that the earlier radiologist
being ignorant of the radiation
hazards lost limbs and suffered from
cancer of bloed and ultimately ex-
pired.

Mr, Ch2irman: The Whips of the
ruling party may take note that they
should keep quorum in the House,
that the time of the House should not
be wasted in this manner.

Shri C. K. Bhattacharyya (Rai-
ganj): But the hon. Member who had
asked for quorum has himself left
the House,

Shri Chandrabhan Singh: The
hazards of radiation are well known
and are common knowledge, and we
take all types of precautions to mini-
mise the risk. This reminds me of
the atom bomb exploded about 20
yearg back in Hiroshima and Naga-
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saki during the last World War. It
is common knowledge that those who
did not die immediately due to the
heat, blast, velocity, light and radia-
tion have succumbed after suifering
incalcuable pain, and not only that,
but they have given birth to deform-
ed progeny causing mutations of the
chromosomes. So, the biggest threat
to humanity, if not annihilated, is the
slow poisoning and painful death by
air pollution,

Shri Kashi Ram Gupta (Alwar):
How is the hon, Member connecting
these things with this Bill relating to
prevention of food adulteration?

Mr. Chairman: 1 think that he is
developing his point.

Shri Chandrabhan Singh: I am
sorry for the hon, Member, [ am
trying to develop the point that air
pollution and pollution of food due
to radio-active fall-out is the biggest
threat to humanity today.

We have had very interesting de-
bate in this House during the last two
days. Many hon. friends of mine
have been pressing the House with
all earnestness to change our policy
of using nuclear device for peaceful
and industrial purposes and to manu-
facture atom bombs. These friends
have completely forgotten the appeal
of the topmost scientists of the world
for stopping of the test explosions, an
appeal which has been made three or
four times during the last ten years.
I was extremely happy at the well-
reasoned and documented reply of
our Prime Minister, and I hope that
any doubting Thomas will see the
light and the reasons against the
manufacture and explosion of atom
bombs and nuclear devices.

I am sorry to have taken so much
time in giving these details, but I
hope I shall be excused by hon, Mem-
bers. I shall now refer very briefly
to some of the toxic adulterants and
their harmfu] effect on health. First,
I shall come to mustard oil. The
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common adulterant in mustard oil is
argemone oil. Argemone seeds are
mixed with mustard seeds and oil is
extracted from the mixture, and the
0il so extracted contains the oil of
argemone seeds also which is a very
toxic oil. In Benga]l where this mus-
tard oil is used extensively, it used
to lead to epidermic dropsy and to
weakness, swelling of the feet, swel-
ling of the hands and so on, and it
was with the greatest difficulty that
we were able to find out that this
condition wag due to the mixture of
argemone seed with mustard seed.

The second thing that comes to my
mind is haldi. Haldi is commonly
mixed with or painted with lead
chromate which is a very toxic
material. This gives a very good
colour to the turmeric, but it leads to
lead poisoning and causes weakness
and paralysis of the limbs.

Then, I come to edible oils. The
common adulterant here is mineral
oils,; Angd as you know, mineral oils
are very toxic substances, and they
cause paralysis and gastro-enteritis.

Then, I come to certain food arti-
cles and pfeservatives DCP is a
colouring agent which is normally
used, and this contains a phosphorus
compound, and this causes, when con-
sumed in large quantities, poliomyeli-
tls, weakness of limbs and loss of
memory.

A similar colouring agent is used in
ehillies also. And this leads to neuri-
tis and gastro-enteritis.

Then, I come to water pol-
lution. Water pollution takes place
by various methods and this also
causes many diseases. The most im-
- portant of them that I want to refer

to is fluorosis which causes to bone
. disease and which leads to fracture,

and this is caused by the presence of
fluorides in water. Similarly, the
presence of mica in water causes
spure and gastro-enteritis.

In alcohol and soft drinks, they mix
benzene and - petro-chemical products,
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If these are taken in large quantities,
they cause aplastic anaemiam. Simi-
larly, tincture ginger which is com-
monly used contains methylated
spirit, and this causes optic atrophy
or blindness of eyes, neuritis and
other diseases. DDT js also another
very poisonous thing. It is used as a
preservative, and it causes acute
death and neurological degeneration.

Now, I come to the legal aspect.
Detection of the crime by itself is
beset with difficulties. Let us remem-
ber that the criminals and the cul-
prits have got the advantage of time
and place and are infinitely meore
clever than the detector. We have
also to remember this background that
our staff of informers and inspectors
on whom we have to depend right
from the %taking of samples to their
ultimate analysis are liable to collu-
sion, corruption, graft and bribery at
every level. Besides, when the trial
takes place in a court, we have to
keep in mind the legal stalwarts who
although always professing to serve
the cause of justice, are experts in
hair-splitting, and twist, simple
facts to the bewilderment of the pub-
lic, and turn the table and make all
attempts at punishment futile.

Judicial proceedings are notoriously
delayed, and if in the end conviction
takes place, it is a paltry fine which
the criminal pays and gtarts all over
again with redoubtable energy. That
is why we hear proposals and sugges-
tions for exemplary punishment from
shooting down to public flogging and
the promulgation of the law of the
jungle, ‘an eye for an eye’.

Talking about advocates and legal
luminaries, with due respect to you
and other legal members of the House,
I am reminded of a very simple
story, Four persons started a cotton
ginning factory in a big industrial
town, After some time, it was found
that rats were causing great damage
to the cotton stock, and at a board
meeting they decided to employ a cat
to deal with the rats, giving owmer-
ship of one leg to a partner each.
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The cat deftly set about the job and
there was a marked improvement in
the situation, During one of its
depredations, the cat injured one of
its fore paws. At the board meeting,
it was decided that the owner of that
leg must bear the expenses for the
treatment. ' The cat’'s paw was
bandaged with vaseline ointment and
gauze and it was kept in a comfort-
able warm room. Accidentally the
cloth used for bandage caught fire
and the cat ran helter skelter and set
fire to the cotton stock which was
reduced to ashes resulting in a total
Joss.

The board again met and the three
other partners demanded damages
from the owner of the injured
bandaged leg, This partner refused
to pay the damages and the case
went up to the court for damages.
After the case was argued brilliantly
by the advocates representing the
three partners, the advocate for the
defending partner said: “My lord,
the facts are not disputed. Our case
is that we carried out our part of the
contract faithfully When the cloth
caught fire, it was the other three
healthy legs of the cat owned by the
other parties which carrieq the cat
hither and thither and caused all the
damage and

Mr. Chairman: The scope of the
discussion at this stage is covered by
rule 78—it is confined to considera-
tion of the report of the Committee
and the matters referred to in that
report or any alternative suggestions
consistent with the principle of the
Bill. This should be borne in mind.

Shri S. M, Banerjee (Kanpur):
When the original discussion took
place, we wanted to say many things;
but we were told that we would be
afforded an opportunity when the Bill
came back from the Joint Committee.
So I would request you to let us do
that.
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Mr. Chairman: The hon. Member
was referring to so many other things.
That is why I reminded him about it.

Shri S. N, Chaturvedi (Ferozabad):
We are anxious to hear the end of the
cat story.

Shri Joachim Alva (Kanara): It is
rarely that we have such an authori-
tative speech,

Shri Chandrabhan Singh: I come to
the last part of my observations.
I have mentioned that this problem
can be tackled not only medico-legal-
ly but ethically as well, About the
latter, it will be a bad day if our
Republic became a police state and
we depended on informers, backbiters
and legal squabblings for observance
of law and order. The best thing is
to instil the value of ethical standards,
drawing up a code of conduct and
setting an example by giving a lead
in our own day to day activity.

In conclusion, may I say that
adulteration is one facet of a deep-
seated malady? It cannot be solved
or cured by character assassination,
vilification, defiance of law and order
and preaching of violence. May I
appeal to this great body comprising
of wise men of India enjoying
the confidence of the vast
millions to help in the effort at moral
resurgence, Raising the per capita
income and or providing all amenities
in a social set-up should not be an
end in itself. It is good to bring back
into our life that ethical value for
which we were so well known. This
is a very important point. With these
few words, I commend the Bill.

Some Hon, Members rose—
Mr, Chairman: Shri Mahida. )

Shri 8, M. Banerjee: That is the
difference between a turban and a
cap. He can catch the eye better.

Mr. Chairman: I hope Shri Baner-
jee did not attribute any motive,

8Shri 8. M. Banerjee: No, Sir,
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Shri Narendra Singh Mahida: The
hon. Member who preceded me spoke
about the malady of adulteration pre:
valent in our society, We are thank-
ful for the details he has given.
Adulteration has become today our
way of life. It is not limited to food-
stuffs only; it is more so in our think-
ing and in politics also. I wish the
Home Minister, Shri Nanda, was pre-
sent here when we could have dis-
cussed adulteration in our way of
life as well,

Dr. M. S. Aney (Nagpur): Could he
illustrate his point about adulteration
in politics?

Shri Narendra Singh Mahida: I am
all for measures to make the Jlaw
against adulteration as strict as pos-
sible. Let me not be misunderstood. I
am for making laws for that purpose
stricter than what they are today,
but my point is that when we are
making laws, we must see that there
must be enough provision for the
small traders, for whom I am speak-
ing, to safeguard their interests. In
trying to make laws, we should not
kill the traders. That is my plea. I
am supporting all measures for stric-
ter enforcement of the law against
adulteration. But in the process, our
small traders who are mainly inter-
ested in milk and milk products, the
petty cottage industrialists, should not
“be harassed in any way.

This Bill seeks to amend the penal
provisions of the PFA Act of 1954 by
enhancing the minimum sentence to
six months imprisonment for offences
under the Act. In my opinion, the
existing penal provisions are quite
heavy and deterrent enough; it is
entirely due to the inherent defect in
the PFA Act of 1954 and the rules
made thereunder and the very ineffec-
tive manner in which the Act is being
enforced that Government had mnot
been able to check adulteration of
foodstuffs to an appreciable extent.
We want to co-operate with Govern-
ment in enforcing the Act It is a
pity that we cannot have any pure
foodstuff ln any store, whether run
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by Government or private traders.
This is so whether it is hing or jeera
or haldi. There are ordinary things
about which housewives will join us
in shouting that they are not avail-
able pure from any store.

I have been suggesting in my
constituency and other places that
Government should open stores sel-
ling pure foodstuffs; We have just
passed the Food Corporation Bill It
is very necessary to have a corpora-
tion from which we can buy pure
stuff. Let me say that I do not think
there is any store in Delhi where you
can get even pure ghee.

Shri Kapur Singh (Ludhiana): Not
even in the Parliament House coun-
ter?

Shri Narendra Singh Mahida:
very difficult to get pure stuff,

It is

The most objectionable feature of

. the proposed amendment of Sec. 16 is

i'g

the provision prescribing a minimuvm
sentence of six months imprisonment,
irrespective of the court’s discretion
to award a lesser sentence where they
consider it would adequately meet the
ends of justice on the facts and
circumstances of a given ase, By the
present amendment, we are depriving
the courts of this discretion. Even
for a small offence, they have per-
force to award a sentence of six
months imprisonment. There are cer-
tain trivial offences.

There are rules to display licences
in shops. Recently there were some
cases in Dehra Dun where shep-
keepers did not display the licences
in their shops. They were fined and
let go. If the present amendment is
passed, these shopkeepers who do not
display these licences in their shops
wil] be sent to jail. So, my objection
is that for lesser offences, the small
traders should not be harassed.

In the Select Committee, Dr. Sushila
Nayar had promised that for lesser
offences there would be a fine of
Rs. 5 or Rs. 10, but I do not see any
such amendment in the Select Com-
mittee Report,
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Even in the municipalities of
various towns in our country there
are rules to send a man to jail for
adulteration, in addition to fine. I
have seen that in Baroda daily per-
sons are arrested for adulteration and
are freed, they are not sentenced. So,
the crime is not of passing rules and
regulations only, but of enforcement.
1 would insist on the hon. Minister to
see that the law is enforced in the
case of those who indulge in adulte-
ration.

I am seeking redress for the small
traders who number millions, I
would draw attention to the defini-
tion of adulteration given by Dr.
Godbole, ag found in the latest edition
of Webster’s English Standard Dic-
tionary, which is:

“To corrupt, debase or make
impure by an admixture of a
foreign or a baser substance: to
prepare especially for sale with
an ingredient included which is
not part of the professed sub-
stance or according to certain
statutes with an essential ingre-
dient abstracted or with a defect
artifically concealed so as to
simulate a better article.”

Trere is also a section in the
Federal Food, Drug and Cosmetic Act,
as amended, issued by the US.
Department of Health. Education and
Welfare. It is section 402, at page
402(a), which says:

“(a)(1) If it bears or contains
any poisonous or deleterious sub-
stance which may render 1t
injurious to health; but in case the
substance is not an added sub-
stance such food shall not be
considereq adulterated under this
clause if the quantity of such sub-
stance in such food does not
ordinarily render it injurious to
heauth;” '

These definitiong should be taken into
consideration,
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Our milk corporations mix water in
making toned milk, That ig mnot
considered adulteration, because it is
done in a way which is not injurious
to health. So, in some ways we per-
mit adulteration, and in some ways
we do not. If the rules are made
loosely and if the Act provides mea-
sures that can be abused, it can do a
great deal of harm to the traders and
the country as a whole,

The rules made by the Central Gov-
ernment under section 23 of the P.F A.
Act,—in particular about milk and
milk products. are found to be fram-
ed in an unscientific and arbitrary
manner. For example, I may refer to
ghee, Page 43 Table of P.F.A. Rules
1955 shows thatin Gujarat ghee which
contains 21 RM is considered pure,
while that very ghee, if taken to
Bombay or Delhi, will be considered
to be adulterated, because the RM
value there is 26, and in Delhi it 1s
28. So, Agmark or standardisation
hag a different value in different
States in our own country. So, I
suggest this should be standardised in
all the States. If it is pure ghee 1
Gujarat, it cannot become impure in
Bombay or Delhi.

Same is the case with deshi butter.
As we know, it is a cottage industry
and it contains more moisture,
because of which it is considered to
be adulterated if it goes to Govern-
ment laboratories. According to the
present standards laig down by Gov-
ernment. even the purest deshi butter
will show more moisture than allow-
ed. So, the rules should be such that
the traders or farmers do not suffer.

These standards are wrong. The
basis on which small traders are to
be punished for small and petty
offences is erroneous. The standards
are not clear. For example, a public
analyst of the Municipal Corporation
of Poona gives a report on a milk
sample that milk fat is 36 in solid
non-fat 4-6, while for the same sample
the Central Food Laboratory says that
milk fat is 13 per cent in milk solid,
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other than milk fat 101 per cent. So,
these varying figures would be very
injurious to the small traders. The
variance from 3'6 to 13 per cent is
too much, while the standard of the
best milk will be 10 per cent. Chemis-
try is an exact science, and it shows
whatever contents there are in milk
and its exact quality. A man can be
punished according to the finding of
the Poona Corporation analyst, while
he can be acquitted according to the
Government laboratory.

The Director of the Central Food
Laboratory, Calcutta, who is the final
authority in this matter, says that
solid milk fat of buffalo milk varies
from 9 per cent to 9'5 per cent, and
not more. But, this very officer
opines in a report dated 6-9-1963 that
solid non-fat in buffalo milk is 101
per cent. Another report of his dated
15-4-1964 says that non-fat in buffalo
milk is 109 per cent. These varying
figures from the very same authority
are very misleading, and will prob-
ably put the small trader into trouble.

So, Government should first be very
clear about their rules and regulations
under which they want to punish a
man. .

Further, Government laboratories
are not adequate, They are worn
out and old. At page 141 of the Select
Committee Report, you will see that

the ex-Mayor of Delhi has said that
the laboratories are very old, and
they need a lot of change. So, with-

out changing all these things, it will
be very difficult for the Government
to come to some conclusion about
these definitions of adulteration.

As I said previously, when Govern-
ment corporations mix  water and
make toned milk, that is not consi-
dered adulteration, I quite agree
that we are not able to supply milk
to our low standards, that we mix water
with milk. So, such measures which
%0 our low standards, that we mix
water milk. So, such measures which
are non-injurious should be allowed

(Amendment) Bill

to other traders as in the case of Gov-
ernment corporations. On page 127
of that report, it is stated that a com-
mittee of experts will be appointed.
So far no such expert committee had
been appointed, Even if it is appoint-
ed, it will be sometime before the con-
clusions are made. My point is that we
are passing a law without making
any definite rules. Different labora-
tories adopt different standards for
adulteration tests and we are mnot

sure of them. Previously, the man
was fined Rs. 5 or Rs. 10, Now, we
are providing for imprisonment.

Therefore, we must be precise about
the rules, When the rules are not
framed, how do you propose to send
a man to jail? That is my point.
Various rules are framed by different
States. The TUnion Government
says one thing while the State Gov-
ernment says another. Page 8 of
the Maharashtra Government Preven-
tion of Food Adulteration Rules 1962
deems it a crime if a licensee does
not display the name on utensils and
vessels. This is too much to punish
a Mman with rigorous imprisonment
for not displaying the names on the
utensils. There should be unified
law throughout the country This Act
should not come into force till the
prevention of food adulteration rules,
1955 are amended by the appoint-
ment of an expert committee. I be-
lieve that we cannot separate the
rules from the Act because without
the rules the Act is useless, While
amending the Act, we have no direc-
tion about framing rules. This
method of amending the Act without
the rules is not correct. We propose
to provide for imprisonment and fine
in the present law. The penaity
clause relating to technical offences
should be suitably amended from im-
prisonment and fine to imprisonment
or fine I lay stress on the word ‘or’.
You should not fine a man and send
him also to jail. For lighter offences
he should be fined. I hope the hon.
Deputy Minister who is present here
will take note of what I say and will
bring forward uniform rules to apply
in all the States. The standards
should not vary in various



1777

Prevention of

{Shri Narendra Singh Mahida]

laboratories as they do at present. As
I mentioned earlier, the same milk
should not be classified by different
standards; the results should not vary
as they do by 10—13 per cent. 1
earnestly request that my suggestion
might be considered by the hon. Min-
ister.

Shri S. S. More: Mr. Chairman, 1
rise to give my hearty support to the
present measure. I was on the com-
mittee on the previous Bill which was
passed in 1955. I also vigorously
participated in the debate. I feel that
the present Bill, which is a bit erring
on the side of harshness, is absolutely
necessary. Adulteration, like cerrup-
tion, has struck deep roots in the
country and if we have to eradicate
this festering sore, we must take rigo-
rous measures. In the former Bili
unfortunately we were not so stern as
we wanted to be or thought neces-
sary to be, with the result that in the
Statement of Objects and Reasons, a
confession has been made that the
former Bill had not succeeded at all,
in eradicating the evil. Therefore,
clause 9 has been provided. My sub-
mission is, will that clause do the
trick of removing adulteration? Even
the trading community which are
specialising in edulieration, have made
it a fine art. They will find so many
other ways of carrying on their
adulteration and even escape from the
penal provisions of clause 9. I sub-
mit, as my previous speaker has said,
that there are offences which "are
grievous and which are technical.
Something ought to be done in the case
of technical offences. Otherwise, in
this unfortunate world, with ~ the
inspectors actuated with corrupt
motive, even an unfortunate man will
have to go to jail. Let us start catch-
ing the villain rather than the smali
fry. Adulteration must be checked at
the manufacturing level. The Ameri-
can law says in section 306 of the
Federal Food, Drug, and Cosmetic Act
as follows:

“Nothing in this Act shall be
construed as requiring the Secre-
tary to report for prosecution, or
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for the institution of 1libel or
injunction proceedings, minor
violations of this Act whenever
he believes that the public inferest
will be adequately served by a
suitable written notice or warn-
ing”

In our Act also we can follow the
American example and say that in the
case of technical offences, a similar
action could be taken. Take, for
instance, the case of a licence. My
hon, friend has read from the Maha-
rashtra rules. Supposing a trader
unwittingly commits a breach of the
rule; that will be a serious offence
entailing a punishment of six months
imprisonment and a fine of Rs. 1,000.
That will depend upon the whims of
the trying magistrate. So, there
should be a distinction between the
manufacturers who indulge in adul-
teration and the retailers who pur-
chase their stuff from the big manu-
facturers and sell it without warrant
or guarantee. I think that in this
measure a useful provision has been
included to the effect that if a man
sells the stuff on a warranty he will
escape all punishment. But looking
to the level of education of the traders,
it will be difficult to insist that every-
one will try to shield himself by
securing the warranty from the bigger
manufacturers. So, there should be a
distinction in law as it was promised
in the Select Committee that techsi-
cal offences will not be very severaily
dealt with.

Another submission is that in this
country the adulteration is practised
on a very ‘vast scale. Looking to the
agency which is supposed to be
entrusted with the responsibility of
the administering this measure, the
agents or others, I would ask, what
will be their qualifications. Of course, -
they will be prescribed later on. But
is the Health Minister going to assure
us that they will all be non-corrupt
and efficient? If a man has to suffer
six months’ imprisonment and a fine
of a thousand rupees or more, he will
be inclined to offer any bribe to the
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inspectors concerned, and the inspec-
tor is likely to be the victim of such
a temptation. Therefore, my submis-
sion is that we must make a distinc-
tion be‘ween serious offences and
technical cffences. Without making
such a disiinction, we shall open the
floodgates for all sorts of harassments
of the small dez!ers.

There is one more point. Take for
instance the laboratories. There are
certain Government laboratories and
laboratories of public local bodies. It
has been mentioned by many traders
that the result of one laboratory on
one sample is not the same as the
result of another laboratory. There
are variations. The variations depend
on so many conditions. As Mr. Mahida
has pointed out, what is passable in
Gujarat will be treated as adultera-
tion in Maharashtra.

The report of the Ministry of Food
and  Agriculture, Directorate of
Marketing and Inspection, says:

“The ghee being a biological
product, its composition is subject
to considerable variation depen-
dant on the type and breed of the
cattle, feed given to the cattle and
the climatic conditions, etc. In
order to overcome the difficulty
in the areas where the chemical
characteristics of ghee vary con-
siderably from those prescribed
under the rules, Regional speci-
fications are prescribed by the
Agricultural Marketing Adviser to
the Government of India.”

So, the variations will depend on the
type of feed given to the cattle. Sup-
pose we feed our buffaloes with cotton
seeds and oil cakes. That milk will
have more fat content than the milk
of a buffalo fed on grass. Therefore,
regional variations will have to be
taken into consideration and the stan-
dards will have to be prescribed.
Otherwise, if we strive only for uni-
formity, innocent persons are likely
to be victims. Therefore, Govern-
ment must look into this.

- laboratories”?
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Another suggestion I want to make
is this. The previous rules have pres-
cribed certain- standards. If prosecu-
tions are to be launched under the
new Act and the people are to be
judged by the old rules, it will be a
sort of anomaly. So, this Act should
not come into operation unless the
uew rules have been framed, to suit
the present Act.

Shri Hem Raj (Kangra): In the
previous case, they took three years
to frame the rules.

Shri S. S. More: On the Standards
Commitiee, some representatives of
the trade should also be taken. The
hon. Health Minister seems to be
taking the trading community as a
sort of criminal tribe. Of course, I
have no sympathy for them. Give
them the highest punishment, because
adulteration is causing a lot of harm
to the people and their health is going
down. Mr. Kamath had been persis-
tently saying in the committee that
they should be hanged or even flogged
in public. I am prepared to support
Mr. Kamath's suggestion in this
regard. But prosecution for no
reasons is no remedy for adulteration.

Then, I suggest that Government
should see that the authority to recog-
nise laborataries is established in
every city. Take Poona city for
example. We import desi butter from
Belgaum. We are importing so many
tons of it. Supposing I receive ten
tins from a Belgaum distributor and
when I try to sell it, it is found to be
adulterated. I will have to pay the
penalty. If certain opportunities are
provided at the Poona level where I
can take the tins and get them pro-
perly certified, then I will have no
responsibility. The Health Minister
has been all along telling the wit-
nesses, “Why don’t you start your own
Will they have any
authority? Will the courts recognise
them? They will tell the traders,
“You are the servants of the associa-
tion and whatever you may say about
the articles, we are not prepared to
accept”. Therefore, all the credence



1781 Prevention of

[Shri S. S. More]

will be given to the erring analysis
in the Government laboratories and
than to the more accurate analysis of
the private laboratories. I suggest to
the Government if they are really
sincere—I do recognise they are
sincere about eradicating adultera-
tion—the proper and only way is to
start district laboratories at different
levels, so that honest persons can go
to the laboratories and get their stuff
properly analysed and thus create a
shield for themselves.

Another suggestion 1 propose to
make is that there should be a dis-
tinction between a manufacturer and
a distributor. A manufacturer is
interested in making the largest profit.
It is he who is the real beneficiary of
the deed of the small distributor.
Therefore, if small distributors are
not to be penalised for the sins of
the manufacturer, I think there should
be a separate wing of the Ministry
who can go after the big manufac-
turers rather than waste their time in
finding fault with the small distri-
butors. I have no sympathy for small
distributors, but they have every right
to exist in the country. The Consti-
tution has given them the fundamental
right to practise any avocation or
carry on any trade. That right has
to be protected by the State. You
simply cannot go by the assumption
that every man you come across is a
rogue and has to be punished.

I know that adulterated food has
become a widespread thing. It is
difficult to find unadulterated food as
it is difficult to find a scrupulous
politician in this country. Therefore,
we cannot help it. We must take
things as they are and try to remedy
the situation by a slow stdges. A
drastic remedy is no doubt required,
but that drastic remedy must be tem-
pered by justice and sense of fairness.

The Health Minister was sitting in
the Committee. When the evidence
was recorded, with a sledge hammer,
every witness who dared to criticise
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her Bill received a blow on his head.
She was in a very militant and mighty
mood and, therefore, no witness
escaped her hands. I do realise that
she is very earnest in dealing with
this mischief, but her earnestness
should not go beyond a certain limit.
She should not go on the assumption
that a particular community has to
be put down. We had the gold con-
trol and we sent a lot of people into
unemployment. The same thing is
going to be repeated here. Many
gheewalas and butterwalas will have
to go out of employment because they
cannot every time stand trial and face
a punishment for six months. Over
and above that, the lawyers will fleece
them clean. They will have to spend
thousands of rupees in their defence.

An Hon. Member:
ness.

It is their busi-

Shri S, S. More: They will give pro-
fessional advice to the adulterators to
protect large manufacturers. Large
manufacturers will go to the most
competent lawyers and the small
distributors will go to third-class
lawyers. They will give them money
and they will not be protected.

Mr. Chairman: Why do you bring
down the lawyers by saying that they
are third-class?

Shri S. S. More: Unfortunately, I
belong to the profession of lawyers.
I find that they are as bad as adultera-
tors. Therefore, I have every right
to express my own views about my
profession. I am not defaming any-
body. I accept the sincerity of the
Health Minister and that she is deter-
mined to eradicate adulteration just
as Shri Nanda is determined to eradi-
cate corruption. Corruption is still
there and therefore adulteration will
still remain there despite all the mas-
sive effort of the Health Minister.

An Hon. Member:
mistic.

You are pessi-

Shri S, 8. More: In this world there
is no hope without pessimism.
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Shri P. S. Naskar: What is to be
done according to you?

Shri S. S. More: I have already
made my suggestions. You must catch
the big whale and leave the small
fry who is the distributor.

Shri P. S. Naskar: Sometimes there
is a ring between them.
/

Shri S. S. More: That ring even
goes to the officers; it does not end
with the distributors. Therefore, you
will have to appoint a sadachar com-
mittee in the case of your inspectors
and analysts. Unless you do all these
things there is no hope of removing
adulteration. I may be charged with
.pessimism, but I am more a realist,
and realism on occasions borders on
pessimism. Therefore, my submission
is that we must use this measure in
.the same way as Kalidas has said:

“HTIATTE 9 T T Te{q wAnie”

The instrument that you are forging
should be used against the guilty and
not against the innocent. She is per-
fectly justified in treating the offences
with all the gravity they deserve. At
the same time, in her over-zealousness
and sincerity she should not put inno-
cent people....

Shri P. S. Naskar: There is the
report of the Joint Committee.

Shri S. S. More: While I have noth-
ing against the Joint Committee, it is
a fact that it was all along dominated
by the Health Minister.

Shrimati Renuka Ray: The Chair-
man of the Joint Committee is present
here. What has she to say on that?

Shri S. S. More: Mr. Chairman, 1
have been working on several Joint
er Select Committees.” I usually find
that the Select Committees are domi-
nated by the Ministers. Of course, it
does not mean that they do not
advance any argument for their stands.
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Dr. M. S. Aney: It is a calumny on
on Select Committees.

Shri N. C. Chatterjee (Burdwan):
As a member of the Joint Committee
I can say that what has been stated
by Shri More is not true. I have my-
self been present at the meetings, we
have opposed certain suggestions and
the Minister has accepted our views.

Shri S. S. More: I never thought
that I would be offending Shri N. C.
Chatterjee by my remarks. In that
case, I would not have made them., I
accept the Joint Committee is a free
agent to come to its own conclusion.

My submission is that certain
amendments are necessary. Unless we
adopt those amendments, the Bill will
not give the results which we want.
Take the case of the laboratories.
What is the harm in having Govern-
ment laboratories at the district level
so that the people could go to the
laboratory and get their things pro-
perly certified?

Mr. Chairman, I assure you that I
did not mean any disrespect to the
hon. Members of the Joint Committee.
I have the greatest regard for them
and some of them are my best friends.

Dr. Sarojini Mahishi (Dharwar
North): As the Chairman of the Joint
Committee I would like to contradict
the remark made by the hon. Mem-
ber, Shri More. All the evidence given
by the witnesses and the suggestions
made by us were attentively and
patiently listened to by the hon.
Minister, as stated by Shri N, C.
Chatterjee, who was a member of the
Committee.

Shrimati Renuka Ray: Mr. Chair-
man, one year ago, in December last
this Bill was introduced to amend the
Prevention of Food Adulteration Act.
It was introduced because the need
for amending the Act was urgent and
imperative. In June the Joint Com-
mittee was formed and its report was
placed before the House last session
Somehow, we did not have time te
consider it during last session in gpite
of ity urgency, it ig not only
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the members of the Joint Commit-
tee who feel, I hold the opinion,
and I am sure the country also
feels it very strongly, that adul-
teration of food is going on in a large
scale and, whatever the reason, Gov-
ernment is not able to cope with it.
The State Governments, as pointed
out by the Health Minister of West
Bengal before the Joint Committee,
have not been able to deal with food
adulterators effectively because the
Act, as it at present stands, does not
give sufficient powers to deal with
them. It is for this reason that we
are considering amending the Act
on the lines suggested in the report
of the Joint Committee.

I think the Joint Committee has
made a number of changes in the Bill
which are all to the good. The most
vital clause in the Bill is the one
which provides for deterrent punish-
ment. Because, it is absolutely neces-
sary that those who are flouting and
violating the provisions of this Act in
this way with impunity, those who do
not care whether children suffer or
die because of poisonous substances
they put into the food articles, such
people should be dealt with rather
severely.

I am sure that even Shri More, who
has spoken just before me, and the
hon. Member who spoke before
that, cannot for one second suggest
or say that those who are guilty of
crimes of putting in poisonous sub-
stances which have led to death or to
great injury to the health of the nation
should not be properly dealt with.
There have been suggestions that they
should be flogged, but flogging is not
a punishment which we indulge in
in the twentieth century.

1 personally do hold the view that
if the crime is serious enough, the
death penalty should be given. There
is no question about it because, after
all, one murder kills only one man
whereas I have seen with my own
eyes in my own constituency that
when mustard oil was adulterated
with poisonous substance a large
number of persons, particularly in
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villages, was very badly affected
and paralysed. Some of them recover-
ed later; others have not recovered
till today. And this was because mus-
tard oil had been adulterated with
poisonous foodstuffs! This kind of a
thing is going on apace as other Mem-
bers have already stated.

It may be true that putting water
into toned milk, water which is good
water, may be a kind of adulteration;
but that is not the kind of adultera-
tion which is meant for severe pun-
ishment. I am sure that the rules that
will follow the enactment will provide
for leaving out such cases of technical
offence. It does not mean that be-
cause this Act is passed, those per-
sons who are adulterating food by
putting in non-injurious things are
putting in non-injurious thing are
meant to be taken up for heavy pun-
ishment. It is meant for those who
are adulterating foodstuffs in such
a manner that it is permanently in-
jurious to health, or leads to death
or is such that it results in mal-nutri-
tion by putting in substance of less
nutrition value than the advertised
commodity.

If that is the sum ang substance of
what is needed then the penalty clause
must necessarily provide much more
deterrent punishment than even the
Joint Committee has provided for.
The Joint Committee has said, “six
months’ imprisonment”. In West
Bengal today, not under this Act but
under other Acts, the Chief Minister,
who is also the Food Minister, has
taken steps to put into jail many of
those who have been guilty of crimes
regarding profiteering in food prices
bringing about non-availability of
food. But do those who make crores
of rupees mind six months’ jail? They
do not ming six months’ jail; they
do not mind, maybe, six years of jail.
For those who are making crores of
rupees, if the deterrent is to be suffi-
cient it must mean confiscation of pro-
perty. If the crime is sufficiently
bad I should say that the death
penalty also might be given; but, cer-
tainly, confiscation of property should
take place or life imprisonment,
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I am very glad of one very healthy
provision in this Bill. The Joint Com-
mittee have provided that the licence
may be cancelled after a second off-
ence. I presume, that means an of-
fence which is really one of food adul-
teration and not. against an honest
man who has not taken out a war-
ranty or any such technical offence
that, as I said, can be dealt with by
the rules which are to be framed. They
have provided that the licence may be
cancelled. This is a very healthy pro-
vision, but the only difficulty is that
the licence is to be cancelled after
the second offence. It is a sad but
true reflection in this country today
‘that those who evade the law are far
more clever than those whao frame
the laws and those who implement
them.  For those who evade the laws
"the second offence, as put down by
the Joint Committee, may never be
reached because they would do it in
a benami manner and we would not
even know that the same person miy
be infringing the law time and
again. Therefore, as I said, while it
is a very healthy provision which I
do welcome most sincerely, I do feel
that this law should be armed w'th
sufficiently stringent measures to deal
with those who are murderers not of
one man or one person but of large
number of people. It is a very seri-
ous thing that this particular condi-
tion: still operates in the country and
that it is getting worse and worse and
we seem to be helpless in the face of
it, There are many provisions in
this Bill, as modified by the Joint
Select Committee, which are healthy.
But I think we should not yield to
any objections—certain objections are
bound to be there—that may be raised
by some people. We should not be de-
terred from bringing in proper provi-
sions which will be effective deterrents
against food adulteration. The per-
sons who indulge in food adulteration
must be dealt with in a proper man-
ner. I know some of the Members
of the Joint Select Committee to
whom I have spoken and they felt
rather handicapped because they feit
that there is a volume of opinion
which does not support it. They
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felt that if they tried to bring in
more strigent measurers, there may
be even in this House a volume of
opinion which may not support them
But I feel sure that apart from the
objections that have been raised by
Mr. More regarding persons who are
guilty of only technical offences and for
whom sufficient safeguards may be
provided in the Bill, there should
be much more stringent punishment
for those who are the actua) oJen-
ders. I would again and again appeal
to the House that, even before this
Bill emerges in its final form, more
stringent measureg to deal with those
who are the actual offenders may be
brought in.

Lastly, I would say that when the
rules are framed, the rules should
sufficiently guard against any inno-
cent people being made vicdms
because they may not be properly
educated, as Mr. More has said, and
who may have committed only some
technical offence. Such persons may
be dealt with quite differeatls
ag against those who are the actual
adulterators. 1 hope that this Bill
will go through well and will operate
as soon as possiblee. ¥ has taken
at least one whole year before it will
be put in to operation in spite of the
urgency and the need for it, in spite
of the fact that not only the public
are looking forward to this measure
being enacted but even the State
Government are feeling helpless
because they cannot proceed until
such an enactment with proper visions
becomes the law.

With these words, I support the
measure and I hope my suggestion ang
amendments will be accepted.

16:42 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

ST QATATT ¢ Wl G wEl
gafugr  Sfedfawfs &§ T|w
fawr fadw



1789 Prevention of
=it aA TR
IATEAY WEIRA, ST &Ry 9] fasr
qAveT o7 Wiy, O sy frags
L ¥ TN 9 LA AT HR 579 5
IqH  FAET FT FEEFAT TI |
g sMuT ;& frar @ <@r @0 A
o9 51 38 faa & 5 @ wwigewTe
¥ g wrEl § fadmae T8 gn o
9 98 WY 9 G 954t FY frerae
F T qF aF q1 a8 FOvET A g
JF @, ag feafa ot fafae 2
F% o faom =g T, ag faae
T FTH F1 OF TEI qoaT 36 FIqG
1 OF T qFAT, T« q% 5 e
3w ¥ awr A o ey

gWIEy E 5 IR & @
e Y € 1 9w i a3,
AT AR T A, 97 wiq O
IFT AR IgT T FEN AT g
TR TFR F et § faerae e
2\ 7o G o we ® a7 faear &
IFS FT qOT fAwar , wEH S
TFR F F53 7@ N9 ¥ 9 §
e F F@r @ @ faemr smar o
T\ HeT AT T FAY I¥ AT ALY
qEqT F@fwy I F1 A TG g |
ag W0 F weg 1@ 7 39 oW
T HaT fAeraT & | T AR @ W
7T | A /W R wren fa=t &
T faemar 9w | 3gT 9% fF o
F o faeny & 1 o et § e
&7 freman S &, gt § e fagy
e T | AT STEw Ag & fe
A I H AT FIIG & | ATGwT
et g€ ey, it g e, Forr g
waTen gean fasem w] afe s fer
forgm ST =TS Y AT ag HYA e |
aegq: faaar aifed frar gam § wem
wifs IaN AT 9 § | e faw
gt I a=h et § w17 w9 ¢

NOVEMBER 25, 1964 Food Adulteration

(Amendment) Bill

3 | A QY qeg Ay & e
frretrae 7 8Y 1 3= % 73 7 oy Foremarr
Srat 3 1 ¥ wwear § 5 @ et
Fwrag o ¥ framae &1 daw ow
TR € AT @ T ¢ faw § wmee
framae 7 & 1 @w sy faemae @
faemae &
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There is adulteration in God also.
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F Qe O S 1 Gt 37 Wi
gz aff v 1 9w framae & foaad
ST AW IS &, SR a R &
QU "YT FT F AT § 337 Femw v,
I G H{FIAT AqTH M we@ A X |
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AT AT I FHT AT & 1T A
g ™ THFR @ AT H AF AW
fegr 3T | 3@ aXg ¥ @ ¥ ) AW
ST GHAT | AN TF  TF eafaq agal
N F ShEw & qm fawars w2 @
R wafag & sowt wEAT e §
& smasT T A a9 IS &0

%e g T, Zo o fagd ¢
A AR ¥ 7T § fF e f grer ww
FFAT 3 | AT T IT |7 A o
T & | Fav &% I oA § 7 A
TR FR & St iz & qad 99 T
¥ I Y AT ST A WY Fgr g Y
o wadaaT & 99 gy o A,
TR I F a7 w90 a7 qwaqv |
AT HIHT FIK &€ ]T T=9qAT |

AW WH YT §, I ;|7
&ar & ? uF sufr owST ST & A
IuF faers o TR § I fag W
AT &, T A Y AT QY I =A@y
FY gAET A IR E | WX A a7 W
A& AT @Y IaF FeRad i vfarR
T &1 Fg1 o g £ ag R fawrs
Q&Y TATEY 3 TR Y W T G | I9T-
e AR, Wi TaTg g A g @
FEHY AT TRy FEEATR
& mosr FE 9gar § 5 ag =
=1fEq | R AT &I B YA HEH
FL A FUUT TF GRAH L |

1 T 98 § 6 o9 € awer
AT & Q1 GAES T F- AW AT FT
Afege A FoW TwT 94 §, & @
3N T | IT9H) TAT AL | GHRT AT
¥ wearg sfa fev @ § 1| @0 T
g €1 T & fr o Sedaei Y Jar =
&, I 9% ot swa § | o SRR
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safer |eT a1 9T g, S a%ww @
T Y @ wufas 5@ & § @9

T Ty

# uF WX garg T Jngar §
o9 I &M & faq Fa« Frwgr
= e 7 @ 1 gEIR =T S gt 98
g | TRix 3o winfaai sae € gemr
gfafq aam &, a< afga waaT &)
e & a1 Y 1 FEAT AT E 5
3 T TFT QI AT HY 78 OF Tt
qY UEy WEE Y 979 T a9 A
o} faq ¥ =7 9T FW@ A S AE
¥ TR g wfawew T q1 w9 WA
fF foqy oEHr o9 oY &, AR S9
AR 9T qaer TG T ey |
FfT X FI TE FI9 | AT W FFY
HAT AERY A AT FIT & AT SHEy
AT ST AWT FT Y ¥ ¥ &Y A
§ AR @ dafai @ WY
g

z9 fagas & N gg qwWigw awT
T ], 9T & @rg #@T § AR
TR FIHTT EATA GEIRT 918 aY &9
=f¥eT agaw W T | 9g a8 FW
e ¥ ), a9 ¥ g e
&7 T A A AT FEY E A O Wy
g 5 T faQelY g & W7 § gafAg
T A1 FET § T § | ST Qi
& e Jg fear smar | gafag
T T ¥ fETE  fF T oer
grat § afe wa FE g=or fagaw
AU N N AR gy N fF
|EAH §, O EAR W FT 44 FOF
SFET FT qST AT GNIT | F@Q IR
2w F A w1 feg g

Jarew fra faemae @@ o<t
21 = Fmw freme § 1 gafaw s
g §WET 97 T qgA wIST &
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frar 2 1 g &Y ot9 F@ ¥ I 34T
o 6 %2 FT gu AT TAT I FI
& T4 o, TAT IAy G AT
=feq T

3@ ¥ wmfafaa & a2 @ w5
At § f5 1 smaw & faar #
W 9EN FAA 97 I T ATHR 9 Y
ST |7 9T qEHY TR IT AT LA
T ¥ g & It | A A
e 758 EY € | gafag A gEE
g f& Faa sfgsifal o & fadx
7 Waz, T3 AN gra g W TAIY
Jq I FTH R |

R gqAT &Y A1 ¥ fAdqT &

Mr. Deputy-Speaker:
Member willing to
‘Himatsingka.

Any hon.
speak Shri

Shri Mohan Swarup: I also want to
speak, ik

Shri Vishram Prasad (Lalgani):
‘What about Shri Mohan Swarup from®
my party? '

Mr. Deputy-Speaker: I have called
Shri Himatsingka,

Shri Himatsingka (Godda): This
Bill has made certain changes in the
existing Act, and has provided for
more deterrent punishment by chang-
ing some of the penal provisions.
All these things are already in the
existing Act. Therefore, if the Act
had been properly enforced, I think
a lot of deterioration could have been

stopped,

Mr. Deputy-Speaker: He may con-
tinue tomorrow.

(Amendment) Bill
17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(ii) REPORTED SPEECH OF SHrRt G. V.
KETKAR AT POONA ASSASSINATION OF
MaHATMA GANDHI

Dr. Sarejini Mahishi (Dharwar
North): Sir, I call the attention of
the Minister of Home Affairs to the
following matter of urgent public
importance and I request that he may
make a statement thereon:

“Reported speech of Shri G. V.
Ketkar at Poona regarding the
plan of Nathuram Godse to assas-
sinate Mahatma Gandhi.”

st ¥o &o afem (FEwT) :
Iqrery AERT, § oF sgEegT W71
9 ISTT ARAT § | feAi® 16-11-64
& & F A g AT THo Yo Frigqy
] wgRAT AT Y gAT FA FY A
TH =Y F AT F TR § Faa<
£ g & fe¥ 1Y w4y www §@
TICIAE-FTT HAT AT $T eae feamy
FFAATFT N 139 FaR A g
Ty wet ot ¥ fay o ¥ Afew oY ¥
g7 5 ag w@z dex ¢, €T awiae ¥
X 4T F§ F 9N foiwe < fauv
a7 | 7 ¥ IR ¥ &wv f5 qemEeT
¥ ga g &) foar @ AR T
awr § ORI FrO TF Ledr e
AT | 39 & I & F e oF S Afew
fear | W 7® 7 femr AT A ;|
ATHAT oTST TEY AT AT 97 | ¥ ¥4
AT Tedt § fF ST awr ¥ wew
HFaAr § Wede T 37 gy TS qWT
¥ g # A ¥ 39 ArAe F1 faan
T AT I I I FT @2he T I
Fgi a% Ifaa a1 it Twawr ¥
39 F I ¥ @ Nfew wF I 16-
11-64 1 & 2 feq v @r afewr
7 F§ ¥ f5 ag Tsw FT HTHSAT §
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[4Y %o faro wifew)
59 FI A foaT T qr W A W F
a1z e B o Afew 7 A1 @ ag A
N § A0 o7 a%q7 471 39 qg
¥ sxqEqT FT 499 g 5 Qav Wam
HER FTU FqL qATET ;T |

Mr. Deputy-Speaker: There is no
point of order. Your name is there
and you can also ask a question.

The Minister of Home Affairs (Shri
Nanda): Sir, following the recent
release of the three convicts of the
Mahatma Gandhi Murder Case, cer-
tain reports have appeared in the
Press which have caused intense pain
and resentment. According to these
reports which have subsequently been
confirmed by the State Government,
a meeting was organised at Poona on
November 12, 1964 to felicitate two
of the convicts—Gopal Godse and
Vishnu Karkare—on their release.
Presiding over the meeting, Shri
Ketkar, Editor of Tarun Bharat,
claimed that he had known of the
intention of Nathuram Godse to
assassinate Mahatma Gandhi and
had conveyed this information to the
late Shri B. G. Kher, the then Chief
Minister of Bombay, through Balu
Kaka Kanetkar. He is further
reported to have said that he had
made an attempt to dissuade Nathu-
ram Godse from carrying out his
intention. Shri Ketkar repeated the
statement substantially at another
meeting held on November 15 1984
at Poona to mark the death anniver-
sary of the assassin of Mahatma
Gandhi. As both Balu Kaka Kanet-
kar angq Shri Kher are now no more,
it has not been possible immediately

" to verify Shri Ketkar's claim of
having communicated his knowledge
of the intention to assassinate Gandhiji
to Shri Kher. Government are mak-
ing a thorough inquiry into the
matter with the help of old records
and in consultation with the Govern-
ment of Maharashtra, Meanwhile, I
understand . that the District Magis-
trate of Poona has passed orders of
detention under Rule 30 of the

NOVEMBER 25, 1964 Attention to Matter of 1798

Urgent Public Importance

Defence of India Rules against Gopal
Godse, N. G. Abhyankar, P. V. Davre
and G. V. Ketkar to prevent them
from acting in a manner prejudical to
the maintenance of public order and
public safety. Of these, Godse,
Abhyankar and Davre have already
been taken into custody. As Ketkar
is not traceable at Poona, attempts
are being made to ascertain his
where-abouts with a view to detain-
ing him. (An Hon. Member: He
surrendered in Madras). The District
Magistrate, Ahmednagar, has passed a
similar order of detention against
V. R. Karkre and he has been taken
into custody. The State Government
are alive to the situation posed by
the activities of these and other
undesirable persons and are exer-
cising all possible vigilance. They are
also giving very close consideration
to any other measures that may be
called for.

Whatever the truth or otherwise
of this matter, the fact that the death
anniversary of the assassin of one of
the greatest men of all times, whose
memory is highly venerated and
cherished not only in this country but
throughout the world, should be
observed and that the other ex-con-
victs should be felicitated on their
release at a public function has come
as a profound shock to the Govern-
ment and the people of this country.
It is amazing that an act so revolting
to human decency and the highest
values cherished by this ancient land
since the dawn of time should hold
an appeal even to an infinitesimal
section of our people.

Dr. Sarojini Mahishi: A shocking
confession by a Poona journalist, 16
yvears after the ‘most reprehensible
crime, has now brought to light cer-
tain things as if foreknowledge of
the crime was no offence. May I
know what steps Government are
going to take to curb such anti
ndtional elements and the special
steps Government are going to take in
this case?
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Shri Nanda: These are two things:
special steps in this case will depend
upon the further enquiries that may
be made. Certain people are detained
in certain jails and therefore any
further enquiries to be made will
lead to something as to what action
can be taken in this case. As regards
the general measures to be adopted in
order to prevent the play and growth
of such forces, this matter is before
ug all the time and with the help of
the community, and the leadership of
all sections, I think even more can
be done than has been done.

Dr. Sarojini Mahishi: I ‘may be
allowed to put one more question.

Mr. Deputy-Speaker:
question.

Shrimati Subhadra Joshi (Balram-
pur): Is it a fact that some RSS
leaders participateq in the Godse
reception and, if so, will the Govern-
ment enquire into other such acti-
vities of the R&S and consider the
question of banning it again?

Shri Nanda: Any further ramifi-
cation of this certainly will have to
be looked into. In this case, a person
who had connection with the RSS,
resigned and left the RSS, whatever
the implications may be.

Shrimati Subhadra Joshi: One more
question,

Only one

Mr. Deputy-Speaker: No second
question.
Shri Ansar Harvani (Bisauli):

Following the assassination of the
Father of the Nation, the RSS was
banned. May I know the reasons
which led the Government to with-
draw the ban, and in view of the fact
that Godse was given a reception by
the RSS leaders, will the Govern-
ment consider banning it again?

Shri Nanda: The suggestion that is
made will certainly have to be con-
sidered; but it was done long ago.

Shri S. S. More (Poona): May I
know whether the Government knows

AGRAHAYANA 4, 1886 (SAKA) Attention to Matter 1800

of Urgent Public
Importance

that Mr. N. G. Abhyankar happens to:
be a 'member of the court of the
University of Poona and also a mem-
ber of the executive, and do the Gov-
ernment consider the necessity of
removing such persons from educa-
tional institutions? Otherwise they
will disseminate poison,

Shri Nanda; This will be a matter
which can be considered.

ﬂ}io firo W&HZWTW £
T S FT EAT E1 FY q@ gEAT
R &7 amar fwar @ @Y T F 9EA
¥ mfww a9 F fag sEaEr &4l
T #Y T 7 MEW BT AT ;A 9T
S A TR g9 g1 § S
F AAEFTY TROEG qEHC A A
ar g ?

=t qeaT : & TH T q@@ I IET
g1

Nt geaEE W (FRE)
A § UF BE ¥ I A A A7
wifer WA § ag WS A A
¢ afes wuy o F IR ¥ o
fzaej@%ara:!mwfzwnﬁ
F£ et ¥ qrg¥ o< faar gwn v %
qTH F GIT I AT TH AT HEAT
fireelt W wfeq g o WY | WY A
gz¥ ¥ a1 91 I F &= gk @, A®
TrE AEET § o & § 9§ 9% I}
FaeTar § 1 S & fafaeex § 7% 7967
qE S A & |

Mr. Deputy-Speaker:
question,

Shri Tulshidas Jadhav: I want to
explain how these mentalities are in-
creasing.

Only ask a

“sfY ITAY WIYSAT WTOTE
wura &1, faww sgaEiF
QAT FY, TLTAAT GATAT T
AT | GATCHT TG §W q9AT AT



1801 Calling

[Shri Tulsidas Jadhav]

g TICAT AT=AT H XY gy 7y,
AT gau wgost fawar qear-
#rar IMEF AR o | AR
WRHEOATATST FATT HATTAT JgT=T
3T A A 1 AT
FAT T fae @y ary
FIA Ay | AGUAAT KA
T AT I FAT FIAT Y-
wRs1fIeg AAUTAT FTEEIET
i giIT | #Y, gt i
F€ THT, § FAAT T AT 17’
A ST FT A § qATT FV TG
Frammr Y o & fw L L

Mr. Deputy-Speaker:
smaking a speech.

You are

Shri Tulshidas Jadhav: I am putt--

ing a question. I am explaining the
‘whole .matter.

Mr. Deputy-Speaker: This is not the
time for explanation.

Wt el QT o IwEAH
TEET, FIT F F I A g
AR & FTE W E |

Mr. Deputy-Speaker: You may
‘base your question on any fact or
any statement in the wvpaper. But
-what is your question?

=Y qaEiaTg FTeT  I9 aRd WY
gHr wANgfr Aoy @ W wE HiT
W AR 5T FT AN F q” A AGF W
qog-fafg war§ Y @, FIRAT IATET
AT 1 o7 Ty § qEr Al
7 @ & AT I IF F gAtear
Fr Y F A Y AW A AR famd
g wafe & QW § ¥ ST F
fargg Fa1 FTiATEY T @Y § W T
JLHTT FY A7 § fF wgroeg & 0
ew@e?
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MiA  Aacagvama fs
T frem &7 aAnfa #1 AEE w7
TfiT 7R 3@ & foU waw @
=T1feT | g9 TaEiEE § 9 79 gfa nfex
T § AT Fgi 9 S e g, 59 A
FH FET T § | 393 fag aF
Y I T T TS FI SSAAT, AfwA
AT FT WY TG TS FAT & | FA
TR a8 Fer T R A o fafw
F T § FE AR FA BT I
% 1 a8 g7 Ty AR &N ®F @ 9
a7 TifeT | WX 3 F AT §&ER
FNIH T I FIW IBC AN E, ST
TR A wEgras TEade @ W9 @R
AR gr i aw ®E |

Shri Sonavane (Pandharpur): May
I know whether it has been brought
to the notice of the Government both
at the Centre and Maharashira that
immediately after the assassination of
the Father of the Nation, sweets were
distributed by some persons cennected
with the know of these events? Will
this fact also be enquired into and
these people will be traced and
brought to book?

Shri Nanda: When they look into
these things, they can go into that
matter also.

Y WMo Ho e (¥F) ¢
T FETT A T T T 947 FAT
fir 3o Bvww & oA e AW X
fear, &Y @ gAETRe fR MR 9,
THARE F@ I AW FH T W
frramagg s fag afw § ?

OF JTAATT W€ FAT I A ¥
et ®1 firewme frar a7

st A2 ;. B AWl w1 RroRT
fepar T & Y ST T4 fear S,
Ia F a § F 7oy 7 F% wwar |
s oSt AE A (W) oWl
& wEeT ¥ Farat fF 12 aE W
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15 qrOE #Y Y WRE-|ARE §T |
# a8 st argan § fF Fan ¥ |-
ARG §9 AN 7 sfRea w9 ¥
A A AT FT F NV 3B T, I §,
TR §, @ FAT TEFR T @ TXT F
F® AfgTw S ¥ F 99 fawg
FETH FA F g A TS
A ISTCE ?

A Y A G W
TR AT TS TN &

Shri M. Malaichami (Periyakulam):
In view of the fact that Shri Ketkar
hag issued a statement that he was
aware of the plan to assassinate
Mahatma Gandhi, may I know
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whether any time limit has been fixed
for the completion of the enquiry in
the matter; if not, may I know when
the enquiry is expected to be com-
pleted?

Shri Nanda: I cannot give any date.
It must be vigorously pursued and
very soon concluded.

Mr. Deputy-Speaker: The House
stands adjourned till eleven of the
clock tomorrow.

17.16 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 26, 1984/Agrahayana 5,
1886 (Saka).
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